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LOK SABHA

Wednesday, December 9, 1964/
Agrahayana 18, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

feedr w7 fawta
+
rq'}!to mof]’iﬂ:
*423. ) st wrfed fom
st §o Ho AR :
=t gOg gadq :

FT Ap-Td WAl TY qGqT I F
a1 fF:

(7) fa= sy woat § fr &
B AR faw@ ¥ gFeqEr 9@ F
fad 3% Tsal § gew whaat i g1
5T AN F aaT § AT qT ;T
gty 7% &

(9) 39 ¥ g & IT* Fa=g
wT FqT FEEE FWT

() Towt & Fr@E A o9gEd
R I WA TF q4l @A ¥
T wewey war (faam)  smam
Fur fdy wrdy wegt & fafy-faamiy
9999 F & 18§ FT FI9 IS1T
a1 w®E; AR
1796 (ai) LSD—1.
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(w) fafow s st &
FurfHe, aFATH auT AT E weaTat
F 9O ¥ Hfuwaw gFETAT S F
faa wia @R T AT qaEr A g 7

TR WATE A UeAE (s
(grdY) : () & (¥). o= faa<or awr-
wew 9 & fear mm g

faao

Tg qeT St F TW gag ¥ fr=h
AT Ul ¥ e wfawt ¥ wd o
IO 1@ Ft oY | §F GG STo AR
T W F AgE ¥ iR awER
gfafa &1 uF fae 7w R0 Wt
At F I A T &) afafy
qfaa suafafa ¥ g aoe T & f
g IR ¥ g g1 ¥ 918 Wy @
=Y amet wwt ¥ g At Y oF
qFT d5% qATE T |

g e (faardY) smEer
# fo=dt wrer At F wre gfafafy §

W A W g % weRrEst 41T

FT § SEH! G AT F ST WA 0
TN g §A1T fRr 1Y gfyfaay
#T AEIT A1 TST FLHT H1 FAT 74T
2 v ¥ SEew a™r FHATONTO
g g & wfafafaai & smavasar-
Tare faarc-famw  fram < &)
Tz IO F oS § fE ey
Teat § FET AT Ty fAfna wreRr-
afe &1 qHeT ¥ qERT

fafws st st & dwfAw
AYTAFAHT TR B TAWT A wfewaw
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TFETIT AT F At ¥ fre waTEg
I TF FANT FT SATGAT T AT B
& AT oF qenewX Q1% qamar v §
faad =g fwerr dat sewer awr
Tsqt F favar wad agr favafaaral
7 fagy e ¥ wfafafy swed
g1

JuEtE wskrafa 7 q@d F
faxr faer gareg & g Wy faoww
& sfafafy & mfver & 17z amam &Y
STt § fF farerr warew gra wwfw
WETTET FT JYT-AWT gHT Toai §
SART R |

st qo oAto fg3d} : & =T FTEAT
g 5 71 73 darew Y AR ¥ Usy
F@H ¥ 39 averd § 3w fammgy
1 @ 5 o geerafa q s wE @
ar M =Y & gwsq@r ay ¥ faT
T Harem ¥ fa=m fvar o1 T}, 99
T F aad w4, afz g, a1 @ ?

& gt : S § fagradt 81 @ &

TR et W WS TS g w9 ¥
F41 7T & 5 o 99 & avaew § 37
F@FMATg@E I AT T
q9AT F IV FAL FT F WA F A |

s Ro Ao fg3at : & ST vy

g T oY srearaeit firert warerw 3 qars
? a1 1 qared A IF g A w
FIIGT§ 99 W T R & fafaw
HaTad wHA F @ &, afg &b, a1 guar
AR garw Harew eay ¥ fow wmr
FT NIFT FI W FTAE I F HTEY
LA

o giaY : W A § S wearae
oY g€ ¢ & T8 I EFfEw AR
afefes aadweq ¥ fag & g
TR
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=t Ao wlo fg3dy: H ger ¥
% g7 saraw S F1 wwe FEE ar
g ?
=t gt § gwma g fF s
7R aigfefres gavisz 7 §1 9qH agw
AR T &Y J |

swaY atfast oo : §3 Tl &
fawg & Fro fadmas felt & f5 7
frrsz & Y a<q sAF wd oY wAH
# 7t A, 4 O 39 faead ST F
g § g &

st gra et Y sy ang g
@z @@ §1] 7 e AT arEfefes
goeiaed & fag e W wR W F
L H AF A% oA w1 o g

Shri S. Kandappan: Sir., in the
statement it has been stated that the
legal terminology evolved by the
Commission has been forwarded to
all the States and that the draft Hindi
texts of Central Statutes prepared by
the Commission are also sent to the
State Governments, With regard to
these, not all the States are satisfied
with the terminology nor with the
translation. May I know wha! steps
the Government has taken to meet
the wishes of the States in this res-
pect?

Shri Hathi: We have sent them to
all the State Governments. Replies
from some of them have come and
some are still awaited. I cannot
give a final reply because we have
not received replies from all the
States.

A FFFEAR Medt [T
TR ¥ 26 S ¥ = &1 5o
U T T A ST F7 AT 9w
T ¥ I I STQ FeT TF TERA
& 9 7 39 favia 1 @y U I W
ferlt Strar e Al A EE AR
%7 faoig 9 &7 quwE N7

MNP FTF I AT T
aTE ¥ wEAd § HIR.EH e § fr aw



3959 Oral Answers

ferdy Trou & oY fisrdy sy § v s
WA AT qgd 59 I HT A A
& fF &7 3 =10 Mfarg T A IWTE-
forw & o= doiivm iy @ew § J
2 oer fr 3 EW iy F1owEm
I Tl § 7 wfas q@e F fag
ok F1 3o fFar s T
Nt wy fag fagral: a5 &4-
s fagma & fF am<a =7 &9t q19Tg
HEFa § qgNT AT TEH qEER @At
& saforg 7 73 F7 waft off 7% AT
f femt wTwr & wqHE fawrg & fog
GoFd #1 WeIraer ¥ A9 AT A
3ot @ &7
Mg AT A NF AL F
gepa gar Aol & ]9 § afaw
FEFT FY weITEAT FIGT QAT GV AT
21
st wate fag o ST o9d AERY
gfasfal &1 i<t § fag s §
IaF WY sETE wAdr ¥ & 77 sy
&, & St =g § 6 g a1 9 9%
gm gy ?
stogiet o i gg waEeEr w3
faar g fF Nt o@ =Y ¥ o9 ST &
vare ot = & & fey s
Shrimati Renu Chakravartty: As
far as scientific and technical terms
are concerned, there are various
terms which are used and accepted
universally. Are we now attempt-
ing to translate even these terms into
Hindi or are we trying to ..cep these

universal terms also in our Dev-
nagari script?

Shri Hathi: The work of translation
is left to the Commission which is a
body of experts, teachers, professors
and others. They will, 1 think, take
into eonsideration the suggestion
which the hon. Memer has made.

Shri Kapur Singh: Are the Govern-
ment aware that many so-calied
Hindi-speaking States and peoples...
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An Hon. Member: Why so-called?

shri Kapur Singh: ....such as
Jammu, Himachal Pradesh, Hariana
Prant, Hindus of Punjab and some
other places are not really Hindi
speaking but Hindi-istls, implicating
that the problem is not an adminis-
trative or language problem but it is
a communal and political problem?
If so, what steps the Governmen: are
taking to safeguard the cultural in-
terests of the non-Hindi speaking
minorities?

st TH@EAR @ WEeAE TR,
AT TF [T FT I |

weo| wgea W afsy, § vt
a1 |qm o

The Minister of Home Affairs (Shri
Nanda): I think the hon. Member is
importing communalism into this
question,

Shri Kapur Singh: It is a counter-
allegation, not an answer to my ques-
tion.

" Mr. Speaker; If they do not ad-
mit the base, then what answer wiil
they give?

Shri Kapur Singh: That shows that
it is a communal and political aues-
tion,

=t TRATECAR . WEAW WA,
T AR q9E Ft oW fawe
AT § I FS ATFILAF TR I H7
qATET FT &Y 2 I & AV FT gL
¥ S avwaifasar &t faem ¥ fag
F1$ g9 TH F g qar & fw
S g 1T FT AT FI AR R AT
F fog oF wraT &1 Swer F?

Shri Hathi: I think we are going
beyond the scope of this question,

Mr. Speaker: That is a counterblast
to Sardar Kapur Singh:

N TR . TR AZA,
gt @t A a@ & ¥ A€ w
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o AELT : Ag AT gATT 9T
T F} OAE E |

s TREEOARE - &, HTIET AN
O P W & agar ww F 9w ¢
@ AT AT TaaT frdaT ez AR &
Tavg g7 F fF art o9 w7 OF @
wHT g WK ag fed &, A9 I®
AWIIAF &R I F) GAET FT €9
RRENFT I 3T EIAICAHAT
#1 et & fag #1€ @& s fasr
[ & § A T geaTe F@E AR
I F fog o ey A oy w3 7

e wERY - 5 & @ oft #
T I F¥ 7 | 5 daw 39 av-
Trfas Aqr Y & afs a5 @ & fe
9T OF AAEIT qAW g 7 s &
g 5 dot o HAgRr g & At
1 § avwfaF aw @ ?

st wo Alo faaldy : ¥a1 w&2w
% fafreed SR ¥ 39 19 0T ot
e forar mar & f ot f=fr effe
g g 3 a9 e f= & § 5w
99 AR FL AR AYTIAT gife F
A Wit foy £ 7 AR F
& far 9 @ifs gy 1 w=3e s7
Teat ¥ Afgwrfas a5 a3 ?

g AT W N

Shri R. G. Dubey; A Commission is
being appointed by the Ministry with
a view to having uniformity in the
scientific and technical terms to be
used in various languages of the
country. May 1 know what speci-
fic steps are being tsken in this
direction?

Shri Hathi: I have stated 11 my
reply that the Education Ministry
have constituted a commission with
a view to bringing the maximum
possible uniformity in the wuse of
scientific and technical terminology
in the various Indian languages. An
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advisory board has been set up with
the Union Education Minister as the
Chairman and the State Education
Ministers and Vice-Chancellors of
universities as members. Translations
of technical and scientific terms in
several different branches have al-
ready been completed.

Shri S. N. Chaturvedi: May I know
it Government intends to carry on
correspondence in Hindi with those
States which have adopted that
language for their official use?

Shri Hathi: We have already in-
formed those States that they can
correspond with us in Hindi. We
shall reply to them in Hindi.

st amore Fag @ ag weTE Avy-
sfawar g w77 ¥ fag @y g
Y ot ¥ B g ey 7w ¢
T AT F FT A A& ¥ AR
wfear § S moet grfos W A
wgfe & 7€ 37 g v o faar
FT AR W, IAAT T AT IFT G
T AT § IH IEC Y qRTE T
Sicuig

st WTTEE A1 WA T AT
# wwrfea 7z qETEC @ @ oSO
T37 F wE FA & qwow &7 @
26 A ¥ § AYAT GHET AF-FTA
ferYy & #30, afg &, @ «1 o=9 &=
AT W A ¥ e wfagt ¥ s
79 faoir w7 g A9 & fF F
Tar & F4 7

ot gAY : ITAT FAW F qET HA
J 7z DT F T T3 90T AT NF
TR EIF 0 g I H O as ¥ o
qrF ggAd § 1 &® 3 57 wrar wrey
Tt & fag ow Seta Yy § aifF
agt o fdy & wiawtfas sar 71
w1 fag gama Jm ) R ogarT §
Tz AU AT TeAT F T AT T35
THY ST FY AFC AN Ay = et
& WY SR o



3983 Oral Answers

Libyan Collaboration in Oil Industry

*424, Shri Surendra Pal Singh: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that Libya
has made an offer to India to collabo-
rate in the fleld of oil industry; and

(b) if so, the salient features of the
Libyan proposal and the reactions of
Government thereto?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):

(a) No, Sir.

(b) Does not arise.

Shri Surendra Pal Singh: Is it a
fact that during the visit of the
Libyan Minister of Development and
Planning in September last he told
the Government of India that the
cost of production of oil in Libya is
the lowest as compared to other oil-
producing countries; if that is so,
may we know why the Government
of India does not think in terms of
seeking collaboration with Libya?

Shri Humayua Kabir: The question
is very specific.

Mr. Speaker: He means to suggest
that because the cost there is the

lowest something should be done.

Next Question.

qagd faw S & famg w@iw
+
ST TR wTeRy
=t qaw fag fagneh -
%425 { ot foaw wwwe
o} ST W AT o
s gt fao www
w1 gt War 23 fawEw
1964 ¥ qUifea S §EAT 366 F
I F grEew ¥ gy TN FOFA
=0 fF .

(%) ¥ waqd faw gwwa gra
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arafa § qureiqa W A oiw Q@
g g

(&) afg &, @ Sa% ¥ of oo
fass; "X

() T s & folw &% &
faorm & 7 Fwr § ?

TE-w WAEE § e W (s
gret) o (%) & (). = & @i
QEHl T F A F AT 6
g1 wiw F R et g & &
T g% § o IW a9 @R B
faarae &

& AT At o 9 fwe
FIF KT AT g5 ], I9wT AEW A
Iy FTE "’

wew wEgNwy | 9Nt ag foe av-
FIT & faaradq & 1 o) 99 F A A
gt qoAT FTfeT | qIFT FT I@ 97
faame @t T aw fww

Shri Surendranath Dwivedy: They
have received the report of the
Attorney-General or what, I could not
follow.

W RPEE | {0 Qe
7€ ¢ A 98 @ W faae s wWrE

ot SPRTITETT TeRY | }T AT 48
A #r fafg & 2 f5 o foe
¢ ¢, 99 W AR F& 98 "quAT
favra Fa a& Tifgg < g0 ?

S FA aay oy whew A (s
| ;gL ;ieAt) (oAl qg F@ FAT
s & fr gw F9 oF SH A g #¢
& 1w it e sl 1 gafag
IV @ FTE TS FT FT FHAT @ 1

t wmw fag faq=it - o1 S
FIA A GG §, IAF ATH P AN
g7
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St ATa TG ARV - TE CIAAT
2 Fza TIEWAT 7 |

o) Ferarrr g : #7 fegey fafeex
¥ F3 FOAE AW A A; A, A

378 & frad A8 @ WL frav aaq ?
seaw W@am 4§ AR W &@r
ST
s} FET oA ATAT © TH A A AW
E F AT AT 7

st e T et 3T AVAEN
gE 3 | st fed wmd
Shrimati Renu Chakravartty: May 1
know whether a loan of Rs, 1 lakh
which was given to the family of the
ex-Deputy Minister was given Cn a
simple pro-note and whether it is the
habit of insurance companies to do
such a thing in any other case?

Shri Lal Bahadur Shastri: 1 am
sorry, 1 cannot go into those details.

Shri Ranga: In view of ihe fact
that there is a Vigilance Commis-
sioner appointed and the assurance of
the Government that cases like this
could be placed before him, why is
it that the Government were con-
tent with the report that they are
supposed to have received from their
own Bureau of Investigation and why
was it not sent to the Vigilance Com-
missioner so that they would be in a
better position to examine the facts
after being sorted out and with his
recommendation?

Shastri: The
deals only
servants

Shri Lal Bahadur
Vigilance Commissioner
with cases of Government
and not with such cases.

Shri Banga; Was it not a fact that
as assurance was given by the con-
cerned Minister when this question
was being discussed?

= wo !osﬂflﬂfﬁ"ﬁﬂﬂ-
wfagi ¥ faee 3@ THTC F o AfA-
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I/ G JE@ E, F7 TR AR
F I IART AT FAAT ALTHRAT F
figetre 7@t grm ?

T WEIE : FAT WA G UG
FIA A J TG E 7

= o Ao g : 39 F=-TFAH
FT FT9 g FA@E T T | FTAS
T FTH T T Gl 7 A g R
Ffaarg ?

weqe wEYea - fREr § femn @),
TaHe TEifaaa 1
Unesco Conference in Paris
+
Shri Rameshwar Tantia:

(
426.{ Shri P. C, Borooah:
Shri Sidheswar Prasad:

Will the Minister of Education be
pleased to state;

(a) whether it is a fact that India
also participated in the 13th General
Conference of the UNESCO held in
Paris on the 20th October, 1964.

(b) if so, the composition of the
Indian delegation to the conference;

(c) the subjects discussed in the
conference; and

(d) the proposals put forward by
the Indian delegation.

The Minister of Education /Shri
M, C. Chagla): (a) Yes, Sir.

(b) to (d). A statement is placed
on the Table of the House. [Placed
in Library. See No, LT-3577/64].

*f ATz Tifear @ faar ®
e S & Y N fod g
% o e 4 ¥ F o § T oEw
qrag § T 21 ANt A $F a8 FEF
gre & fag ST | § wg AT Srear
g fF st 7% qAER 1 TTH ¥ W AR
¥ ot wee AL AR A A
2 agf § G qET FT FEAE
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w4, fog & wrg § freerar § w47
g

Shri M. C. Chagla: One of the most
jmportant items that were discussed
in the UNESCO meeting this time
was the eradication of illiteracy from
the world and the UNESCO has
uandertaken a vast programme to do
so within the shortest time possible.
As a matter of fact, there is gomng to
be a conference in Teheran. The
-Government of Iran sent a resolution

to the UNESCO inviting the world |

conference for the purpose of doing
away with adult illiteracy and the
UNESCO has accepted that proposal
and the conference will be held at
the expense of the Government of
Iran,

&t VAT Tifeat : 39 9 a9l §
AT W ¥ Frear # feyr 07 g
g A AT ¥ T AT TEF AT T
o1 qre ¥ o) o9 feay a7
Fmag et g o W gfmr daw
A w9 93-fa@ Tt & gardy faar g ?

oUW W™ . T I @A AV
FAERT Y AR TAH FTHLH § qTeAH
TG ? a8 A IgT TA FafezaT & |
AMTT §IF A FHLE F AAMeAR
[ATT I6 |

Y qAET aifear g W H
qrEar & 3fg 77 F fawa § gAe0
A oft 7% gH AT oAEe &, wT oAz
ey § T FAT IAY FATET w_R A
H 1 NFAT IT FIGF A FrE T
2

Shri M. C. Chagla: The state of
affairs, I agree, is shocking. We
have millions of illiterate pcople all
over the world. The UNESCO is
fully conscious of this problem and it
is doing its best. = It is a tremeng-
ous problem which involves a very
targe expenditure. But the UNESCO
has decided to concenirate its atten-
tion on this very vital problem,
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oy fagzar a3 : A-9ER 9T
ST faar<or <@ T §, IHY WA T4
& fr wiig g & sfafafaqt 7 2
seara war e gaewt & 33Al &1 77
O ¥ foq FraieE@ A -aEA FIT-
3 ¥ FrE-Ga 7 faear< fFar S
# 7% ST TIRAT § R A a@
FT gEIT FAT 4T, A+ fRg ®T F
w@F fFar @ ARk Ses fawd #
a7 favig foam mam |

Shri M, C. Chagia: Which proposal
is my hon. friend referring to? We
made several proposals.

Shri Sidheshwar Prasad: No. (2):

“....The Indian delegation pro-
posed that the scope of the Or-
ganisation and activities of these
international non-governmental
organisations should be broaden-
ed so as to include the continents
of Africa and Asia. This view
was accepted by the General
Conference.”

# qg AT Jrgar g v g9 w1
=T F4T § FI GAEHT T 39 A A 4
ot foraT 1

Shri M. C. Chagla: As the Resolu-
tion mentions, our representative
pointed out the importance cf non-
governmental organisation in helping
the programme of the UNESCO. 1t
my hon, friend wants more details, 1
can supply them to him.

Shri D. C. Sharma: On page 7 of
the statement it is stated:

“The Indian delegate said thut
ethical and moral considerations
demand the axclusion of Portu-
gal."

May I know what was the result of
the Indian Delegation's approach and
whether Portugal was excluded and,
if not, why not?

Shri M. C, Chagla:
friend will see in para 11,
was excluded....

As my hon.
Portugal
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8hri D, C. Sharma:
sbout the UNESCO.

Shri M. C. Chagla; Portugal is not
a member of the UNESCO. Portugal
used to be invited as one of the non-
Member States. As you know, there
was trouble in Geneva because the
Director-General said that he could
not exclude Portugal and the confer-
ence broke up and the African mem-
bers walked out. The Indian Dele-
gation at the UNESCO strongly sup-
ported the African group for the ex-
clusion of Portugal and the decision
now is that no non-Member can be
invited unless the two-thirds majority
of the Board issues an invitation. So,
we have made sure that Portugal
will not be invited to UNESCO or to
any conference held under the aus-
pices of UNESCO,

I am talking

Shrimati Renu Chakravartty: The
tenth proposal made by the Indian
Delegation was as follows:

“India moved a very important
resolution concerning the deve-
lopment of National Commis-
sions set up by Member-States
for co-operation with UNESCO.”.

Another proposal made by the Indian
Delegation was as follows:

“The Indian Delegation, along
with some other countries, spon-
sored a resolution concerning
the contribution that interna-
tional non-governmental organi-
sations are making to the reali-
sation of UNESCO’s objectives
and the execution of its pro-
gramme. The Indian Delegation
proposed that the scope of the
Organisation and activities of
these international non-govern-
mental organisations should be
broadened so as to include the
continents of Africa and Asia.”

May I know the specific forms of co-
operation for the national commissions
and also for the African and Asian
nations, which have been accepted by
the UNESCO under these two reso-
lutions?
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Shri M, C. Chagla: The feeling was
that there should be greater colla-
boration between Asian and African
countries. We brought that about in
the UNESCO itse. For the first
time, we were fortunate 1n having an
Asian-African group which worked
together, with the result that the
Asijan nations secured one more ceat
in the governing body or the execu-
tive board and also Africa; another
result was that it carried the budget
as the African and Asian countries
wanted it. Further, the idea is that
we have nationa] commissions in
different parts of the world, and
these national commissions should
work together both on a regional
basis and with the help of the head-
quarters at Paris.

Dr. Sarejini Mahishi; In spite of
the various reports submitted by the
Central Social Welfare Board and the
help given by the UNESCO, the per-
centage of literacy among women is
hardly 8. May I know what special
agencies are there to eradicate illite-
racy among women in India?

Shri M. C, Chagla: The Ministry ot
Education is attaching the greatest
importance to the education of

women. I am supporting every
scheme which supports education
among women, Therefore, apart

from the UNESCO, my hon. friend
can count on the Ministry itself giv-
ing every support to women’s edu-
cation.

=it faafa fas - 7a1 g3eT TG
# gg WY q@ v & fv Al § wwi v
aRfaat #1 fe § 19 F@ AR &Y
FATY FT {IFT faear &, oo & wfw
Mg @ 7 et #og
ferar sy ?
Mr. Speaker: The hon. Member is

asking about night schools for vil-
lagers,

Shri M. C. Chagla: We have pnot
worked out the details, but certain-
ly that is a very important suggestion
which we shall bear in mind.
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§Shri Nath Pai: Did the Indian Dele-
gation submit any proposals to the
UNESCO with a view to commemo-
rating the contribution of the late
Prime Minister to 2 better under-
standing among people, and if so,
what was the reaction of the
UNESCO to those proposals?

Shri M. C. Chagla: Yes, we have
proposed that the 14th of November
will be observed as children’s day all
the world over. There is also a sug-
gestion that there will be a round
table of cultural leaders to be orga-
nised on Jawaharla] Nehru's role in
the modern world, and this round
table is going to be convened in New
Delhi in 1965-66. Apart from the
round table the UNESCO programme
to be financed by veoluntary contri-
butions will include Nehru memorial
conferences coanvened every two
years to bring together the world’s
leading thinkers, philosophers, educa-
tionists, artists, writers and publicists
to consider some of the great themes
of human civilisation which dis-
tinguish eastern and western cul-
tures and reveal their common bonds,
Nehru memorial fellowships to be
awarded both to young people with a
marked avocation for pursuing work
and living in the spirit of Nehru and
to a small group of senior thinkers
and philosophers who wish to fulfil,
after a distinguished carrier, that
same avocation. Member-States
have been invited to make voluntary
contributions of at least $ 100,000 for
this programme in 1965-66.

Shri Kapur Singh: May I ask the
hon. Minister of Education whether it
is not possible to break open the seal
and widen a little the circle out of
which this delegation was chosen and
similar other delegations are chosen?

Shri M, C. Chagla: As the hon.
Member will find, this was the small-
est delegation that any important
country has sent to the UNESCO,

Shri Kapur Singh: That was not
my question. I want to know whe-
ther the circle sut of which the
ehoice is made eannot be widened a

Oral Answers 3972

little to include other people who are
not near enough to the hon, Minister?

S_hri Ranga: Near enough to the
ruling party.

Shri M. C. Chagla: The country is
very large, and the Jclegation was
very small. So, it is very difticuit to
glve representation to every section.

8hri Jaipal Singh: May we. have
an  explanation from Government,
may be from the Minister, as to why
there is this contradiction in our
stand on this matter? All these yearc

since independence we have been
fighting for the inclusicn of every
country in the UNO. Tn UNESCO,

we have taken up the attitude of ex-
cluding one countrv—does not matter
whether it is Portugal or whichever
country it is. We are fighting for
the inclusion of mainland China in
the U.N. But now there is a contra-
dictory slant in our attitude on the
question of the admission of Portizga;.

Shri M. C. Chagla: The answer is
very simple. UNO constitutes a
political platform of the world.
UNESCO constitules a cultural plat-

form. It represents the conscience
of mankind.

Shri Jaipal Siagh: It is part of
UNO,

Shri M. C. Chagla: UNESCO rep-
resents the conscience of mankind
and in that forum we cannot have a
country which is guilty of what Por-
tugal is guilty of

=t fova avegw ;- faaT A= wgi-
7@ ¥ F1 & % aga Ser e e
¥ r 77 1 § A1 Tear g O feaw
drae T & AR fear e e+ g

weg WEiRw - RIHe A @) ¢
g wr?
Shri Bhakt Darshan: It is in the
statement.

Mr. Speaker: Question 427. Shrimati.
Savitri Nigam.
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Shri Nath Pai: Before the answer
is given, may I point out that the
heading given of the question ‘Portu-
guese Regime in Goa’ 1is incorrect?

The Portuguese regime is a thing of

the past there. The proper heading
should have been ‘Political prisoners in
Goa’. 1 think a little more care should
‘be exercised in giving titles to ques-
tions.

Sonie Hon, Members: Yes, yes.

Mr. Speaker: It refers to the past,

those who were sentenced at that
‘time.
Shri Nath Pai: The tile should be

“Political prisoners in Goa’.

Mr. Speaker. Noted.

Portuguese Regime in Goa

+
427 I Shrimati Savitri Nigam:
" Shri P. R. Chakraverti:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether the Government of
India have received any representa-
tions against harsh sentences award-
ed during the Portuguese regime in
‘Goa, Daman and Diu;

(b) if so, whether steps have been
‘taken to review the cases of all pri-
-soners in the Union Territory; and

(¢) whether any relief has been
given to the victims of Portuguese
atrocity?

The Minister of State in the Minis-
try of Home Affajrs (Shri Hathi): (a)
No, Sir.

(b) The Government of Goa, Daman
& Diu have set up a Committee to
study harsh sentences awarded during
the Portuguese regime and to make
recommendations.

(c¢) Since liberation the Govern-
ment of Goa, Daman and Diu have
-reduced sentences on prisoners on
three occasions.
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Shrimati Savitri Nigam: How many
people have got this sort of reduction
in sentences and how many are still
in prison, those who were imprisoned
because of activities against the regime
at that time?

Shri Hathi: All who were politica!
prisoners have been set free. A general
amnesty was given on Republic Day,
26 January 1962, The remaining are
those who complained that harsh
sentences disproportionate to the
offence, have been given. This is
being looked into.

Shrimati Savitrli Nigam: Has any
compensation been paid to those vie-
tims whose properties were confiscated
by the then regime?

Shri Hathi: That is being
into.

Shri P. R. Chakravertl: What speci-
fic measures have been taken to
rehabilitate people whose houses and
properties had been practically demo-
lished?

Shri Hathi: So far as property con-
fiscated is concerned, I think they
have restored it. Some other mea-
sures are being taken by the Goa
Government,

Shri Alvares: Is it not a fact that
there are at least two political priso-
ners detained in Portugal? What is
Government doing to secure their
release?

looked

Shri Hathi: I require notice.

Shri Bishwanath Roy: Have Gov-
ernment taken any steps for rehabili-
tation of the ex-political prisoners in
Goa?

Shri Hathi: As I said, the Goa Gov-
ernment is looking into their cases.

Shri D. N. Tiwary: Has any com-
pensation been given to those who
were killed in Goa in political acti-
vities or were executed?

Shri Hathi: I will get the informa-
tion from the Goa Government.

Shri Shinkre: Have Government any
measures or programme to pay ade-
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quate compensation to those who
suffered at the time of the liberation

operation?

Shri Hathi: I said the Goa Govern-
ment was looking into it.

Shri Nath Pai: The Minister has
been so far replying to questions
regarding persons in Goa. May I know
if Government has looked into the
question of the families of the politi-
cal sufferers who went from other
parts of India for participation in
Goa’s liberation, a large number of
whom were mutilated or incapacitated,
28 having lost their lives? Has the
question of recognizing the difficulties
of these heroes been taken into consi-
deration?

Shri Hathi: I think it must have
been taken into consideration. I have
no information. I will get it from
the Goa Government.

Enquiry into Charges against Ministers

( Shri -l!l-arish Chandra
Mathur:

Shri Prakash Vir Shastri:

Shri Jagdev Singh:
Siddhanti:

*428.{ Shri Bagri:

Shri Vishram Prasad:

Shrimati Ramdulari Sinha:

Shri Krishnapal Singh:

( Shri Sivamurthi Swamy:

Will the Minister of Home Affairs
be pleased to state:

(a) the names of the Ministers or
ex-Ministers of the Central Govern-
ment or State Governments against
whom any enquiry for mal-administra-
tion and corruption is pending; and

(b) the agency employed for enquiry
and the stage at which the matters
rest in each case?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(@) and (b). A statement is laid on
the Table of the House.
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STATEMENT

(a) and (b). An inquiry into cer-
tain allegations against Shrimati
Tarkeshwari Sinha, former Deputy
Finance Minister has been made in
accordance with the advice of the
Attorney-General. The report of the
inquiry has recently been received
and is under consideration of Gov-
ernment.

The Central Bureau of Investiga-
tion have made a preliminary inquiry
into certain allegations against some
former and present Ministers of Orissa
and have submitted a report which is
under examination.

A memorandum making certain
allegations against the Chief Minister
of Bihar and some of his colleagues
was submitted to the President by ten
persons including one M.P. and nine
members of the Bihar Legislature.
The matter is under consideration of
Government.

Allegations made against the Chief
Minister of Mysore and some of his
cabinet colleagues are also under
consideration,

Shri Harish Chandra Mathur: Lest
there be any misunderstanding about
my supplementary, while I give the
fullest support to the hon. Minister’s
drive against corruption at the highest
level may I know what his reaction
is to the comments in respectable
papers regarding the delayed action,
less publicity and the mode of conduc-
ting enquires against Ministers and
the demoralising effect which it has on
the administration? Is he aware that
the Punjab Chief Minister only the
other day said that he was not re-
ceiving the co-operation from the ser-
vices, and that there is no administra-
tion in Orissa? ’

The Minister of Home Affairs (Shri
Nanda): Taking the various elements
in the question one by one, there is no
delay as far as we are concerned. So
far as the press is concerned, I do not
hold myself responsible for that. So
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far as the method of dealing with
these matters is concerned, there
have been various procedures adopted
in different cases, and I do not think
that the comments that have been
made lead us to any conclusion ad-
verse to the practices that are being
adopted. About the Punjab Govern-
ment, I have nothing to say at the
moment.

Shri Harish Chandra Mathur: Has
the Minister considered, and what are
his conclusions, whether an enquiry
against a Chief Minister or a Minister
in position should be conducted by the
services, the Intelligence Bureau etc.,
particularly in the context of a pro-
posal made in this House, and outside
by eminent people, regarding lraving
a proper institution like the Commis-
sioner for Parliamentary Investigation,
popularly known as Ombudsman,
which has been accepted now even by
the United Kingdom, which was as a
matter of fact one of the promises
given to the people, and which the
Prime Minister took the earliest op-
portunity to see that they are going
to have? May I know the hon. Minis-
ter’s reasons for not having a proper
institution like that in spite of the
Attorney-General, Shri Pathak, this
House and all asking for it, and for
asking the police, the Attorney-
General etc., to look into the affairs
of the Ministers who are in power?
I can understand if they are no more
in power.

Shri Nanda: Thig particular Orissa
case which hag attracted so much at-
tention . . .

Shri Harish Chandra Mathur: I am
not referring only to the Orissa case.
What is your present agency for any-
body who is a serving Chief Minister,
who is a serving Cabinet Minister?
Tomorrow he can be your own col-
league. What are the provisions under
which you are proceeding, and what is
your agency, and why don’t you accept,
what are your reasons for not accep-
ting, the alternative agency which
has been suggested by such people?
That is my question
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Shri Nanda: Hon. Member's gtress
is on the suggestion made for an
Ombudsman—he and several other
Members made that suggestion—and
he asks why that agency or method
is not being adopted, Regarding what
is being done now and such effect as
it has hrad, good or bad, I was explain-
ing that so far as this particular case
wag concerned, the Chief Ministers, at
any rate the Government of
Orissa . . .

Shri Harish Chamdra Mathur: I am
not at all interested in the Chief
Minister of Orissa.

Shri Surendranath Dwivedy: Let us
hear the reply. He may not be inter_
ested. The House is interested.

Shri Nanda: I ‘mentioned it because
it has a bearing, that is an instance he
himself mentioned, and I may there-
fore dispese of one part of it. This
enquiry through the CBI was made at
their instance. That is one part of the
question. Generally, wirat is to be
done? As I said, various approaches
have been made. All this can be
considered and to see if there is any
better way. We had the suggestions
made in the Santhanam Committee’s
report, There is this. Hon. Member
is making another suggestion. There
are so many suggestions. The ombud-
sman idea was mainly for the purpose
of dealing with the exercise of official
discretion. To that I have on several
occasions explained how we  have
dealt with that part, the official part
of it through the anti-corruption cases
regarding government servants. We
have the Vigilance Commission. The
other part was for administrative grie-
vances. Regarding that I have already
explained to the House. Some
other agency is being considered. It
may be that in a country like ours a
single ombudsman may not be the
answer.

st NETTEIT et | A=A
X A9 OF 9 A 39 a5 ¥ 42
Fg1 97 f& afg Tsat & wfaai & qrey
# forsraa ZRY A I wew AT AW,
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Afe afe wer afdl & ararg § A
farraa SW A ¥ Feaa WA | gEH
= e wfeal Y 5=t & 9,
faeTe s R oot & 1 A Fn # S
571 3 5 dYedYo ;o ar gut wf|-
et &Y st s AT T @ 9w g
A= ST ¥ = Ao A7 ¥ Aty §
oAt AR fHE "5 9T I9E 78
St ¥y wf §, i e Fvig Y %
T qEeE A T AT qACAT TR E |

AW WA qar wop miew q=1 (s
mw wgET  AnwY) o J7 @ ag wav
77 5 & g 3aF g W T fe g
fafare av g fafaed I =) 3@
A ATfea® T AT W AT T
E IF R A AT Py oa@ W
o ® 1S Ire & afew St o9
T &z F 9 fafaee #1 a §, 59
fay @Y #{ars N @, TH F AR
# ot gad fax § oy afers
i oY TG Y TS § 1 zafed oy ud
Mg WHAFE AT A&

it s fag Fagralt : Y st F37
qrer N7 & IA4 FE I AT F
sgrameter o afeafag & ar A

@ dAem § e w7 (o
uw gan fag): Frea F A
fafrees 1 o & w9y £

{Interruptions).

wegR wgiEw | AT aaer A
wiare faer T 8, AR et A aq o F
ETH AR |
The question is whether in that com-
mittee or commission there is any
judge of the High Court or the Sup-
reme Court.

Shri Nanda: No such commission
has been appointed.

st oiwre @t dTA0 0 FER
FHET F AETT 9T T § I X
o & ety F grew § fawid afafa
F I AT AR IIH 120 G To W
serar faer | @t & AT smeat g
o ga% grave § INT GHI WY 1L
foraer i a1 TST AER. W@
A T BIg A7 |

=t 7T T8 qrHe fafasa wfy-
oA & A fear T

o faer oy © @ Wi i faar
w1 & fF dto o ATEo § TaAY Wf9-
fordr QAT Y & 1 SfaT wEE &
T8 ¥ A v § I F wF A%
fafrec A awraerE T O & ¥ o
T g i dto Yo mmdo ¥ ol ¥
$¥ Sfmreew ¥ W) gFg e fafaex
A IaX AT § FGT BT |

WerR Wgrm C T8 9aT T4 gl
qar |
Shri Krishnapal Singh: Does the

Government consider it to be fair that
a Minister in such cases should conti-

nue to remain in office? Is it not
proper that the Minister should be
asked to vacate office when an

enquiry is pending against him?

Mr. Speaker: Propriety is not to be
asked. Whether the Ministers are
asked to vacate office during the
enquiry or not that may be asked.

Shri Nanda: Till there is some kind
of a vestige even, or a likelihood, of
things being proved, how can the
Chief Minister or any other Minister
be asked to step down?

Shri R. G. Dubey: While it is desir-
able to make the enquiry into serious
charges, may I know what remedy is
there for these people who made
frivolous charges? Is there any res-
ponsibility attached to persons who
are making those charges?
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Mr. Speaker: We are here concerned
only with the other charges, Shri Nath
Pai

Shri Nath Pai: May I know from
the Minister what steps he or the
Government as a whole is taking or
contemplating to take to dispel
growing impression which is border-
ing on the conviction that action on
corruption charges is taken or delay-
ed or avoided or postponed, not accor-
ding to the availability of evidence
for the guilt established, but accord-
ing to the political requirements of
the particular case, and in this con-
nection, what has he to say to the
charges brought by an ex-distinguished
Chief Minister, Shri Kairon, that it is
a store-house of shortcomings and
inefficiency, the Home Minister brings
charges against whom he wants to
further in any particular State?

Shri Nanda: I would not use a
strong expression but I may say that
it is not at all true; all that is abso-
lutely untrue.

Shri Nath Pai: Is it a blanket reply
to both parts of my question, Sir?

Mr. Speaker: That is what he feels,

Y gow I HYAW : AT qSql
¥ wer Afwat ¥ faars TR FIQ
T § AR IH FIT 3T R F IS
AT ) W & 1 & ST Amean g
fFrmadgan I IR ?

stat - A Fg I g s R oF
TF I FT G FFAT I Y AT
g P aigi g

S g 77T TG © T T AL

ST ST |

weae wERw | WY T & 5 A
g T § wafs I 23 & 5 3T TGy
ge

= gHA T FFAQ 1 THH AR
aws fear 9@ fs w7 a% R =
s ]

WA AFIT © THT L HETEA
agt A faar o g T |
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Shri Ranga: In view of the fact that
three ex-Chief Ministers and three
present Chief Ministers are them-
selves being accused and one has
found to be guilty, and in view also
of the fact that the Santhanam Com-
mittee’s report has not been accepted
by Parliament, why is it that Govern-
ment wishes to saddle the Chief
Ministers and the Prime Minister
here with this embarrassing responsi-
bility of looking into these affairs and
do not wish to consider the need for
the appointment of an Ombudsman at
the Centre and similar Ombudsmen
also at the State levels in order to
look into these matters without being
saddled with political responsibilities?

Mr. Speaker: It is entering into
arguments.
Shri Ranga: You will see from the

supplementary put by Shri Nath Pa:
that my question springs from that.
You could read my question along
with that and then you can see how
it has become almost impossible—
maybe my hon. friend there may be
able to achieve the impossible—for
my hon. friend the Home Minister as
well as the Prime Minister to take any
action in time in regard to the pending
charges that have been placed before
them. The enquiry that has been
made by the Central Bureau of
Investigation and all the reports are
there before them and yet they are
confabulating and confabulating end-
lessly.

Shri Nanda: The report was receiv-
ed just a little while ago, but almost
from day to day the matter is being
considered and therefore there is no
delay at all, if that is the point which
is referred to.

Shri Ranga: If you are not compe-
tent to do it, it is better to have a
non-political person to do it.

Mr, Speaker: Order,
Basappa.

Shri Basappa: May I know whether
the antecedents of those who have
made those charges against the Chief
Minister of Mysore have been ascer-

order. Shri
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tained—not the antecedents of the
persons who are asking those ques-
tions but of those who have made
those charges—and whether there was
a thorough discussion in the Assembly
there and also whether it is not a fact
that there was nothing wrong with
the Sharavathy valley project while
they inspected the project, when
Messrs K. L. Rao and Dasappa were
Ministers at that time? The charges
were found to be baseless. Under
these circumstances, why should the
fair name of the Chief Minister of
Mysore be brought in? It is certain-
ly very bad. I will challenge them. I
will get out of this House—all those
people should go out of the House—
if those charges are proved false. This
world is not worth living if such
things take place. (Interruption).

Mr. Speaker: Order, order. He is
challenging me also. When I was
calling him to order, he did not listen.

Shri Basappa: All
should go out of the
charges are proved false.
tion).

Mr. Speaker: There is no need to
get agitated. (Interruption).

Shri Hari Vishnu Kamath: On a
point of parliamentary propriety, Sir.
When a Member refers to the opposi-
tion or other Members in the House as
“those people” is it parliamentary? Is
it correct?

Mr. Speaker: It is not. (Interrup-
tions). When other Members are to
be referred to, on whatever side they
may be, some respect and courtesy
should be shown.

Shri Nath Pai: Does he know that
a memorandum has been signed by
the members of his own party?

these people
House if the
(Interrup-

Mr. Speaker: I am not concerned
with that. = (Interruptions). Ig this
going to be the procedure here?

Shri Hari Vishnu Kamath: He has
challenged your advice.

T% WIAANG qIeq : WA $
&R
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wegw WERw ¥ I A% ¥
weeTSTR g} g f agt wgrd uw W
& g ? gaET FaT qaed & | F A
T g T E, T F1 9 Fg @IF |

=t GIqAedy ;39 T HY g
ggEr g fe .

weqw wEiEw A9 §5 Y, qF
oo 372 F AT

Shrimati Renu Chakravartty: With-
out going into the question whether
these charges have been framed by
the opposition or by the Congress
members themselves, is it not a fact
that one of the reasons for the great
delay even after the various egencies
have submitted their reports is the
fact that very powerful lobbies within.
the congress like Shri Atulya Ghosh
are standing in the way of a final deci-
sion? (Interruptions).

Mr. Speaker: Why bring in names?

Shrimati Renu Chakravartty: He is
there to defend himself.

Mr. Speaker: Bringing in names that
are not necessitated in order to make
the question intelligible is unwarran-
ted. I would not allow that.

Shri Dinen Bhattacharya: But it is
published in the papers. Why did
not the Government contradict it at
that time?

Mr. Speaker: It may or may not be
published. I would not allow it here.

Shri Shinkre: The question minus
the name may be replied to.

Mr. Speaker: Next question.
Firing by East Pakistan Rifles

Shri -l!rashpa.l Singh:
[Shn Vishram Prasad:
| Shri Bade:
*429. { Shri Ram Sewak Yadav:
1 Shri P R. Chakraverti:
| S C. Borooah:
| Shri K Bhattacharyya:
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‘Will the Minister of Home Affairs
be pleased to state:

(a) whether an Indian patrol party
was ambushed by some Bast Pakistan
Rifles personnel with the

help of
Pakistani nationals inside Indian
territory in Anandapur village of

Sonamura sub-division on the 12th
October, 1964;

(b) if so, the damage caused to
Indian patrol party; and

(c) the action taken to secure the
release of the Indian constable?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). A statement is laid on the
table of the House.

STATEMENT

On the 8th October, 1964, at about
8.30 hours an Indian patrol party
consisting of one Sub-Inspector and
five Constables of Anandapur border
outpost went out for normal patrolling
of the border. When they were pro-
ceeding towards Anandapur, it was
suddenly fired upon by the personnel
of East Pakistan Rifles lying in
ambush in the Indian territory about
100 yards from the border. One of
the constables of this party was sev-
erely injured owing to firing by
Pakistani Rifles personnel and was
kidnapped by East Pakistan Rifles
along with 50 rounds of ammunition.
The constable later succumbed to the
injuries. On 21-10-64 the Sector
Commander informed the Superin-
tendent of Police, Tripura, that one
dead body was found in Pakistan
territory and it was handed over to
Comilla Police. The Tripura Govern-
ment have lodged strong protests
against the action of the East Pakis-
tan Rifles personnel for firing at our
patrol party and taking away our
constable who subsequently succumb-
ed to the injuries. Tripura Govern-
ment have also demanded immediate
payment of the compensation. The
East Pakistan Government have
counter-accused against the Indian
border patrols with a concocted story
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that our patrol party had trespassed
into Pakistan territory for lifting
cattle and opened fire on the Pakistan
patrol party. After strong protests
from our side th East Pakistan Gov-
ernment have agreed to a joint
enquiry.

Y ot fag - T EXHTT q@ET
a3 f qifeears 3 famifaad & dar
7 3 & fr § are I gErd E0d
¥ AT AR fanfgat 1 998 <
¥ Iy & 7R g Iy wo EQh F
Y 9 qFq ?

oY gt : St R &Y @, g o
FAFT GIHAT T § FT FY

(Interruptions).

oA WgRa W wE we
1w ?

st oguay AT wAEE wrEfer ¥
9T | 579 § AR FICGATET F &
&9 oY ST T AT F@ &

o qmrw fag . ¥ § o7 qwaT
e gaarer § ¢ et arcerd gE &7
fogt s wiffeer faaml o7y
@7 § wrw gA fawfadl #13a a®
TFRTFIAMCE ?

st gld : TAF IR F TG A &
TF7 § foramy F goar 31 41 1 ¥4
T qE HT WL O G |

= amata Fag: 39 THTT HY fa)
Teqe g qHT § .

s wgEn T Fad ¢ F ag
FaE AT E |

st fram warg - e § FT
T @ o e avel A aTE F FT
T & fF g 3 A arfeeT
#1 20 & qF A AR 39 He
go1 @Y W I T Afert wwrdy
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% S AT g R ag wgtaw !
Y F1 SaTEE TR gE 87

off grdy - SaTEE TRy A T
A

Y fawer s & SeET AvRET
g fo Far gamd d9v ary gy SRl
¥ gy #¢ Hfew 7 ww ¥ dar fF 3@
TH § FeT TAT 7

N AgRY I A IR T,
T AL FT | WA AT FT § I AT
HaY gn oara & fam 9% § | S I
F T AF & AT A W AA FE
TFIE

Shri P. R. Chakraverti: May I know
whether the Government has instruct-
«d its patrol parties to bring sense to
the people from the other side by hit-
‘ing hard?

Shri Hathi: We have given all ins-
‘ructions to them.

Shrimati Renu Chakravartty: Sir,
in this area of Tripura thousands of
seads of cattle have been lifted from
osur territory into Pakistan. One of
the stories which the Government of
Pakistan has put forward is that
our patrol party had gone into their
territory for lifting cattle. May I
know whether this joint enquiry
which the Government of Pakistan has
«greed upon will go into this entire
question, whether that enquiry has
started and whether any cattle has
been returned from Pakistan to us?

Shri Hathi: So far as this joint
enquiry is concerned, this relates only
fo the present incident and not to all
the incidents.

st UAW|AAT | AT AT
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Y FAR T A FW F 1€ qOIH 99
TIT FT qqT A7 TS, $e€ TAFETT T4~
AT TH qI FY vACE T F fag
T gR R
Shri Narendra Singh Mahida: May
I know whether the Government has
suggested to the Government of Pakis-

tan about creating a neutral ground
to stop such firings?

Shri Hathi: So far as this is con-
cerned, there is no such proposal.

Shri S. N. Chaturvedi: May I know
if there has been any unanimous
report in any of these joint enquiries
and whether as a result of it has any
cempensation been received from the
Pakistan Government for the intru-
sions made and damage done into our
territory?

Shri Hathi: So far as this border
incident is concerned it has been
referred to the joint enquiry.
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F1 IS F AW § AT FEL A QI
% g9 fagdr &, A6 & fear o
arer ¥ QT T T 397 A9 &
#1% spafaar fear § ?

s gray : TH AT A ) A
# oot e av Y fear

ft eI Aot Jear: gi fawi &
i gfgarT mfe fasr & 5k agraar
ars 2w Y g wr e @ e 9=
e ofsam & foeg g&99e § 7
aaT av 9f g SaEr e 1w
§ s zafae 7 oifewar swemasy
FTAAMALN FTWRE ?

=t gy : QEY a9 A€ 8, gw Ay
SAFT AT FL R S |

ot fo w2 F Ay S
et § 7 g o sagz R § Ay

DECEMBER 9, 1964

Oral Answers

3990
FF { AT AT F qE FAA?

st g : 99 SagE wAET F fam
28 TAFL FT JIOF 9gd 77 gd o
afew a3t qifFeae aee & 9 &9
FAVET FT IA AAS Z FT 917 oY
M g 9 ¥ R gg 9w w AW
gfar Fuamed F g &
=fgy |

= geaiava wrew : qifEeT ¥ 39
F9 § a1 799 95w W T ¥ A QO
AT TATIAT AT , FAT AT TF
Y &9 g I M7 ¥ w1 gafawr
AT AR E 7

st gt : W F T qgE AT A
=T @ Y faer 0

Development of Goa

+
( Shrimati Savitri Nigam:
Shri P. C. Borooah:
* ) Shri M. L. Dwivedi:
{_ Shri Alvares:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Minister of State
in the Ministry of Home Affairs
recently visited Goa to assess the pro-
gress and to know the handicaps in
the development of that territory;

(b) if so, the result of his study
tour; and

*430

(c) whether any scheme has been
drawn up for ensuring adequate deve-
lopment of Goa in the light of his
study?

. The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) and (c). An over-all survey of
the development schemes showed that
the administrative apparatus requires
to be reorganised and better equipped
for implementation of the Plan. Steps
are being taken to achieve thesa
ends.
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Shrimati Savitri Nigam: May I know
the main points of recommendations
given by the Survey Report?

Shri Hathi; There was no Survey
Report. In fact, the question relates
to my visit to Goa. I haq been there,
I had looked into these things and I
have formed certain opinions. There
is no question of any survey report.

Shrimati Savitri Nigam: The hon.
Minister has mentioned in his reply
that according to the survey report
some administrative reforms have
been suggested. That is why I asked
about the main points of the survey
report.

Mr. Speaker: That survey was not
connected with the visit of the Minis-
ter of State to Goa.

Shrimati Savitri Nigam: Now I will
ask another question. May I know
whether any proper development
Plans have been chalked out for Goa
and, if so, how much money has been
allotted?

Shri Hathi: The Plan envisages an
expenditure of Rs, 29 crores during
the Third Plan. T found during my visit
that the iniplementation of various
plans is rather slow. The reason for
the slow progress was the inadequacy
of sufficient administrative machinery,
technical personnel and so on. There-
fore, we have taken up this stand.

Shri Alvares: May I know from the
Minister whether during his visit he
showed them the carrot of develop-
ment provided Goa remained separate
from Maharashtra or he assured them
of development on the basis of neces-
sity and availability of resources and
initiative?

Shri Hathi: The development of Goa
is not conditional on anything. It has
to be developed and it will be de-
veloped.

Dr. Sarojini Mahishi: May I know
what concrete steps are being taken for
the industrial development of Goa du-
ring the Fourth Plan?
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Shri Hathi: The first requirement fo
industrial development is electricity.
For that purpose a division of the Ir-
rigation Ministry is going to be opened
in Goa. Then there are the irrigation
projects. We have sent officers of the
CWPC to have a look at the place.

Shri Nath Pai: In view of the fact
that Government’s untenable justifica-
tion for its position vis-a-vis the mer-
ger of Goa with Maharashtra is bols-
tered up by Government by its profes-
sed anxiety of Goa’s economic develop-
ment, may I know what the Minister
did during his sojourn in that area re-
garding Goa’s demand for the imme-
diate establishment of a refinery, of a
brewery and of a steel plant for which
Goa is an ideal location?

Shri Hathi: I have not gone there to
take any immediate steps. I have
gone there to have a general survey of
the administrative pattern, of the imp-
lementation of the Plan and other
relevant subjects. I did not take up
any particular project during my visit.

Shri Shinkre: I want to know from
the Minister whether during his recent
visit to Goa he saw complete lack of
enthusiasm and interest on the part of
the people of Goa in developmental
work unless and until their political
question fis settled? If so, what is the
Government going to do in this re-
gard?

Shri Hathi: I think the people and
the local government were eager for
the development of Goa. There was
no lack of enthusiasm in Goa.

Abrogation of Article 370

( Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri Bibhuti Mishra:

Shri Prakash Vir Shastri:

Shri Yashpal Singh:
Shri K. N. Tiwary:

*431. } Shri S. M. Banerjee:

1 Shri Daji:

Shri P. C. Borooah:

Shri Vishram Prasad:

Shri C. K. Bhattacharyya:

Shri Bade:

[Sh.ri Hukam Chand

Kachhavaiya:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s attention
has been drawn to the Press Statement
of Mr. G. M. Sadiq, Prime Minister of
Jammu and Kashmir on the 17th
October that the abrogation or amend-
ment of Art. 370 of the Constitution
was a juristic problem;

(b) whether Government have
taken steps to study the question
through expert advisers; and

(c) if so, when Government propose
to introduce amendment Bill in this
respect?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Government have seen a Press report
of Shri Sadiq’s speech.

(b) Certain aspects of Article 370
of the Constitution have been consi-
dered in the usual course.

_ (c) This is not under the considera-
tion of Government.

Shri P. R. Chakraverti: May I
know whether it is a fact that the
continuation of this article gives an
occasion to the disruptionists to create
trouble on the plea of self-determi-
nation; if so, whether Government is
trying to expedite its abrogation?

The Minister of Home Affairs
(Shri Nanda): The attitude to this is
on a balance of considerations. I think,
on the whole it is more helpful than
otherwise,

Some Hon, Members rose—

Mr. Speaker: It has been discussed
only the other day. ’
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Shri P. R. Chakraverti: May I know
whether it is a fact that the Prime
Minister of India has received a letter
from the ex-Premier of Jammu and
Kashmir claiming immediate decision
on the matter, otherwise threatening
to take other methods of action?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadwx
Shastri): I have received no such
letter,

12.00 hrs,
SHORT NOTICE QUESTION
Indo-Nepal Trade Talks .

( Shri Hari Vishnu Kamath:

| Shri Yashpal Singh:

| Shri P. R. Chakraverti:

Shri Nath Pai:

‘ Shri D. C. Sharma:

Shri Vishwa Nath Pandey:

Shri Kolla Venkaiah:

Shri Ram Harkh Yadav:

Shri Murli Manohar:

Shri Rameshwar Tantia:
(_ Shri P, C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether talks were recently
held between the Governments of
India and Nepal on the subject of
providing transit facilities for trade
between Nepal and Pakistan;

(b) whether the said falks
broken down; and

(c) it so, the reasons therefor?

The Minister of C. ce (Shri
Manubhai Shah): (a) to (c). The
recent talks between Nepalese and
Indian delegations covered not mere-
ly the question of providing facilities
for transit, but also a number of other
matbers.

Shri Nath Pai: Sir, could we have
snme relief from this murmuring? We
cannot hear.

Mr. Speaker: I am glad, Shri Nath
Pai has suggesteq that he might have
relief from this murmuring. So, 1
will request hon. Members, not by
using those words, just to listen
patiently and be silent,

SN.Q.3. 1
|
|

have




3995 Oral Answers

Shri Manubhai Shah: (a) to (c). The
recent talks between Nepalese and
Indian delegations covered not merely
the qaestion of providing facilities
for transit, but also a number of
other matters. Agreement was reach-
ed on the latter problems. In regard
to transit trade, necessary facilities
have already been offered by us to
His Majesty’s Government of Nepal
at Rudhikapur, and the question of
service charges to be levieq for
supervision and handling of transit
traffic, as provided for in the Indo-
Nepal Treaty of Trade and Transit,
was discussed in particular at these
talks. Service charges had been
worked out earlier by us on the basis
of the estimated traffic and the ser-
vices to be rendereq at Radhikapur.
In light of the review made during
the recent talks in Kathmandu on this
subject, the Indian delegation sug-
gested a charge of Re. 1-50 paisa per
tonne (in wagon loads) and 50 paise
per parcel. The Nepalese Delegation
desired that no service charges should
be’ levied at all for thig supervision
and handling ag was the case for
transit trade through Calcutta.

2. It is true that the Government
of India do mot collect any general
service charge in providing service
and facilities for transit for Nepalese
Transit Trade through Calcutta Port.
Even so, for certain special types of
services, small charges are collected

on transit trade passing through the.

port of Calcutta. However, it may be
recalled that the facilities in Calcutta
were already existing for the large
sea-borne trade of India through
Calcutta Port and therefore the
transit trade from Nepal could be
handled through the same equipment
and personnel without any additional
cost to the Government of India. But
in case of Radhikapur, these facilities
for staff and equipment have to be
provided anew for handling the
Nepalese Transit Trade. Therefore,
while the Government of India was
providing all facilities for transit of
Nepalese Transit Trade through port
of Calcutta without any general service
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charge, it was but natural that the
actual cost of transport and super-
vision for the transit trade at Radhika-
pur should be charged as a service
charge. It is not at all a custom duty
nor an import duty, nor a custom ins-
pection fee as reported in certain
foreign newspapers.

3. I may recall for the information
of the hon. members the provisions as
embodied in the Treaty of Trade
and Transit between India and
Nepal. Article X stipulates
that “Traffic in transit shall be
exempt from Customs Duty and from
all Transit Duties or other charges
imposed in respect of transit, except
reasonable charges for transportation
and such other charges as are com-
mensurate with the costs of services
rendered for the supervision of such
transit”,

4. It is only in accordance with the
above provision that, as I have stated
earlier, this service charge proposed
by India is very very small and at
Rs. 1} per tonne it works out to less
than 30 US cents per tonne or less
than 2-1{4 shilling per tonne,

5. As hon. members are aware,
His Majesty’s Government of Nepal
and the Govermnment of Pakistan en-
tered indo a Trade Agreement in 1962
providing for exchange of goods of
the value of Rs. 1 crore on either
side, and this would work out on an
average to about 10,000 (Ten
Thousand) tonnes of goods in transit
and, therefore, the proposed charge of
Rs. 1'50 per tonne would mean an
amount of about Rs, 15,000 per year
as total charge on a transit trade of
Rs. 1 crore. There has been some
misunderstanding on this point and
everybody wil appreciate and realise
the insignificant quantum of the
charge that India has proposed. The
talks on this issue are expected to be
continued in the near future and it is
hopeq that mutually satisfactory solu-
tion will be arrived at.

6. It is not India’s intention at all
to hamper the growth of trade
between Nepal and Pakistan or
Nepal's trade with any other country
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of the world. We have always be-
lieved in diversification of trade of
every country and in case of Nepal,
therefore, in view of our great friend-
ship and strong ties with Nepal,
India has extended all possible facili-
ties required for Nepal's transit trade
through India, In all international
conferences on trade and economic
matters, it has been observed that
India’s policy on transit trade with
her land-locked neighbours has been
highly appreciated.

Shri Hari Vishnu Kamath: Before
you permit me to put the usua] sup-
_plementary questions, may I invite
. your attention to the fact that the
 Minister in the opening sentence of
hig reply referred to the fact that the
_Indo-Nepal talks covered wide ground
and also discussed a number of other
matters but he said that about the
_latter there has been no agreement or
‘something to that effect. What is the
““atter’ thing? He did not specify it;
- he did not make it quite clear. Usual-
ly, the Minister is clear, but cn this
"he slipped a little and he did not..

Mr. Speaker: He should now put
the supplementary question.

. Shri Hari Vishnu Kamath: T wish
he had been clear on that point, Is
. it a fact that since the completion of
the Kathmandu-Lhasa road, the Nepal
Government in being subjected in-
creasingly to Chinese blandishment and
_pressure, and did the Government re-
presentatives at this Conference,
during the talks, gain the impres-
- sion that Nepal apparently under the
influence of China, is drawing closer
to Pakistan which is the new ally of
China—the unholy alliance of China
and Pakistan is now well-known—
and, if so, what exactly is the latest
position with regard to this matter?

Shri Manubhaj Shah: The assump-
tion is totally wron gand unwarrant-
ed, from the recent talks, it was clear
that the trade with India is far more
extending than with any other coun-
try in the world that Nepal is trading
with,
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Shri Hari Vishnu Kamath: Is it a
fact that the quantum, the volume,
of trade with Nepal which showed a
slight spurt earlier this year after the
visit of the then Minister without Port-
folio and the present Prime Minister,
Shri Lal Bahadur Shastri, to Nepal—
it showed a slight spurt at that time—
has been showing in recent month....
Earlier

Mr. Speaker: he said,

blandishment also.

Shri Hari Vishnu Kamath:
take it in that light....

Mr. Speaker: He is a senior Mem-
ber. How can I advise Mr. Kamath?

Shri Hari Vishnu Kamath: Tt is not
intendeq for the Prime Minister,

If you

Mr. Speaker: A
would be enough.

simple question

Shri Hari Vishnu Kamath: I am
making it as simple as I can. If you
can teach me how to make it simpler,
I am prepared to learn at your feet.

Is it a fact that India’s volume of
trade with Nepal which had shown a
slight spurt earlier this year has been
showing a downward trenq during
the recent months and that Pakistan’s
trade with Nepal has shown a corres-
ponding increase?

Shri Manubhai Shah: The tirade
between India and Nepal is conti-
nuously and steadily rising. There
has been neither a spurt nor a down-
fall. It is still higher than what it
wag previously and it continues to
expand,

As for comparison with other coun-
tries, I need not enter into such a
comparison, because more than 80
per cent of the trade of Nepal with
the foreign world has been with
India.
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Shri Nath Pai: 1n view of the fact
that the hon. Minister himself has
admitted that the negotiations even-
tually broke down on what he him-
self called an insignificant paltry sum
of Rs. 15,000, wvhereas Indo-Nepalese
friendship is jnestimable and worth
crores of rupees, would it not have
been in the interests of India and
Nepal, (since Nepal constitutes the
king-pin of the whole scheme of
Himalayan security and safety), and
would it not have been worth the
while if India, instead of taking this
strict attitude of quoting one section
of the treaty, had take an generous and
broad attitude seeing that this was
not a commercial enterprise alone but
a political decision? If the hon. Minis-
ter's contention was that the sum
involved was only Rs. 15,000 why did
Government allow the talks to break
down?

Shri Manubhai Shah: As I said,
there is no breakdown. On several
points or a large number of points,
there was complete agreement, On
this matter, it is a provision of the
treaty between the two countries,
which has been accepted on both sides,
that the Government of India can
charge a service-charge for transport
and other facilities. @~ We are only
asserting our right according to the
cost we have to bear.

Shri Nath Pai: The hon. Minister
hag said that there is no breakdown.
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This is of vital national intercst. So,
may I submit that......

Mr, Speaker: But the talks are also
to be continued, Shri D, C, Sharma.

Shri Nath Pai: But let me point
out that the whole Nepali press is
full of frenzied anti-Indian propa-
ganda right now because of what the
hon. Minister has described as a small
failure. Has the hon  Minister’s at-
tention been drawn to this? This is a
very vital matter.

Mr, Speaker: I had called Shri D, C,
Sharma.

Shri D, C. Sharma: I think we have
been providing transit facilities to
other countries also in the past, and
perhaps we are providing transit
facilities to other countries even now.
May I know what our terms were for
transit facilities for the other coun-
tries, and whether the terms that we
offered to Nepal are in excess of those
terms which we had offered to the
other countries or fall short of them?

Shri Manubhai Shah: I am glad that
this question has been raised, We
gave much more favourable terms to
Nepal. As a matter of fact, we are
levying a service-charge under the
international convention for al! transit
trade between one country and an-
other in the world,

Shri D. C. Sharma: What are the
countries to which we have bzen pro-
viding these facilities in the past and
also now, and what are the terms
offered to them?

Shri Manubhai Shah: I shall illus-
trate it by giving an example. Our
trade with Iran passes through Pakis-
tan, Pakistan, under thig international
convention, charges one-sixteenth of
the total import duty on every com-
modity that India buys from Iran to
Indian destinationg and that India
sends to Iran, Thus Pakistan is
charging much more than what we
have proposed; it may be about ten or
fifteen times what we have proposed-
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per ton for the transit trade between
India and Nepal.

Shri Nath Pai: May I point out to
you one thing? I am not asking any
question. .....

Shri D, C. Sharma: We should also
be allowed. You should be fair to all.

Shri Natp Pai: What the hon. Minis-
ter has said causes great anxiety....

Mr, Speaker: Shri D, C. Sharma has
said that I should be fair to all.

Shri Nath Pai: So long as you
occupy the Chair, I shall continue to
be guided by you, Sir, and not by my
hon. friend,

Shri Hari Vishnu Kamath: He is
usurping your power, Sir.

Mr, Speaker: What I could hear
from Shri D. C. Sharma was that I
should be fair to everybody.

Shri A. P. Jain: You are fair to
everybody.

Shri D, C, Sharma: Without your
celling the hon Member, he has stood
up.

Shri Nath Pai: I had risen on a

Mr. Speaker: Standing is not an
offence; it is the speaking that is an
offence. Of course, in order to catch
my eye, a Member shall have to stand,
and everybody who wants to catch my
eye has to do so, But what I would
ask of the hon, Member and request
him is that he should not get agitated
and should not throw out such remarks
as are reflections on the Chair.

Shri D. C. Sharma: I only wanted
to submit very respectfully that the
hon, Member had stood up, and before
you had called out his name, he had
started speaking, That was what I
was saying,

Mr. Speaker: Then it was not justi-
fied to say that ‘I should be fair to
everybody’. It does not lie in him
to say that I am not fair to others.
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Shri D. C. Sharma: You are fair to
everybody here and elsewhere also.
But what I respectfully submit is that
the hon. Member should not speak
without being called. He is a seasoned
politician. He should not speak before
you call him,

Shri Nath Pai: May I assure him
that I am prepared to learn everything
from him, but not in the House but
in the lobbies, if he wants to teach 'me.

Shri D. C. Sharma: [ respectfully
submit that I would not like to be a
teacher of a gentleman who stands ur
and speaks without catching your eye.

Shri Nath Pai: 1 wanted to draw
your attention to a little lacuna in the
statement made by the Minister who
is usually alert. The communique that
was issued at the conclusion of the
talks between the Government of
India and the Government of Nepal
on transit facilities, a 23-word com-
munique said—I want him to note—
that the talks have not been success-
ful. I want to know whether a com-
munique to that effect was issued or
not? And how does he reconcile that
with his statement now?

Shri Manobhai Shah: If the hon.
Member looks into the whole com-
munique—not just this point regarding
this small difference—he will not find
any djfficulty in appreciating what 1
said, I again request the hon. Member
and others who are interested in this.
that there are always bound to be
some matters, some little differences,
even between the closest friends.
Nepal is a very very close friend of
India. We do not think this small
difference will stand in the way of any
further talks which will be resumed
and the difference resolved.

Mr. Speaker: Call attention notice—
Shri Swell,

Shri D, C. Sharma: May 1 catch
your eye now, Sir?

Shri Surendra Pal Singh: May I ask
a supplementary?

Mr. Speaker: Call attention notice.
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TIONS

Explosion im Fertilizer Factory

( Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Tan Singh:
| sbrimati Renpka Barkataki:
432 shri Vishwa Nath Pandey:
* ) Shri Hukam Chand
Kachhavaiya.
Shri Bade.
| Shri Y. 8. Chaudary:
shri Ravindra Varma:
[Shri P, Venkatasubbaiah:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a), whether an explosion at the
Ammonium plant at the Fertilizer and
Chemicals (Travancore) Ltd. factory
at Alwaye (Kerala) took place on the
12th November, 1964;

(b) if so, the number of persons
killed;

(c) the extent of damage caused to
the equipment; and

(d). whether any enquiry has been
ordered to find out the causes of the
explosion?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir,

(b) Three
(c) Rs. 44,090.

(d) Yes. The finding of the Com-
mittee which enquired into the acci-
dent was that the accident was caused
by an unexpected failure of pipe while
operating under normral conditions.

Youth Festival
( Shri Yamuna Prasad

Mandal:
{_ Shri Sidheshwar Prasad:

434,

Will the Minister of Education be
pleased to state whether Government
propose to consider the proposal of
holding the youth festivals in future
in the rural areas as suggested by the
Prime Minister?
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The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
Yes, Sir. The Government will surely
give its careful consideration to the
Prime Minister’s suggestion to hold
Inter-University Youth Festivals in
rural areas in future.
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Cultural Missions Abroad

f Shri Surendra Pal Singh:
436 J Shri Onkar Lal Berwa:
* | Shri Gulshan:
| Shri Vishwa Nath Pandey:

Will the Minister of Education be
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pleased to state:

(a) whether it is a fact that the
Indian Council for Cultural Relations
have advised the Central Government
to increase the number of Cultural
missions abroad;

(b) if so, the reasons put forward
by the Council in support thereof; and

(c) Government’s reaction thereto?

The Minister of Education (Shri
M. C. Chagla): (a) In the draft pro-
posal for the 4th Five Year Plan, the
Council has suggested the establish-
ment of 10 cultural centres abroad.

(b) To wundertake activities to
strengthen cultural contacts between
India and other countries which can-
not be effectively handled by the
Indian Missions.

(c) The proposal is under considera-
tiqn.

Scientific Research

( Shri P. R. Chakraverti:

| Shri P. C. Borooah:
Shri Surendra Pal Singh:
Shri Rameshwar Tantia:
Shri Vishram Prasad:

L Shri Utiya:

Will the Minister of Education be
pleased to state:

*437.

(a) the attempts made to attract the
best scientific talent for research work;

(b) whether it has been decided to
appoint an expert committee to facili-
tate merit promotion of outstanding
young scientists; and

(c) if so, the composition of the
committee and the technique of
review to be adopted by it to provide
continuous incentive for original
work?

The Minister of Education (Shri
M. C. Chagla):.(a) Attention of .the
hon. Member is drawn to the pam-
phlet “Research as a Career” issued
by the C.SIR. copies of which are
available in the library of Parliament.
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(b) and (c). The scheme of grant of
merit promotions was introduced in
1958. Merit Assessment Committees
arc appointed to consider the case of
each scientist for grant of merit pro-
motion. The Vice-President, C.S.LR.
is the Chairman of the Committee and
the D.G.S.ILR. and the Director of the
Laboratory to which the scientist
belongs are members. In addition,
other experts in the field related to
the work of the scientist are nomi-
nated by the Vice-President as mem-

bers of the Committee. The Com-
mittee reviews the research and
technological work done by the
scientist.

Refugees from East Pakistan

Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Nambiar:
438 ) Dr. Saradish Roy:
"7 Shri Gokulananda Mohanty:
Shri Rama Chandra Mallick:
’ Shri Dinen Bhattacharya:
( Dr. Ranen Sen:

‘Will the Minister of Rehabilitation
Le pleased to state:

(a) whether it is a fact that a num-
ber of East Pakistan refugees settled
at Koundanpalayam Camp, Coimba-
tore have left the camp under protest;
and

(b) if so, the reasons therefor?

The Minister of Rehabilitation (Shri
Mahavir Tyagi): (a) and (b). 114
{families comprising 436 persons left
the Sanganur camp near Koundan-
palayam, Coimbatore on 18th October,
1964. Three educated inmates were
offered employment in the Govern-
ment of India Press at Perianaicken-
palayam. They did not avail them-
selves of the offer. Their cash doles
were consequently stopped and they
left the camp. The remaining fami-
lies left the camp because they had
demanded land for paddy cultivation
and because they were not prepared
to take up any other work except
agriculture.
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Three Language Formula

Shri P. R. Chakraverti:
Shri P. C. Borooah:

*440. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Will the Minister of Home Affairs
be pleased to state:

(a) how far the thrée-language
formula adopted by the States has
helped in the evolution of an all-India
language competent to replace English;

(b) whether it is a fact that this
year’s Chief Ministers’ Conference
reversed the original idea of teaching
a modern Indian language, besides
the regional language and English, by
introducing the concept of any Indian
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language as distinguished from that
envisaged by the architect of the
three-language formula: and

(c) whether it is a fact that in
North India besides Hindi and English,
Sanskrit is being taught?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The three-language formula pro-
vides for the teaching at the secondary
stage of education of (a) the regional
language and mother-tongue, (b)
Hindi in non-Hindi-speaking areas,
and a modern Indian language other
than Hindi in Hindi-speaking areas;
and (c¢) English or another modern
Buropean language, This formula has
helped the spread of Hindi through-
out the country but it does not envi-
sage the replacement of English by
Hindi.

(b) No, Sir.

(c) In the States of Uttar Pradesh,
Madhya Pradesh and Rajasthan, stu-
dents are at present allowed to offer
any Indian language including Sans-
krit as the second language paper.

Industrial Complex for Dandakaranya

( Shri P. C. Borooah:
Shri P. R. Chakraverti:
Dr. Saradish Roy:
Shri Dinen Bhattacharya:
") Dr. Ranen Sen:
Shri D. C. Sharma:
| Shri Gokulananda Mohanty:

*441

( Sbri Rama Chandra Mallick:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether he recently visited
Dandakaranya along with the Union
Finance Minister to make a study of
the possibilities of setting up an
industrial complex there; and

(b) whether any scheme has been
drawn up in the light of this study
and if so, the broad outlines thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) Finance Minister and 1
visited Dandakaranya recently to
study the possibilities of further dewe-
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lopment in the area. From the avail-
able data it appears that there are
certain possibilities for the establish-
ment of industries based on the
mineral and forest resources, How-
ever, further investigations and sur-
veys have to be carried out in regard
to:—

(i) feasibility of expanding com-
munications;
(ii) availability of power; and
(iii) mineral and forest resources.
(b) A tentative selection of some
schemes has been made but specific
proposals will be finalised only after

the investigation and surveys are
completed.
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Scientific Collaboration with France

1142 / Shri Sidheshwar Prasad:
* _ Shri R. Barua:

Will the Minister of Education be
pleased to state:

(a) whether there has been any
collaborative agreement between our
Council of Scientific and Industrial
Research and the National Research
Council France;

tb) if so, the purpose thereof; and
(¢) what are the terms?

The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.

{b) and (c). Do not arise.

Grants to Orissa Colleges by U.G.C.

1143. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

ta) the grants sanctioned by the
University Grants Commission to
various colleges under the Utkal Uni-
versity during 1963-64 and the names
of the recipient Colleges; and

¢(b) the amount earmarked for dis-
bursement to these institutions during
1964-65”

The Minister of Education (Shri
M. C. Chagla): (a) The Statement
lJaid on the Table of the House.
[Placed in Library. See No. LT-3578/
64].

(b) No specific grants are ear-
marked in advance. Grants are paid
every year to Universities and Colleges
on the basis of the merits of their
proposals and the progress reported
in the implementation of approved
schemes.

. Orissa Students Studying Abroad

1144. Shri Raia Chanfira Mallick:
Will the Minister of Education be
pleased to state:

(a) the number of students from
Orissa State in foreign countries, who
are studying at Government expense;

(b) the number of students from
the same State in foreign countries
who are studying at their own expense;
and

(¢) the number of students belong-
ing to the Scheduled Castes and Sche-
duled Tribes amongst them?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will be
placed on the Table of the Sabha as
soon as available.

Sangeet and Sahitya Akademis in
Orissa

1145. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given to the Orissa Sangeet Natak

Akademi and the Orissa Sahitya
Akademi during 1961-62, 1962-63 and
1963-64;

(b) if so, the details of the assist-
ance given during that period for their
development; and

(c) the total amount given or pro-
posed to be given to the said Akademis
during the current financial year?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) to (c). No grants
were sanctioned by this Ministry
during the period involved because
State Akademis are maintained by
the respective State Governments.

Grants for specific projects are,
however, given by the Central San-
geet Natak Akademi to its counter-
parts in the States but none was given
to the Orissa Sangeet Natak Akademi
during 1961-62, 1962-63 and 1963-64
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and no request during 1964-65 has
been received so far from the latter.

The Central Sahitya Akademi does
not give grants to its counterparts in
the States.

"Kerala Buildings Lease and Rent
Control Act

1146 f Shri A, V. Raghavan:
‘7 Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
to amend the Kerala Buildings Lease
and Rent Control Act; and

(b) if so, when the Bill is expected
to be introduced?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The proposal is under exami-
nation by the State Government.

Land for Rehabilitation

147 f Shri Lakhmu Bhawani:
"\ Shri Wadiwa:

Will the Minister of Rehabilitation
be pleased to state:

(a) how much land was given by
the Madhya Pradesh and Orissa Gov-
ernments to Dandakaranya develop-
ment Authority till March, 1964;

(b) how much land has been re-
claimed by the Dandakaranya Project;
and

(c) how much reclaimed land has
been given to the Adivasis by the
Dandakaranya Development Authority
in Koraput and Bastar districts (Orissa
and Madhya Pradesh States)?

The Minister of Rehabilitation (Shri
Tyagi): (a) When land is offered by
the State Government for resettle-
ment, a reconnaissance survey is
carried out and the blocks which
appear generally suitable for resettle-
ment are indicated to the State Gov-
ernment for release. After release of
land by the State Government, a soil
survey is carried out and the areas
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which are suitable for agriculture are
demarcated and reclaimed.

Up to 31st March, 1964, 1,78,389 acres
of land (63,838 acres in Madhya Pra-
desh and 1,14,551 acres in Orissa)
were released by the Governments of
Madhya Pradesh and Orissa. Of this
area, about 1,08,000 acres were found
suitable for reclamation.

(b) Up to 30th September, 1964,
1,07,062 acres of land have been tree-
felled. Of this area, 95,599 acres
(27,214 acres in Madhya Pradesh and
68,385 acres in Orissa) have been fully
reclaimed.

(c) Under an agreement with State
Governments, 25 per cent of the re-
claimed land is earmarked by the
Dandakaranya Development Authority
for landless Adivasis. In some cases,
State Governments indicate locations
for resettlement of tribal families
outside the reclaimed area and Danda-
karanya Development Authority
arrange special reclamation in such
areas. On this basis, the quota for
allotment to Adivasis works out to
23,900 acres. 18,314 acres of reclaimed
land (5,066 acres in Madhya Pradesh
and 13,248 acres in Orissa) have so far
been placed at the disposal of State
Governments of Madhya Pradesh and
Orissa by the Dandakaranya Develop-
ment Authority. Out of this area,
13,409 acres (4,966 acres in Madhya
Pradesh and 8,443 acres in Orissa)
have been allotted to the Adivasis by
the State Governments. (Figures in
respect of Madhya Pradesh are for the
period up to 30th September, 1964, and
figures in respect of Orissa are for
the period up to 30th June, 1964).

As regards the balance, the Danda-
karanya Development Authority have
agreed to meet the cost of manual
reclamation to be undertaken by
Orissa Government in an area of about
1,800 acres selected by them and pro-
posals are awaited from Governments
of Madhya Pradesh and Orissa in res-
pect of 1737 acres and 2,048 acres
respectively with details of locations
desired by them.
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Rehabilitation Expenditure

1148, f Shri Lakhmu Bhawani:
”\_ Shri Wadiwa:

~ Will the Minister of Rehabilitation
be pleased to state:

(a) the per capita rehabilitation
expenditure for each agricultural dis-
placed family as envisaged in the pre-
liminary project report on the Danda-
karanya Project by the Ministry of
Finance;

(b) how much out of this was ear-
marked for land, loans and mainten-
ance;

(c) by what amount, the per capita
expenditure on an agricultural dis-
placed person’s family had increased
by the year ending March, 1964 in
Dandakaranya Project; and

(d) how this compares to the per
copita expenditure on tribal families?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). While accepting
the Preliminary Project Estimates of
the Dandakaranya Project, the Minis-
try of Finance had calculated that on
the basis of 12,000 families (7,000 agri-
culturists and 5,000 non-agricultrists),
the per capita expenditure on rehabi-
litation would be about Rs. 6,090
(Rs. 4,700 for land, Rs. 850 for Taquavi
Loans and Rs. 540 for maintenance
Grants). Actually, however, as against
the figure of 12,000 families assumed
in the preliminary financial estimates,
provision for reclamation, housing,
etc. was made only for 9,000 families
including tribals, Since 25 per cent
of reclaimed land, was ment for tri-
bals, number of tribal families covered
would come to 1770. With regard
to the remaining number of 7,230 D.P.
families, a more accurate estimate of
expenditure per family would be
Rs. 9,850.

(c) and (d). Per capita expenditure
on the number of displaced families
in the Project at the end of the per-
jod ending 31-3-1964 which includes
expenditure on Work-site Camps,
maintenance and subsidy, common
amenities in the villages and a portion

of the expenditure on general deve-
lopment and on other over-head items
works out to Rs. 11,705. As ‘more
families are settled this figure will
come down. Corresponding figures
are not available in respect of landless
trital families resettled on land recla-
aimed by Dandakaranya Develop-
ment Authority.

However, 25 per cent of the land re-
claimed is placed at the disposal of
the State Governments concerned for
allotment to tribal families, as envi-
saged in the Preliminary Project Re-
port. Grants are also given through
Gtate Governments for house build-
ing and purchase of seeds and imple-
ments (Rs. 1,300 per family), for
provision of common amenities in
tribal villages like primary school,
internal roads etc. (Re. 500 per family
maintenance, (Rs. 200 per family), and
for contour bunding (Rs 315 per
family).

The developmental and welfare
activities in the settlement zones of
the Dandakaranya area benefit not
only the displaced persons but the
landlesg tribals who are resettled and
other local inhabitants. These in-
clude hospitals, educational institu-
tions, irrigation dams, malaria eradi-
cation and extension services.

Resettlement of Adviasis in
Dandakaranya

f Shri Lakhmu Bhawani:
ht Shri Wadiwa:

Will the Minister of Rehabilitation
be pleased to state:

1149,

(a) the per capita expenditure in-
curred on the rehabilitation of a (i)
displaced family; and (ii) tribal family
in Dandakaranya since its inception;

(b), the reasons for the difference, if
any, between the fiures of expenditure
incurred on the settlement of the dis-
placed family and a tribal family;

(¢) the mode for the apportionment
of the general development expendi-
ture in case of displaced families and
landless tribals; and
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(d) the amount of loan and grant
given to each of these two families?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The cost of land
reckaimed for agriculture and home-
stead plot for the displaced families
works out to Rs. 2,580 per family.
Direct rehabilitation assistance &m-
ounting to Rs. 2,868 is given as loan to
each displaced family for Seeds, Agri-
cultural Implements, Bullocks etc.
house building, Charpoy and subsi-
diary occupation, expenditure to the
same extent as for displaced families
is incurred on reclamation of land
allotted to the Tribal families, Direct
rehabilitation assistance as a grant
amounting to Rs. 1,300 is given to each
tribal family for House building,
Seeds, Implements and Bullocks.
Benefits of common amenities and
general development such as roads,
irrigation and educational and medi-
cal facilities are available to both dis-
placed persons and landless tribals.

(c) Expenditure in the Dandakara-
nya Project is booked under various
scheme-wise heads, irrespective of
whether it relates to displaced per-
song or general development or the
landless tribals or all the three. For
administrative purposes, however, an
allocation is made in suitable propor-
tions between (a) General Develop-
ment (b) Rehabiliation of Displaced
Persons and (c) Residual Value of
Assets and Recoveries. No separate
allocation is '‘made to the Resettlement
of Landless Tribals,

(d) Rehabilitation Assistance Avail-
able to:
(i) Displaced Family (Agricul-
turist) .
Loans Rs. 2,868 plus Rs. 165
for additional fertilisers in certain
cases.

Maintenance grant during the first
agricultural season (7 months) at rates
varying from Rs. 30 to Rs. 70 per
month depending on the number of
members in the family and at half
these rates for the second agrieultural
season (7 months).

Amount pending apportionment bet-
ween grants and loans: Rs. 4,401.
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(ii) Displaced Family (Non-agricul-
turist). (Rural).
Loans : Rs. 3,018/-

Grant for 3 months after commence-
ment of resettlement phase at rates
varying from Rs. 30 to Rs. 70 per
month depending on the number of
members in the family.

Amount pending apportionment bet-
ween grants and loans: Rs, 2,132,

(iii) Displaced Family
culturist—urban and

Loans: Rs. 4,000/-

(Non-Agri-
Semi-urban

Grant for 3 months after commence-
ment of resettlement phase at rates
varying from Rs. 30 to Rs. 70 per
month depending on the number of
members in the family,

(iv) Tribal Family
Loans Nil
Grants per family

Reclamation Rs, 3,250 in Madhya
Pradesh (10 (acres)
Rs. 2,225 in Orissa
(7 acres)

Housebuilding, Seeds,

Implements, Bullocks, Rs. 1,300
Maintenance Grant Rs. 200
Contour bunding Rs. 315
Provision of common

amenities in the

villages. Rs. 500

Mexican Government's Gift

 Shri Ram Harkh Yadav:
1151'1 Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Mexican Government have offered a
model school of steel and plastic struc-
ture to the Delhi Administration;

(b) if so, the details of the model
school and its accommodation capa-
city; and

(¢) whether Government propose
to set up such sechools in the eountry?
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The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) The structure is of a prefabri-
cated building material of steel with
plastic for windows. The unit con-
sists of one class room to accommo-
date 48 students and one two-roomed
quarter to serve as residence for the
teacher. It is equipped with projector,
radio, record player, electric genera-
tor, agricultural material, reference
books, records etc. The school has
been set up in Naraina Village near
Delhi Cantt.

(¢) No such proposal is under con-
sideration at present.

Pindi-Kashmir Road

1152, Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government are aware
that a concerted and regular attempt
is being 'made by certain influential
people in Kashmir fo open up a trunk
channel between Kashmir and Paki-
stan through Pindi-Kashmir road; and

(b) if so,
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
I understand that at a meeting of the
Plebiscite Front held in July 1964, a
resolution was passed asking for the
opening of this road.

Government’s reaction

(b) Since the road formerly con-
necting Srinagar with Rawalpindi has
been interrupted. by the Cease-fire
line, it is not possible to reopen it
until normal conditions are restored.

Refugees in Assam

Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

| Shri P. R. Chakraverti:

Will the Minister of Rehabilitation
be pleased to state:
__(a) the number of refugees ~from
1796 (AT)LSD—3.

1153,

East Pakistan who have entered Assam
since January this year;

(b). the number of persons rehabi-
litated and in what areas; and the
number of refugees who are still in
the camps and in which areas;

(c) the central assistance given to
Assam for their rehabilitation; and

(d) the central assistance rendered
to other States for rehabilitation of
such refugees and the number of re-
fugees rehabilitated in each State?

The Minister of Rehabilitation (Shri

Tyagi): (a) 1,72,556 upto the 27th
November, 1964,
(b) As fresh agricultural lands

could not be reclaimed owing to rainy
season, only 405 families in Camps
have been given regular employment
and put off doles and 35 families have
been resettled in a tea estate in Assam,

1,22276 migrantg are at present in
camps set up in the districts of Now-
gong, Kamrup, Garo Hills Goalpara,
Cachar, Lakhimpur, U. K. & J. Hills,
Mizo Hills and Darrang,

(c) and (d). The entire expenditure
on the relief and rehabilitation of the
migrants from East Pakistan in the
different States is met by the Central
Govt. A gstatewise statement indicat-
ing the number of Displaced Persons
rehabilitated and the amounts sanc-
tioned upto the 30th November, 1964,
for relief and rehabilitation of the .
new migrants is laid on the Table of
the House. [Placed in Library. See
No. LT-3579/64].
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qeaq fafaw wfaat (FfaRe, oo 5k
SuRfaat #1 gftafaa &) g &
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i AW T g B 30 faaEEw,
1964 % fagar &= F7AT 9=T §;
T

(@) vu#fra el W@ fra &
AR fFay g e & fewam
®g?

TR-v FWnem # e (s
R) : (F) T W AF R

afy farar oy =

qav
1962-63 8,18,837.00
1963—64 7,72,362. 00
1-4-64—30-9-64  2,91,519.00

(7) ™3 fray o gand sg
¥ fFUY ¥ TR WiwS IUTH
T ¥ | T g A I A A A
AT AR GWE WO q| 39 AT
o Ty gforst & qoa § aga
SOTET gRI |

Women’s Polytechnic in Delhi

1155. Shri Yashpal Singh: Will the
Minister of Educatiom be pleaseq to
state:

(a) whether Government have not
so far recognised the diploma of
library science granted by the
‘Women’ss Polytechnic of the Delhi
Administration; and

(b) if so, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) This diploma has
been recognised by Government,

(b) Does not arise.
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HAEAT A AR B A
fsﬁ aatw fag -

Hr ATF XA
nss.ln'iﬁﬂrltmiw:

sy sitwTT fag

= woit feg o :

= ¥ fag :

o ferm W Tt WA AR
FATAFT U FA 6 Toea d FFAT
AR FEaa faet & 3 @ w9
Fograd FaT A gE d ?

Nfaaw WX wWEA W= (s
gwaw wfat) © g@iwdEA  ( rock-
outcrops ) ®1 WA ArAfyae
A AF & | TF 9T & FT AHFGF
AR TR gEa ¥ Afafea €
FE G AT FE [T AT TAT |

Screening of Personnel of Voluntary
Organisations

1157. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether he has suggested the
screening of personnel of voluntary
organisations engageq in the social
welfare work;

(b) if so, whether any principles
are being laid down for the guidance
of other Departments; and

(c) the time likely to be taken to
complete the work?

The Minister of State in the Minis-
try of Homre Affairs (8hri Hathi): (a)
The question is apparently based on
the instructions given by the Home
Minister as the President of the Bharat
Sewak Samaj and the Samyukta
Sadachar Samiti for the screening of
their personnel. These are non-Gov-
ernment bodies and she Home Minister
is their President in his personal eapa-
city, As Home Minister, he has given
no suggestion or direction for screen-
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ing of personnel of voluntary organi-
sations.

(b) ang (c) . Do not arise.
T ® ot Rrefww I

st forfa fmt ¢
st go ato faatdl :

1 §fraw WX T T6 T
Y A g w74 fF

(%) #T T FOHT AA-TEA-
weaT ¥ JodiE G921 dfawew AW
A AT T N @ AR

(&) afz g, @t ofarsEr
e qav g !

1158.

fifemm W TalgA WAwm W
wiem At (Y wEAeA) c (F) SrEi)

(&) = @ faarae § 5
wyqwewr F gHw goafew
(3r0matics) EE I El-tin
(benzene and xylene) F  frerdo
( extraction ) A& HET=TER
( butadiene ) 9T THRIIMEIIEN
( acrylonitrile ) ¥ SwT=w & fog
ITT F Tqrfyd fear sy | SaEw
AT AT AT AR T oTeEEAT @
W

Excavations at Pandu Rajar Dhibi

J Shri R. G. Dubey:
 Shri Yashpal Singh:

* Will the Minister of Education be
pleased to state:

(a) whether the archaeological ex-
cavationg at Pandu Rajar Dhibi in
‘West Bengal have yielded special
fragments of hand-made greyish or
pale red earthen ware bearing im-
pressions of paddy and rice; and

1159.

(b) whether it is a fact that these
are the earliest known archaelogical
remains of the kind in the werld?

The Minister of Cultural Affairg in
the Ministry of Education (Shri Hajar-
navis): (a) Yes, Sir.

(b) The exact date of the pottery
and culture has yet to be determined.

Socio-Economic Survey in Delhi

0. f Shri R. G. Dubey:

"\ Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a socio-economic sur-
vey was conducted by the Office of
Census Operations, Delhi into the
villages of the Union Territory; and

(b) if so, its findings?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The following 15 vil-
lages have been taken up for socio-
economic study in the Union Territory
of Delhi:

Amberhai, Begumpur, Bhalsu-
Jhangirpur, Chatesar, Chila
Saroda, Dhoolsiras, Ghalibpur,
Ghazipur, Gokalpur, Jhatikra,
Kharkhari Nagar, Mandi,
Sanoth, Shinghu, and Samal-
kha.

(b) Reports in respect of seven
villages, viz., Bhalsua-Jhangirpur,
Sanoth, Begumpur, Samalkha, Ghazi-
pur, Chatesar and Jhatikra have been
published and copies thereof have
been placed in Parliament Library.
The observations apply to individual
villages and not to the Union Terri-
tory of Delhi as a whole.

116

Vacancies in Indian Economic Service

1161. Shri Shree Narayap Das: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to un-
starred Question No. 1167 on the 23rd
September, 1964 and state:

(a) whether the vacant posts in
various gradeg of the Indian Econo-
mic Service have been filled up;

(b) whether open market recruit-
ment of Grade IV of the Service has
been completed;

(¢) if so, the number of posts so
filled up; and
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(d), the steps taken regarding the
future maintenance of the Service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
There are still a few vacant posts
which cannot be filled due to the ban
on filling up of vacancis of more than
six months duration. However, the
question of relaxation of the ban on
filling of such vacant posts is under
consideration,

(b) and (c), Direct recruitment to
Grade IV of the Service has not so
far been made.

(d) The position regarding the au-
thorised strength of the Service is
being reviewed and preliminary steps
for holding the competitive examina-
tion for direct recruitment to Grade
IV of the Service are being taken.

faeelt #1 weTel § faarad=
qTHI

1162. = U9 Ja% afE  FT
TR "t ag AN AT FA FW
fw:

(F) ¥ar a3 99 & f5 faeolt TR
frm afafrr & owra s o
T wfeedal & org agd § qUA AFEH
9 faaraaew §;

(=) afz &, @1 & a1 A7 @«
N qFAT F g@AT AT § AR T
feeelt Tk fm afufras # o=
gt & Fenig g 5 T

(1) FavgA THAl § o qAAfAE
aFy ot & 9 afz o, @ A g
feaet & o 9 9 ¥ fa=aruyw &
153

(a) sw=1 e fAgerr aw §
o AT FaEy Y ST ?

TEFG HATR § dea-wAl (Wi
g : (%) o oat o
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(g) 3 ad @R TFT 6833,
1T 9 gUA AFIW 4313, fieelt T
frmr wfafrem, 1957 1 arad

320, 321, 323, 347, 357, 397,
417, 421
(ar) s, 7

(a) 37 wFewt § wfgsax Sq
safsaat ¥ Aaew wfaw § ST amgar
& fagia o faam wam agw fad
& A S fa¥ gq uat ox AT e &
T IHAT GIHIAT T AT FA F
fax ga= fodr o @ &

Additional Sessions Judge, Andamans

1163. I Sl'u:lmatl Savnt}'l N}gﬂlﬂ:
2\ Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Secretary (Judicial)
to the Chief Commissioner, Andaman
and Nicobar Islands has also been
appointeq as Additional Sessions
Judge to try murder and other seri-
ous cases only; and

(b) if so, the reason why Govern-
ment could not concede the local
public’s demand to appoint a sepa-
rate judicial officer to act as District
and Sessions Judge, instead of having
two Additional Sessions Judges one
a fullfledged Sessions Judge and the
other a District Judge?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The powers of Additional Sessions
Judge, vested in the Secretary (Judi-
cial) to the Chief Commissioner,
Andaman and Nicobar Islands, ex-
tend to all cases and not only to
murder and other serious cases.

(b) A separate post of District and
Sessions Judge has been sanctioned
for the Andaman and Nicobar Tslands
and arrangements are being made to
fill the post.
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Urdu University

1164. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whethe. his attention has been
drawn to the u2mand for an Urdu
university made at the All India Urdu
Conference held at Jaipur on the 4th
October, 1964; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education
M. C, Chagla): (a) No, Sir.

(Shri

(b) Does not arise.

Inferior Kerosene

J Shri P. R. Chakraverti:
\ Shri P. C. Borooah:

Will the Minister of Petroleum
and Chemicals be pleased to state:

1165.

(a) whether it is a fact that the
Indian Institute of Petroleum at
Dehra Dun has achieved progress in
its effort to substitute inferior Kero-
sene;

(b) whether the Institute has de-
signed a domestic lamp which can
use inferior Kerosene;

(c) how far research in petro-
chemicals has been undertaken; and

(d) whether efforts have been made
to produce Kerosene from residual
fractions of crude oil?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sir. The Insti-
tute is modifying the design of the
existing domestic lamps for use of in-
ferior Kerosene: Its studies have
shown that it is possible to get good
illumination even with inferior Kero-
sene when used in lamps of suitable
design. The work is still in progress.

(c) Useful results have been obtain-
ed on 3 important projects: (i) Alky-
lation and disproportionation of
Toluene; (ii) Production of olefines
and oxygenated products using oxi-

dation and other techniques; and
(iii) conversion of naphtha into hy-
drogen, olefines and fuel gas.

(d) Yes, Sir. Apparatus to do so
has been iabricated and experimental
runs will soon begin.

Mr. Norrey Brook in Delhi

( Shri P. R. Chakraverti:
| Shri P. C. Borooah:
| Shri Vidya Charan Shukla:
) Shri Daji:
1 Shrimati Vimla Devi:
Shri Kajrolkar:
Shri Ram Sewak;
Shri P. G, Sen:

Will the Minister of Home Affairs
be pleased to state:

1166.

(a) whether jt is a fact that one
Mr. Norrey Brook, who had been
staying at Ashoka Hotel, New Delhi
under the assumed name of N, C. de
Birmingham was arrested by the
Delhi Police on Thursday, the 8th
October, 1964;

(b) whether the Interpol had issued
a warrant for Mr. Brook’s arrest 18
months ago;

(c) whether Brook had visited
senior officials of the Union Govern-
ment representing that his firm was
willing to invest £ 2 million in a
plant in India;

(d) the amount involved in the
cheating cases against him?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) No, Sir.

(¢) Mr. Brook went about meeting
officers of the Delhi Administration
and the Government of India posing
as the Managing Director of two
foreign firms and representing that he
intended to set up an Air Condition-
ing Unit in India involving a capital
outlay of approximately £ 300,000.

(d) Rs. 2,810—in Tndia.
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Release of Gopal Vinayak Godse

1167, Shri Bhagwat Jha Azad: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Gopal Vinayak Godse
who was sentenced to imprisonment
for life in Mahatma Gandhi murder
case has been released; and

(b) if so, when?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Yes, Sir, Gopal Vinayak
Godse was released from jail on the
13th October, 1964.

Delhi Administration

( Shri Surendra Pal Singh:
-1168. { Shri Naval Prabhakar:
Shri Ram Sewak Yadav:

Will the Minister of Home AWairs
be pleased to state:

(a) whether there is any proposal
to divide the Union Territory of Delhi
into three sub-units;

(b) if so, the broad outlines of the
proposal; and

(c) when this is likely to be im-
plemented?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) Yes.

(b) The proposal is to divide Delhi
into ‘three sub-units under the charge
of three Additional District Magist-
rates.  These Addjtional District
Magistrates will werk under overall
charge of a District Magistrate who
will be responsible for the whole of
Delhi and on whom will devolve the
responsibility for maintaining law
and order in the entire territory of
Delhi.

DECEMBER 9, 1964

Written Answers 4030

(c) The details of the proposal are
also being worked out and so ne
definite date can be given.

AR AT § AR Vet w
afmfam s

1169, [ 5t R v T
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FaT w47 % ¢

(%) a1 g a9 & f5 Mo, @
SR 7 N 6 ATG ¥ JwwET § W
FOT TF A AW A FOT T
8 & HIAT & W 21 fewvEw, 196
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¥ wrew w9 ¥ frew & qgd
feam=at, 1960 ¥ 1 ¢ oY | gafad
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JAOAT {1 A, 1961 ¥ grafema
oY, qui gY THY oY 1 g & wfgwrit
T A T ST & AR F wwfaa
qiHE AT TOAT F wiwel |
faema | gafady auar § Gl
oy ¥ safal #1 mfae §3 7qar
WA Y B ] 07 w7 9z |
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FORY WA & fod ageTd W1
st MiETT AR qRaAT
=t A
Usit shiwre fag :

T AZAG A AL AT B FA
T fF o

(F) #1 g@R T FET T
THfEt A gfaar & fay wgwd
S Y Forar qE AT E

(@) afz g, @ T vt wgi-wet
I I ;AR

(w) frax WsR & dET AR
9g &9 qF = g1 AT !

1170.

~

TEwd WAew ® IR (sh
Ao Ao fasy) @ (F) W &f |

(g) wreHf-gE=T & & F
feeeft & WerR age &Y @ far o §,
MNT Frqs, FOFAT AT ATE A A
wafya e sm @ &

() famet ¥ 18 WeW @ W
2 | ¥, FAFAT 99T 9T ¥ Q9
I qry WeT Ar g fafra W@y
TR

Nehru Museum

( Maharajkumar Vijaya
Ananda:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state;

(a) whether it is a fact that Soviet
Indolagists propose t0 send materials
fo inclusion in the Nehru Museum;

(b) if so, the details of the articles
already received or likely to be re-
ceived; and

(c) what other proposals have been
made by the Soviet Indologists for
the enrichment of the Museum?

1171,

The Minister of Education (Shni
M, C. Chagla): (a) The Government
have no information, Sir.

(b) and (c). Do not arise.

wifeew aver faar st

= I5F ¢

1172 st fawn @ g

a7 GYfaaw WY Tataw Het AR
T FT I FW

() T gTHT gTY FIFEET AT
FT AT TSAT T % ITRN AT AT
Famt AT g fFoTr ST @ |

(&) afz g, @t @ wdw F
for wifees Q=T #g ¥ s fea
AT E

(7) #r ag w9 & f5 o=l A
IEHT NI FWT aF AG @ v g ;
M

(w) afs g, A FHHT *q I§
a9 1 T dqrEAT @ ?

frn AT Waw wmen ®
WU-HA (ot wewEg) o (F) 99-
JARN FY Frfee AT A grawEsaE
QO FA F A I FTER 'E
e sraRew g fafaw e
F AT Fies @87 F 7@ A
EeT T |

(&) omma wsqq: ®AF@ oA
AAAFT AR 90 F § F HRIT 4
AT 3 ¥ WA AT E |

(1) <A
(%) o+ =T
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Public Sector Projects

1173, J Shri Yashpal Singh:
* 7\ Shri Oza:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the sug-
gestions made at the two-day confer-
ence on administrative reforms held
under the auspices of Indian Institute
of Public Administration on toning
up the administration and working of
Ppublic sector projects;

(b) if so, whether any study has
been made on them; and

(c) the
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). Formal proceedings of the
Conference have not yet been drawn
up by the Indian Institute of Public
Administration. As soon as the pro-
ceedings of this Conference become
available they will be examined to
see if they contain any recommeda-
tion that could be considered by Gov-
ernment.

reaction of Government

Refugees from Pak Occupied Kashmir

1174, Shri D. C. Sharma: Will the
Minister of Rehabilitation be pleased
to refer to the reply given to Un-
starred Questiop No. 487 on the 25th
November, 19 regarding refugees
from Pakistan occupied area of
Jammu and Kashmir and state:

(a) whether it is a fact that the ex-
gratia grant has not been given to
those persons who registered their
claims for properties which were less
than the grant asked for; and

(b) if so, the reasons therefor and
the policy of Government in this re-
gard?

The Minister of Rehabilitation (Shri
Tyagi): (a) No claim of migrants for
properties left by them in Pakistan-
held areas of Jammu and Xashmir
were registered. The ex-grotia grant
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was sanctioned for these migrants as
rehabilitation assistance oniy and has
no relation to the loss of immovable
properties left by them in Pakistan-
held areas of Jammu and Kashmir.

(b) Does not arise_.

Promotions of Officers and Teachers in
Laccadives

f Shri P. Kunhan:
1175. 7 Shri Nambiar:;

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any complaints from officers
and teachers in Laccadive Islands
who were not promoted despite their
services, seniority and other qualifi-
cations;

(b) if so, the steps taken by Gov-
ernment in the matter; and

(¢) whether Government propose
to appoint an enquiry commission to
investigate into the malpractices of
promotion in the Islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). Promotions are subject to
usual rules which have been observ-
ed by the administration; individual
representations are decided on merits.
No complaint of malpractice in the
matter of promotions was received.

Teachers in Laccadive Islands

J Shri P. Kunhan:
\_ Shri Nambiar:

Will the Minister of Education be
pleased to state:

1176,

(a) the number of teachers whose
services were terminated in the Lac-
cadive Islands during the last three
years;

(b) the number of teachers who
have been demoted; and

(c) the reasons therefor?

The Minister of Education (Shri
M, C. Chagla): (a) 13.
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(b) One non-matriculate teacher,
not eligible to hold a post in a higher
scale according to qualifications pres-
cribed for the post, was reverted to
a post in the lower scale,

(c) The services of the teachers
were terminated under Rule 5 of the
Central Civil Services (Temporary
Service) Rules, 1949.

wreafas faer @M

1177. =it fagmx watlg : ¥
foverr HeT g€ FaTy T FAT T I :

() 71 FEm weafas foe
urarT % 757 F graew ®§ #d fAviw
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(=) afx g, @ 77 ; =<
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faremn #at (i o o AWWN) :
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(') = (). Fwq T@F I !
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& faam 50 & wefiw afv=w g9 aFR
g I favg Ux WWET &
%< fear @ § o sed Si-asare
FTATEE !

Hormones

1179. Shri Oza: Will the Minister
of Education be pleased to state:

(a) whether the Botanical Survey
of India has found a very rich source
of Hormones recently; and

(b) whether Government have de-
vised methods to make its results
available to the market to benefit the
poor people?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The matter it still in the re-
search stage; and the commercial
possibility will be considered after
final results of research are known.

qega AEEwRl ® Flaat

1180. sit fazawta qredm : AT
ferar WET ag FAT F T FGT

(%) = a8 7= § 5 wgreedt
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(=) afg gf, @t <= w=T ;T
wfafwar & ; 7}

(7) T8 *F1F ®= % o7 g ?

foen w3t (% o ®o ANmT) ¢
(%) sfhrgit
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(1) wTaT TF AE A

Grants to Educational Institutes of
U.P.

1181, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the number of educational ins-
titutes of Uttar Pradesh which ap-
plied for non-recurring grants dur-
ing 1963-64 and 1964-65 <o far: and

(b) the grants sanctioned in each

case?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Educational
institutes are of many kinds,
from primary schools to Universities;
and grants to these are given through
a number of organisations like local
bodies, the State Government and the
Central Government. To collect in-
formation about grants given to all
educational institutes throuzs all
these organisations will entail un ex-
penditure of time and labour that wili
not be commensurate with the results
to be obtained.

‘Children’s Good-Will Mission to Nepal

/ Shri Ram Sewak:
1182'1 Shri P. G. Sen:

Will the Minister of Education be
pleased to state:

(a) whether a group of 25 children
has been sent to Nepal on a good-will
Tission; and

(b) the name of the body or orga-
nisation sponsoring this Mission?

The Minister of Cultural Affairs in
the Ministry of FEducation (Shri
Hajarnavis): (a) This Ministry has no
information if such a mission has
visited Nepal.

(b) Does not arise.
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Fire Incidents in Kashmir
Shri P. C. Borooah:
Shri P, R, Chakraverti:

"3 Shri Prakash Vir Shastri:

(_ Shri Onkar Lal Berwa:

1188

Will the Minister of Home Affairs
be pleased to state:

(a) whether any inquiry has beem
ordered by Government into the
circumstances of the series of devast-
ating fires in the Jammu and Kashmir
State in the last two months; and

(b) whether any survey of the pub-
lic peace and order situation in the
region has been made following these
incidents, and if so, the results thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Jammu and Kashmir
Government have informed us that
this matter has engaged their attention.
They are satisfied that the fires were
mainly accidental and not due to any
cause which would affect public peace
and order in the State.

Fake University Certificates

1184 J Shrimati Renuka Barkataki:
"\ Shrimati Laxmi Bai:
Will the Minister of Home Affairs
be pleased to state: .

(a) whether it is a fact that a big
racket in fake university certificates
has been unearthed by the Delhi Crime
Police recently; ang

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairg (Shri L. N.
Mishra): (a) No big racket has been
unearthed.

(b) Does not arise.

Dye Manufacturing Plant
1185. Shri Balkrishna Wasnik: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether there was any proposal
to set up a plant for the manufacture
of dyes in the State of Maharashtra;
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(b) whether that proposal has been
abandoned; and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). The proposa] to
set up a public sector plant for the
manufacture of basic chemicals and

= intermediates for drugs, dyes, etc., in
- the Stated of Maharashtra has not
been abandoned.

Reservation for Vacancies of S.Cs. and
S.Ts.

1186. Shri Balkrishna Wasnik: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any vacancies reserv-
ed for the Schedulag Castes and Sche-
duled Tribes have been treated un-
reserved by the Union Public Service
Commission during the last two years;

(b) if so, the number thereof; and
(c) the reasons therefor?

The Deputy Minister in the
Ministry of Home Affairs (Shri
‘L. N. Mishra): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House as
soon as possible.

Timings of Goveriiment Offices

1187. Shri Dharmalingam: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any proposal
to cut the extra half-an-hour from
office hours introduced after the pro-
clamation of Emergency; and

(b) if so, when a decision in this
. matter is likely to be taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Representations
"have been received from Central Gov-
ernment employees to restore the pre-
Emergency working hours jn Govern-
ment offices. The matter is under oon.
sideration and a decision is expected
to be taken shortly.

Lotteries
1188. Shri Dharmalingam: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 172 on the 8th
September, 1864 and state whether
the State Governments have agreed te
act on the suggestion made by the
Centre to withdraw the sanction givem

for running up lotteries?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Re-
plies from some State Governments
are still awaited.

Pictures of Stalin in Delhi

( Shri Hem Barua:
Shri Jena:
LShri Gokulananda Mohanty:

Will the Minister of Home Affairs
be pleaseq to state:

1189.

(a) whether Government’s atten-
tion has been drawn to the fact that
on the 14th November, 1964, the city
of Delhi was widely flooded with the
pictures of Stalin; and

(b) if so, the names of persons or
organisation responsible for thig pic-
ture campaign in the city as also the
purpose behind this move?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Posters carrying Stalin’s pictures
were found pasted on some walls in
Delhi on November 14, 1964.

(b) It is not possible to affix res-
ponsibility. The aim behind the move
appears to have been to discredit the
World Conference for Peace and In-
ternational Co-operation held in New
Delhi from November 14 to 18, 1964.

Police Commission
1196  Shri Harish Chandra Mathur:
* | Shrimatj Ramdulari Sinha:
Will the Minister of Home Affairs
be pleased to state:
(a) whether Government have com-

sidered the need and availability eof
appointing a Police Commission;
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(b) when the last Police Commission
was appointed;

(c) to what extent conditions have
changed since then and the steps
taken to cater to the changed condi-
tions and demands; and

(d) what study apart from a Com-
mission have been made, conclusions
drawn and steps taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The Government of India have no
proposal to appoint 3 Police Com-
mission.

(b) The last Commission was ap-
pointed by the Government of India
in 1902.

(c) Police and public order are
State subjects and some State Gov-
ernments have set up Police Com-
missions.

(d) Some State Governments have
also set up Police Research Centres.
The results of studies made by the
Conferences of Inspectors General of
Police and others are made available
to the State Governments for their
consideration.

Regional Engineering College at
Silchar

1191. Shrimati Jyotsna Chanda: Will
the Minister of Education be pleased
to state:

(a) whether the site proposed for
the Regiona]l Engineering College at
Silchar has been selected; and

(b) when Government
start this college?

intend to

The Minister of Education (Shri
M. C. Chagla): (a) A Special Com-
mitteee has been appointed to select
the site and the report of the Com-
mittee is awaited.

(b) As soon as the necessary faci-
lities have been organised, the Col-
lege will start functioning.
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Invention of Tele-Heater

1192 J Shrimati Savitri Nigam:
" Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that two
engineering graduates of the Patna
University have invented a theory
which can possibly lead to the dis~
covery of tele-heater; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Neither the Gov-
ernment nor the Patna University
have received any information in this
regard.

(b) Does not arise.

Hindi Teaching Scheme

1193 J Shri Bishwanath Roy:
"\ Shri Brajeshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that pro-
gress in teaching Hindi to employees
of the Central Government is very
slow; and

(b) if so, the percentage of those
Government employees who have pas-
sed the compulsory Hindi examina-
tions as prescribed by Government in
relation to those who have not yet
passed the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Hindi Teaching Scheme
has been expanded rapidly in recent
years and the total enrolment increas-
ed from 16,000 in 1957-58 to over 54,000
in 1963-64. About two-third of non-
Hindi-knowing Central Government
employees (including Railway and
P.&T. staff) have, however, yet to pass
the prescribed examinations. To en-
courage non-Hindi-knowing staff to
complete their Hindi training quickly,
Government have recently sanctioned
the grant of an advance increment
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(absorbable in future increments) to
all non-Hindi-knowing non-gazetted
Central Government employees who
pass the final Hindi examination
(Pragya) by the due date. The scheme
for grant of cash awards to non-
Hindi-knowing employees who acquit
themselves creditably in Praveen and
Pragya examinations has also been
liberalised to some extent, Considera-
tion ig also being given to the further
measures that should be given to
accelerate the pace of training.

National Awards for Teachers
s

1194. Shri Jena: Will the Minister
of Education be pleased to state:

(a) the number of teachers selected
for receiving National Awards by the
President of India this year and last
year State-wise, for their extraordi-
nary service; and

(b) whether there is anv quota
earmarked for each State in this
behalf?

The Minister of Education (Shri
M. C. Chagla): (a) A statement is laid
the Table of the House. [Placed in
Library. See No. LT-3580/64].

(b) The number of awards for each
State has been broadly determined on
the basis of the number of schoois.
For 1964-65, the number of awards for
each State is as shown in the state-
ment mentioned above.

Rehabilitation in Assam

1195. Shrimati Jyotsna Chanda: Will
the Minister of Rehabilitation be
pleased to refer to the reply given to
Starred Question No. 55 on tie 18th
November, 1964, regarding schemes
sanctioned by the Government of India
for the rehabilitation of new mugrants
in Assam and state:

(a) whether Government are aware
that new migrants are contiaually
coming in, particularly in the “strict
of Cachar; and

(b) if so, what proposals Gavern-
ment have, to rehabilitate them in the

State or outside the State ang how
long it wil] take to do so?

The Minister of Rehabilitaticn (Shri
Tyagi): (a) Yes, Sir. There is, how-
ever, some decline in the rate of in-
flux.

(b) Ten schemes for resettlement
of 5,940 families in Assam involving

an expenditure of Rs. 84.94 1lakhs
have already been sanctioned.
Schemes for resettlement of 7,400

families are under consideration. The
State Government have also indicat-
ed certain industrial schemes as ¢ffer-
ing scope for resettlement of tn~ mig-
rants. These schemes would cover
roughly 10,000 families, but detailed
proposals in this regard have vet to
be worked out by the State Govern-
ment.

In addition, investigations are being
made regarding the scope for settle-
ment of migrants in NEFA arca and
pending the completion of such in-
vestigations, 1,000 families are propos-
ed to be moved into the area during
the current year.

As the formulation and implemen-
tation of rehabilitation schemes na-
turally take sometime, it is not possi-
ble to indicate precisely at this stage,
a time-limit for the implementation
of the rehabilitation schemes.

Synthetic Rubber

1196. Shri Maniyangadan: Wii' the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it has been made obli-
gatory for rubber goods manufactur-
ers to purchase synthetic rubter pro-
duced in India;

(b) if so, how; and

(c) price at which synthetic rubber
is now being supplied?

The Minister of State in thc Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). In order
to encourage the use of indigenous
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synthetic rubber, the import of na-
fural rubber during the licensing
period October, 1963|March, 1964 was
linked with the off-take nf indigen-
ous SBR synthetic rubber in the ratio
of 1:1. Subsequently, in respcct of
the units borne on the list of the
Directorate General of Technical
Development, the quantities of SBR
synthetic rubber which these units
could utilise for their production with-
out undue technical disadvantage have
been worked out on an individual
basis and the parties have beecn ad-
vised to purchase these quantities
during the period April, 1964March,
1965.

(c) Grade 1500 and Grade 1502—
Rs. 3.85 per kg. f.o.r. Bareilly.

Grade 1712 (oil-extended)—
Rs, 3.40 per kg f.or. Bareilly.

Desecration of Worship Places in
Kerala

1197. Shri Maniyangadan; V/ill the
Minister of Home Affairs be pleased
to state:

(a) the number of instances of
desecration of places of religious
worship reported in Xerala since
January, 1964;

(b) the number of place; of wor-

ship desecrated belonging to ecach
religion;
(¢) in how many cases the cul-

prits have
punished;

been apprehended and

(d) whether an enquiry was made
about these desecrations by the Union
Government; and

(e) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). There has been orly one ins-
tance of desecration of a Cliurch at
Thaickel, Alleppey District on 20/21st
March, 1964 and the case is under
{rial,

Besides, 87 thefts were reported
and 31 persons were apprehendea in
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this connection. Two persons were
convicted and the rest of lthe cases
are under investigation.

(d) and (e). On receipt of com-

plaints, the matter was referreq tu
the State Government who have
taken suitable steps, including night
patrols, to avoid recurrence of such
incidents,

Oil in Bay of Bengal

1198, I Shr.l Subodh H:.o.nsd':\:
7 Shri Yashpal Singh:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether his attention has been
drawn towards the statement{ made
by Dr. Malovitsky, Chief Scientist ot
Soviet Team, that there were struc-
tures in the Bay of Benoal and the
Arabian Sea which might lead to the:
discovery of oil;

(b) if so, how far Governraent sub-
scribe to this view; and

(c) when the result of the drilling
operations will be known?

The Minister of Petroleum and
Chemicals (Shri Humaytn Kabir):
(a) Yes, Sir.

(b) Preliminary seismic work has.
been carried out so far in the Coro-
mandal Coast, Gulf of Mannar and
off the Kerala Coast. Further data
is to be collected before drilling
operations on a substantial scale can
begin.

(c) Does not arise.

Land to D.Ps in Kalkaji Colony, Delhi

1199. Shri Sivamurthi Swamy: Will
the Minister of Rehabilitation be
pleased to refer to the reply given to
Unstarred Question No. 2654 on the
30th April 1964 and state:

(a) whether the drafts of applica-
tion form and lease deed for the dis-
placed persons to be provided land in
the proposed Kalkaji Colony, Delhi
have since been finalised; and
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(b) if so, the details thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) No, Sir; these are expected
to be finalised shortly.

(b) Does not arise.

Bducational Facilities for Children of
Defence Personnel

f Shri A. V. Raghavan:
. Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

1200,

(a) the extent to which the scheme
for providing educational facilities for
the children of Defence Personnel and
Central Government employees sub-
ject to transfers has been carried out;
ang

(b) the number and names of places
where the scheme has been and is
proposed to be implemented during
the current financial year?

The Minister of Education (Shri
M. C. Chagla): (a) 54 such shools have
been established during the two years
that the scheme has been in operation,

(b) The Schools established during
the current financial year have been
34, at the places mentioned in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-3581/64].

Teachers of Aided Schooly in Kerala

1201. Shri Maniyangadan: Will the
Minister of Education be pleased to
state:

(a) whether representations have
been received from teachers of aided
schools in Kerala that their emolu-
ments and other service conditions
ahould be made equal to those of
teachers in Government service;

(b) the differences that exist now
between teachers in mided and Gov-
ernment schools, in the matter of
emoluments and service conditions;
and

(c) the reaction of Government to
the representation?

The Minister of Education
M. C. Chagla): (a) Yes, Sir,

(b) The major difference is in
respect of house rent allowance,

(Shri

(¢) The State Government has de-
cided to introduce parity as from 1st
October, 1964 and hag moved for in-
clusion of this requirement in the Plan
allocations.

Mr. Justice Mitter's Case

1202, Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Union Government
have taken any decision in the case
of Mr. Justice J. P. Mitter of the
Calcutta High Court regarding the
determination of his date of birth;
and

(b) if not, the reasons for the
delay?

The Minister of Staie in the Minis-
try of Home Affairs (Shri Hathi):

(a) and (b). The matter is under
consideration. There has been no
delay.

Studies in Para-Psychology

1203. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
University Grants Commission has
sanctioned one ‘Jakh Rupees for
studies in para-psychology during the
remaining part of the Third Plan
period;

(b) if so, names of the Universities
that will conduct the studies; and

(c) how this grant will be utilised
by the Universities?

The Minister of Education (Shri-
M. C. Chagla): (a) and (b). The
University Grants Commission has
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approved a scheme of the Rajasthan
University for the establishment of a
research unit in Para-Psychology at
an estimated cost of Rs. 1,47,800
(Rs. 89,800 Recurring and Rs. 58,000
Non-recurring). The share of the Com-
mission on this account will be
Rs. 83,900 (Rs. 44,900 Recurring and
Rs, 39,000 Non-recurring),

(c) The University will utilise the
the grant towards staff, equipment and
books.

Course in Chinese Studies in Declhi
University

(Shri D. C. Sharma:
1204.{ Shri Ram Harkh Yadav:
_ Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether it is proposed to intro-
duce an intensive course in Chinese
studies in Delhi University; and

(b) if so, the details thereof?

The Minister of Education
‘M. C. Chagla): (a) Yes, Sir.

(Shri

(b) It will consist of one year of
intensive study in Chinese language
followed by two years of Chinese
area studies (including further langu-
age study). It is proposed that
the three-year programme starting
in 1966 should lead to M.A. degree
of the University.

Barauni Refinery

1205. Shri Hem Barua: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it 1s a fact that the
Barauni refinery project installed with
Soviet help is falling behind the
.schedule; and

(b) if so, the reasons therefor and
‘the steps taken by the Government
to gear it up?
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The reasons for delay
are as follows:—

(i) The original schedule was not
realistic;

-

(ii) Changes in the production pat-

tern required revision of
design; and

(iii) Unanticipated  difficulties at
the construction site.

Delhi State Teachers’ Grievances

( Shri Murli Manohar:
1206. { Shri Ram Harkh Yadav:
L Shri Shivananjappa:

Will the Minister of Education be
pleased to state:

(a) whether a deputation of the
Delhi State Teachers’ Association
called on Government to remove their
grievances;

(b) if so, the result of the meeting
and the specific grievances of the
teachers; and

(c) whether Government propose
to introduce inter-alia a pension-cum-
gratuity scheme for the benefit of the
teachers of the private-aided schools
in the State?

The Minister of Education
M. C. Chagla): (a) A deputation of
Delhi School Teachers’ Association
called on the Secretary to Govern-
ment in the Ministry of Education on
23rd November, 1964.

(Shri

(b) and (c). A statement giving
the requisite information is laid on
the Table of the House. [Placed in
Library. See No. LT-3582/64].
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) STATEMENT OF SOME BHUTANESE
DEFECTORS IN NEPAL

Shri Swell (Assam—Autonomous
districts): I call the attention of the
Minister of External Affairs to the fol-
lowing matter of urgent public impor-
tance and request that a statement may
be made thereon: —

“The passing of Bhutanese offi-
cials through Indian territory into
Nepal and the statement made by
them about the assassination of
the former Bhutan Premier, Mr.
Jigme Dorji and India’s interfer-
ence in the internal affairs of
Bhutan”.

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): On the evening
of December 5 Sarvashri Tangbi,
Penjo, Rinchen Dorji ang two other
officers of Bhutan Government, who
have fled Bhutan, issued a statement
in Kathmandu making several totally
false allegations about the policies
and actions of the Government of
India. Reports of this statement ap-
peared in the Indian newspapers on
the following morning. The allega-
tions against the Government of
India were false and without founda-
tion that the Govermment thought is
necessary to contradict them imme-
sliately.

‘With a3 view to exposing the falsity
'of these allegations, immediately, in
the Press and the other media 'of
public information, a simple, gtraight-
forward denial has had to be issued,
during the daily briefing of the Press
by the Government’s spokesman.
In a statement in the Lok Sabha and
the Rajya Sabha a few gays earlier,
I had placed before Parliament such
facts pertaining to repent gevelopments
in Bhutan as were then in the posses-
sion of Govermment.

1796 (Ai) LSD—4 .

to Matters of Urgent
Public Importance

Tangbi and four other fugitives
appear to have crosseq into Nepal
from West Bengal, a day or two be-
fore the arrival of HM. the King
of Bhutan in Calcutta from Switzer-
land on November 22, 1964, on his
way back to his country. His Majesty
had not requested the Government
of India to intercept these officers or
to apprehend them. The House will
appreciate that, both, with Nepal and
Bhutan we have long, open borders
and the movement Indians, the
Nepalese and the Bhutanese across
these borders is free from restric-
fions.

As was stated to the House ear-
lier, these recent developments in
Bhutan are of an internal character.
and it is entirely for His Majesty the
King of Bhutan to decide as to how
he and his Government wish tp deal
with this situation. In view of the
most friendly and cordial relations
between our two countries, the Gov-
ernment of India will extend to HM’s.
Government of Bhutan such coopera-
tion and assistance as they may re-
quest of us.

The Bhutanese officers now im
Nepal have saig that the Govern-
ment of India knew all the true facts
about the assassination of the late
Jigme Dorji in April this year. Gov-
ernment fail to understand what is
intended to be implied by this. The
late Prime Minister of Bhutan, Shri
Jigme Dorji, who had served his
country loyally had made very valu-
able contributién in the strengthening
'of Indo-Bhutan relations. TPhe tragic
news of his assassination came as a
great shock to the Government and
people of India. At the time of this
ghastly tragedy, we had offereq all
the assistance that the Government
of Bhutan might need of us in helping
to trace the culprits or in any other
way. The Government of Bhutan
considered their ewn resources ade-
quate to meet the situation. As the
House knows, investigations by
Bhutanese authorities were followed
by trials in Bhutan, which led to the
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execution of the then Deputy Com-
mander-in-Chief, Brig. Chabda Nam-
gayal Bahadur, and punishment of
others involved in the heinous crime
of Shri Jigme Dorji’s assassina-
tion. After the assassination of the
late Prime Minister, the Govern-
ment of India continued to conduct
business with and lend their full co-
operation to the new acting Prime
Minister of Bhutan, Shri Lhendup
Dorji, whom His Majesty had been
pleased to entrust with responsibility
for the country’s administration.

To suggest, as has been suggested
in the statement issueq by the
Bhutanese defectors, that the Govern-
ment of India desired or attempted, at
any time, to create misunderstanding
between the King of Bhutan and the
Dorji family is a mischievous and de-
liberate perversion 'of the truth. Till
such time as the King was pleased
to retain Shri Lhendup Dorji as his
Acting Prime Minister, the Govern-
ment of India workeq in close co-
operation with and extended the ful-
lest measure of assistance to him.
This was acknowledged by Shri
Lhendup Dorji himself.

These officers have alleged that
India hag in some way been behind

the so-called upheavals in Bhutan
since 1961. The house has followed
with interest the course of Indo-

Bhutan relations since 1961 and ear-
lier. So far as the Government of
India are aware, but for the most
tragic and unfortunate assassination of
Shri Jigme Dorji there has been no
trouble in Bhutan. Perhaps, the most
significant event of these years was
the formulation of Bhutan’s develop-
ment plan, which we undertook to
finance, at the request of and with
the approval of the King, and the
then Prime Minister of Bhutan, Shri
Jigme Dorji, and the Government of
Bhutan as a whole.

Bhutan has made steady progress
during these years. All that the
Government of India desire is that
Bhutan should be a strong and pros-
perous country. His Majesty, the
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King of Bhutan is anxious to achieve
rapid economic and social advance-
ment of Bhutan and, as I said the
other day, the Government of India
remain anxious and committed to
give all possible assistance and co-
operation to Bhutan in this task.

Our relations with Bhutan are
regulated by the Treaty which we en-
tered into with that country in 194S.
By this Treaty, the Government of
India have undertaken to ‘“exercise
no interference in the internal ad-
ministration of Bhutan”, and the
Government of Bhutan has agreed to
be guided by the advice of the Gov-
ernment of India in"regard to its ex-
ternal relations. Both Governments
continue to adhere fully and faith-
fully to this Treaty. For any one to
suggest anything to the contrary can
only be termed a nefarious attempt
to create misunderstanding between us
and the Government of our friendly
neighbour, Bhutan. His Majesty the
King of Bhutan and the Government
of India confidently believe that these
attempts will end in failure.

Shri Swell: It has been reported
that these shocking and scandalising
allegations by these Bhutanese fugi-
tives in Kathmandu have been given
wide publicity in the Nepal official
news agency and the Nepal Govern-
ment controlled radio, and a spokes-
man ‘'of the Nepal External Affairs
Ministry had stated that the fugitives
were welcome to stay in Nepal as
long as they desired to stay. In view
of this, would not the Government
consider that this attitude of the Nepal
Government would leng substance to
the allegations of these fugitives that
we have bungled in our relations with
the Himalayan States in such a man-
ner as to give rise to apprehensions
that we were treating them like pro-
tectorates, and have Government
taken up the matter with the Nepal
Government, and has the Nepal
Government given its reaction?
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Shrimati Lakshmi Menon: All the
assumptions of the hon. Member are
wrong.

Shri Swell: Have you taken it up
with the Nepal Government?

Shrimati Lakshmi Menon: When

the assumption is wrong......

Shri Swell: It is not an assumpfion,
It has been reported in the papers.
This blanket denial of everything is
not going to solve any problem.

Shri Kapur Singh:. To stabilise the
conditiong and affairs of our Himala-
yan borders with a view to obviate
the complications of the sort that
have recently arisen with reference to
Bhutan, do Government propose to
strive for a federateq Himalayan re-
gion comprising of Sikkim, Bhutan,
Nepal and Tibet.... (Interruptions).
It is not a matter for laughter.

Mr. Speaker: Government will
consider (Interruptions).
When we are dealing with questions
relating to these parts, we ought to
be very discreet. It is a delicate re-
lationship that we have got and
Members should exercise some res-
traint......

Shri Hari Vishnu Kamath (Hoshan-
gabad): But also vigilance.

Mr. Speaker: I repeat his
Government should be vigilant
careful.

words:
and

Shri Solanki (Kaira): May I know
whether these Bhutanese officials
have made these false allegations ins-
pired by some outside agencies and
have we cleared the misunderstand-
ing that has been created with the
Bhutap Government?

Shrimati Lakshmi Menon: I am not
aware of any outside influence or any
outsider involved in it.

Mr. Speaker: Have we cleared that
misunderstanding?

to Matters of 4056
Urgent Public
Importance

Shrimati Lakshmi Menon: The
denial itself is the clearance of the
misunderstanding.

Mr. Speaker: Before the statement
had been made here today have the
Government learnt of it and have any
attempts been made to clear it?

Shrimati Lakshmi Menon: Various
allegations have been made and we
have issued a flat denial.

o g W wEE (23M)
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Shrimati Lakshmi Menon: The hon.
Member did not listen to my state-
ment. There are open borders
between Nepal and India,

Shri Hem Barua (Gauhati): In view
of the arrest of some Chinese by the
Bhutanese Government on grounds of
alleged involvement in the political
feud in Bhutan and in view of the
virulent anti-Indian statement made
by the fugitives in Nepal and in view
of its pro-Chinese slant, may I know
if our Government had tried to as-
certain from the Bhutanese Govern-
ment about the depth and dimension
of involvement of the Chinese in this
political feud?

Shrimati Lakshmi Menon: Certain
facts mentioned by the hon. Member
are internal affairs—the arrest of the
Chinese and other things.

Shri Hem Barua: Not that. On the
face of it they may be internal
matters but because our security is
threatened on account of this in-
volvement of the Chinese in the
political feud in Bhutan we are inter-
ested. Therefore, to brush aside the
question saying that it is an internal
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matter would not satisfy us nor would
it satisfy you, Sir.

Mr. Speaker: The only question
was whether the Government has
tried to find out from the Bhutan
Government whether they suspect
that there is Chinese hand behind
all the trouble that has been created.
Am I right?

Shri Hem Barua: | did not hear.
Shrimati Lakshmi Menon: No, Sir.

Shri Nath Pai (Rajapur): In reply
to a question by me last week on the
same subject-matter, the hon. Minis-
ter of State in the Ministry of Ex-
ternal Affairs stated that the develop-
ments were a storm jp a tea-cup
which were not to be associated with
any adventure, sinister and danger-
ous. But here, the statement clearly
tells us that it is something much
more sinister and dangerous for
this country than what happeng in
a tea-cup. It is a storm that is brew-
ing. And there......

Mr Speaker: Order, order.

Shri Nath Pai: Sir, this has to be
linked up, because the whole purpose
of asking a question ig to get the in-
formation. As the Government shows
such a kinqd of under-estimate of the
developments, there is a link-up. May
1, therefore ask (a) whether it will
be sufficient for us to declare in this
House that the allegations made by
the fugitive officials that India it try-
ing to convert Bhutan into a protec-
torate is not correct, and that India
is not interfering in anyway and that
matter is purely a feud between two
leading families—whether the decla-
ration of protest to this effect by
India ig enough, or, whether the Gov-
ernment bf India within the treaty
terms is advising the King himself so
that Pakistan anq China do not get
4 handle to carry on propaganda
against India and (b) may I also know
whether because of our cordial rela-
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tions with Nepal, Nepal soil is not
used for anti-Indian activity and anti-
Indian propaganda?

Shri D. C. Sharma (Gurdaspur): 8ir,
on a point of order. The point of
order is, is it a question.

Mr. Speaker: So far as I was al-
lowing it, it can be presumed that it
ig a question.

Shrimati Lakshmi Meénon: So far
as the latter part of the question is
concerned—whether we are going to
take it up with Nepal, etc.—that mat-
ter is under consideration.

Shri Nath Pai: The first part of
my question is equally important,
Sir; whether it is sufficient for us to
protest in this House; What we are
concerned with is whether the protest
should not come from the KXing of
Bhutan himself.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahidur
Shastri): We will certainly take it up
with the Bhutan Government. Ag we
know the attitude of the King of
Bhutan, I have no doubt that he does
not subscribe to the views expressed
by these gentlemen in Nepal.

Shri P. R. Chakraverti (Dhanbad):
May I know whether Government has
information corroborating the press
report that these Bhutanese have al-
ready contacteg China through the
Chinese embassy in Pakistan?

Shrimati Lakshmi Menon: We have
no information.

Shri Hari Vishnu Kamath: It is a
fact that since the Bhutanese officers,
civil and military, fled their country
there has been an increasing move-
ment or exodus of Bhutanese people
from Bhutan into Indian territory—
into Y/est Bengal—and is it a fact
that either the Union Government has
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Resolutions
alerted the West Bengal Government
about thig matter or the West Bengal
Government has alerteq the border
police about this movement and, if so,
whether the position inside Bhutan
is getting more serious?

Shrimati Lakshmi Menon: If any
such movement which the hon. Mem-
ber mentions comes to the notice of
the Government, the border police
will be alerted. At the moment,
there is no such movement which the
hon. Member fears. .
Shri Hem Barua: The Assam Gov-
ernment has done jt, Sir.

Mr. Speaker:. Very good; that in-
formation is conveyed!

4059

12,34 hrs.
PAPER LAID ON THE TABLE

ANNUAL REPORT OF OrL AND
NaTUrRaL GAs COMMLSSION

The Minister of Petroleam and
Chemicals (Shri Humayun Kabir):
I beg to lay on the Table a copy of
Annual Report of the Oil and Natural
Gas Commission for the year 1963-64,
under sub-section (3) of section 23
of the Oil and Natural Gas Commis-
sion Act, 1959. [Placed in Library.
See No. LT-3573/64].

12.34} hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1964-65

The Minister of State in the Minis-
try of Railways (Br. Ram Subhag
Singh): I beg to present a statement
showing Supplementary Demandg for
Grants in respect of the Budget
(Railways) for 1964-65.

12.34-8/4 hrs,

REPORT OF COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESQLUTIONS
FrFry-THIRD REPORT

Shri Krishnamworthy Rao (Shimaga)
I beg to present the Fifty-third Re-

AGRAHAYANA 18, 1886 (SAKA)

Statement re:
Prime Minister’s
visit to UK.

4060

port of the Committee on Private
Members’ Bills and Resolutions.

Mr. Speaker: Order, order. I am
sorry to observe that there are some
Members who must either be on their
legs or must be talking when they are
sitting!

12.35 hrs.

STATEMENT RE: PRIME MINIS-
" TER'S VISIT TO UK.

The Prime Minister and Minister of
Atomic Energy (8hri Lal Bahadur
Shastri): In response to an invitation
from the Prime Minister of the Unit-
ed Kingdom, Mr. Harold Wilson, I
visited London from 3rd to 6th
December, 1964. The period of my
stay in the UK. had necessarily to
be brief but the visit was indeed use-
ful.

Before my meetings with the UK
Premier and other Ministers, I was
happy to have had an opportunity of
meeting Her Majesty the Queen.

A wide range of subjects came up
for discussion during my meetings
with Mr. Harold Wilson and several
of his Cabinet colleagues. We ex-
changed views fully and frankly in
a friendly and informal atmosphere.

There was no formal agenda for
discussions. However, some of the
topics on which there was an exchange
of views, were as follows:

(i) The complex international
situation as seen from Delhi and
London, particularly the diffic»it
situations in South Bast Asu,
South Asia and Africa.

(ii) Problems of peace, dis-
armament, particularly nuclear
disarmament, United Nations, the
proposal regarding the multi-
lateral force, freedom for the re-
maining colonies and programmes
of assistance to developing coun-
tries.

(dii) Balance of payment pro-
blem of the UK.



4061 Statement re:

[Shri Lal Bahadur Shastri]

(iv) India’s programmes of
development and India’s defence
needs.

As the House knows I had not gone
to the United Kingdom with any
specific requests or proposals. These
exchanges of views were, however,
very useful. The U.K. Prime Minister
and his colleagues stressed the im-
portance of having frequent opportu-
nities at various levels to exchange
views in an informal manner so as
to understand each other’s points of
view even if we cannot agree on cer-
tain gpecific matters. They felt that
in the complex and difficult world
situation personal discussions of this
nature would help the larger interest
of world peace and disarmament and
assist the promotion of economic and
social progress, particularly in the
developing countries.

One of the matters which is of
special importance to India and which
has attracted much attention in the
UK. also is that of the recent explo-
sion of a nuclear device by the Chinese
and its impact on the nuclear policy
of the Government of India. Our
views on this question are well known.
India is determined to pursue the path
of peace and to work for the elimina-
tion of the nuclear menace which
faces mankind today, The non-nuclear
countries in particular have to
give serious thought to this matter
and the Government of India are al-
ready in touch with several other
governments on this subject. Equal-
ly, it is the responsibility of the great
nuclear powers, particularly the USA
and USSR, to think of concrete steps
for the elimination of the threat
that overhangs mankind. We must
not forget that the nuclear danger is
a menace for the entire people of
the world. Our views were stated

categorically and they were welcom-
ed.

I was much impressed and touched
by the warmth of friendship amongst
the Government and other leaders of
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public opinion in UK. for India and
the Indian people.

I have extended an invitation to the
UK. Prime Minister and Mrs. Wilson
to visit India and they have been good
enough to accept this invitation. We
look forward to this visit.
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Some hon. Members rose—

Mr. Speaker: The Prime Minister
has made g state. But earlier I
had received notices from some Mem-
bers. I am giving them opportunity
first.

Shri Swell (Assam—Autonomous
Districts): It has been reported that
without using the expression ‘nuclear
umbrella’, the Prime Minister has
made a suggestion to the British
Prime Minister that nuclear powers,
especially the USA and the Soviet
Union, should give a sort of guaran-
tee to the non-nuclear powers against
nuclear attack by any country. Now,
today, it seems that......

Mr. Speaker: Order, order. The
hon. Member should put his question.

Shri Swell:
tion, Sir. ’

I am putting the ques-

Mr. Speaker: But questions should
be brief and precise. Hon. Members
are making speeches while they are
putting questions. That habit is not
to be encouraged.

Shri Swell: May I know whether
before making this suggestion the
Prime Minister has ascertained the
feelings of the two major nuclear
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countries—the United States of
America and the Soviet Union?

Shri Lal Bahadur Shastri: No, Sir,

I have not done so.
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Shri Hem Barua (Gauhati): May I
know whether the attention of our
hon. Prime Minister was drawn to a
statement made by Britain’s Common-
wealth Secretary in the House of Com-
mons to the effect that in giving arms
aid to India Britain has imposed three
conditions and out of these three con-
ditions one stipulates that Britain
has the right to observe and inspect
the use of arms given to India by
Britain and the staff attached to the
High Commissioner’s Office here would
do that; if so, may I know whether
our Prime Minister while discussing
our defence needs, as he has stated in
his statement. had any discussion on
this particular point which is, I would
say, one which goes against the pres-
tige of this country?
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Shri Lal Bahadur Shastri: I am
sorry I have not seen this statement
of Mr. Bottomley.

Shri Hem Barua: He made it in the
House of Commons.

Shri Lal Bahadur Shastri: If he has
said any such thing we will have to
take it up with the U.K. Government.

Shri Hem Barua: He may not have
seen the statement. .....

Mr. Speaker: He says that he will
have to take fit up.

Shri Hem Barua: He said that he
has not seen the statement. But this
Government has entered into an
agreement with the UK. Government
through our Defence Minister. There-
fore, whether the Prime Minister has
seen the statement of Britain’s Com-
monwealth Secretary in the House of
Commons or not, it does not matter.
On the basis of that agreement.....

Mr. Speaker: Order, order. A ques-
tion is intended to get some finforma-
tion. The Prime Minister has stated
that he will have to take it up. What
further is needed in that respect that
it is being argued further, I do not
understand.

Shri Ramga (Chittoor): Does it also
imply that he will look into the terms
of that agreement?

Some hon. Members rose—

Mr. Speaker: Shri Jashvant Mehta.

Shri Jashvant Mehta (Bhavnagar):
Sir, the Prime Minister made a very
important statement regarding the
guarantee given by the nuclear
powers—the USA and the USSR—
against the nuclear danger to the
non-nuclear powers. May I know
whether the Government has ascer-
tained the reaction of the U.K. Prime
Minister on this subject?

Shri Lal Bahadur Shastri: Well, Sir,
the UK. Prime Minister could not say
anything definitely in. this regard, but
he did feel that the nuclear powers
should consider ways and means so
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that the non-nuclear powers are not

put in a dangerous position or, some

how the threat, for example, of China
or of the nuclear countries is reduced.

Some hom. Members rose—

Mr. Speaker: These were the only
names of Members who tabled Calling
Attention Notices.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I want to raise a point
of procedure (Interruptions).

Mr. Speaker; Order, order. Five
Members should not speak at a time.

Shri Nath Pai (Rajapur): Sir, it has
been the practice to ask for clarifica-
tions after a statement has been made.
So I will ask for your latitude this
time also leaving it to you to decide.

Mr. Speaker: Then it will be open
to the whole House. If 1 had con-
sidered it as a statement made in
reply to a Calling Attention Notice...

Shri Nath Pai; Now it is not in
reply to a Calling Attention Notice.

Shri Hari Vishnu Kamath: It was
allowed in the past.

Shri Nath Pai: It was a healthy
precedent (Interruptions).

Mr. Speaker; Order, order. That is
very objectionable. Hon. Members

begin to speak while they are sitting
when another hon. Member is already
on his legs. What is the question that
Shri Nath Pai wants to put?

Shri Nath Pai: Sir, may I know
from the Prime Minister if he had
this idea of, what is called, a joint
shield or, better, a nuclear shield to
be provided by the USSR and USA
to mitigate the danger to those powers
and countries which are not in posses-
sion of atomic weapons, and whether
it is a fact that Mr. Wilson undertook
to discuss the same idea with Mr:
Johnson during his ensuing visit?

Shri Lal Bahadur Shastri: What the
hon. Member has said in the first part
of his question is more or-less correct.
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1 did not use the word “shield”’ or
any such word, but I said it is the
responsibility of the nuclear powers.
to consider how to mitigate the.
danger and menace of the use of nu-
clear weapons by the nuclear powers.
As for the other part of his question,
it is for the Prime Minister of Britain
to decide. He did not indicate any
such thing.

Shrimati Renu Chakravartty (Bar-
rackpore): May I know whether the
Prime Minister made any specific pro-
posal, as he has done in his reply to
China, to see that the Nuclear Test
Ban Treaty is further extended for the
final elimination of making of nuclear
weapons and destruction of stock-piles
and also to extend it to France and
China? I want to know whether such
a proposal, which he has specifically
mentioned on more than one occasion
here, was made by him to Mr. Wilson?

Shri Lal Bahadur Shastri: I did
suggest to him that the Nuclear Test
Ban Treaty should be further extend-
ed, but in different ways; that is, if
the atmospheric tests are banned at.
present, the underground tests also
should be further banned and in other
ways also it should be extended. Of
course, it follows—but I did not men-
tion—naturally, that there should be
an appeal both to China as well as to
France to sign the Moscow Test Ban
Treaty. But I did not make that sug-
gestion.

Some hon. Members rose—

Shri Hari Vishnu Kamath: Sir, I
had given notice of a question on this
subject, but you did not admit that.
1 did not know why I will not use the
word “discrimination”—only those hon.
Members who tabled Calling Atten-
tion Notices are being allowed to put
questions:

Mr. Speaker: Order, order. I am
surprised at this. Another hon. Mem-
ber from his own party was allowed®
by me to put a question.

o
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Shri Hari Vishnu Kamath: I had
given notice of a question on the sub-
ject but it was not admitted.

Mr. Speaker: I am surprised at this.
In the first instance hon. Members
argue with me that it is not a Calling
Attention Notice and therefore I
should allow more Members to put
questions. Then, when the Prime
Minister wanted to make a statement
and he has made it, I am questioned
as to why I did not admit the Calling
Attention Notice. Both these things
are said because I did not allow a
question.

Shri Hari Vishnu Kamath: I am sor-
ry, Sir, you have not understood me.
[ am submitting a point of procedure.
‘You earlier observed that certain hon.
Members had tabled Calling Attention
Notices and therefore when the Prime
Minister made the statement r-ou right-
ly said that those hon. Members who
had tabled Calling Attention No'ices
would be called to put ques-
tions. I invite your kind atten-
tion to the fact that I had tabled, not
a Calling Attention Notice but a
question on the subject but it was
not admitted. So I expected, follow-
ing the same line of procedure that
you adopted, that I would be called.

Mr. Speaker: There is a mistake in
that. Because he had given notice of
a question, his name was not includ-
ed.

Shri Hari Vishnu Kamath: I
remember, in the last or an earlier
session you had ruled that Members
who had given Calling Attention No-
tices or questions would be later call-
ed....

Mr. Speaker: If I did that I will
examine it further. I will not allow
more than one Member from one
group.

Shri Hari Vishnu Kamath: It should
not be made a party matter or issue.
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Shri Mohammad Elias (Howrah):

The prestige of the country and the
House is involved.

Mr. Speaker: We should not go into
that -question here.

Shrimati Renu Chakravartty: The
Prime Minister of England should
have been present . . . (Interruptions)

Mr. Speaker:

Shri  Nambiar
What is the protocol?

Mr. Speaker: I suppose I am not
expected to answer that question.

Shri Ranga: 1 was not aware of
this new procedure. We came to
know that the Prime Minister is going
to make a statement. So, we had
expected that we will get an oppor-
tunity to ask questions.

Order, order.

(Tiruchirapalli):

Mr. Speaker: Whoever wanted to
put questions, I have allowed them.
If he wants to put a question, I will
allow him also. Why did he not
rise in his seat then?

Shri Ranga: 1 was waiting for an
opportunity to raise this. I consider
it a new procedure. My hon. friend,
Shri Kamath, wanted to ask for eluci-
dation. You were not pleased to call
him and when the hon. Member
asked for the reason you were good
enough to say that if they had given
notice of their intention and risen in
their seats they would have been
given opportunity. Now, this is a
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new procedure. If you have decided

that such a procedure should be
adopted in future, we can under-
stand it.

Mr. Speaker: Since some hon.

Members had given notice of a calling
attention I first thought that I would
confine the questions only to those
hon. Members. Therefore, I called
them. But objection was taken on
tihe ground that the hon. Prime Minis-
ier had made the statement volun-
tarily and, therefore, it should not be
included in that category. So, I
.allowed opportunity to ask questions
10 one hon. Member from each group.
If the hon. Member wants to put a
question, I will allow him to do so.

Shri Ranga: 1 do not want to ask
any question. I wanted to know the
‘procedure.

Shri Nambiar:
-order.
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Mr, Speaker: Now the introduction
of Bills.

Shri Nambiar: What about my point
of order, Sir?

Mr. Speaker: No point of order
arises at this stage.

DECEMBER 9, 1964

4070

12.53 hrs.

KERALA APPROPRIATION BILL®*,
1964

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services of
the financial year 1964-65.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services
of the financial year 1964-65.”

The motion was adopted.

Shri T. T. Krishnamachari: I in-
troducet the Bill.

12.53} hrs.

DELHI SECONDARY EDUCATION
BILL*

The Minister of Education (Shri
M. C. Chagla): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for better organisation and
development of secondary education
in the Union territory of Delhi.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for
better organisation and develop-
ment of secondary education in
the Union territory of Delhi.”

The motion was adopted.

Shri M. C. Chagla:
Bill.

I introduce the

*Published in Gazette
dated 9-12-64.

of India— Extraordinary—Part II,

section 2,

+Introduced with the recommenda tion of the President.
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- 12,54 hrs, Mr. Speaker: I will take care of it.

POINT OF ORDER

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, on a point of order.
The relevant rule is rule 376, pro-
viso to sub-rule (2) thereof. Sir, you
gave a direction a few days back
that the relevant rule should be quot-
ed before raising a point of order.
My point of order relates to arrange-
ment of business in the House, which
can be raised at any moment; it need
not be at any particular moment.

Mr. Speaker: Now he might raise

it.

Shri Hari Vishnu Kamath: I will
invite your attention to items 3 and
14 of the Revised List of Business for
today. On item 3, the second Calling
Attention Notice, you will kindly see
there is a foot-note “To be taken up
at 5 PM.”. The half-an-hour discus-
sion to be raised by Shri Prakash Vir
Shastri is also listed as “To be taken
up at 5 P.M.” Mathematically speak-
ing, both the subjects cannot be taken
up at the same time, at 5 PM. I
would request that in future when a
Calling Attention Notice is listed or
posted at 5 P.M,, if possible no other
business is posted afterwards, for the
same day. Sometimes, the Calling
Attention Notice takes a long time
and it the half-an-hour discussion is
taken up after that, the House will
have to sit till 6 OClock. In any
case, it is physically impossible for
both items to be taken up at the same
point of time. Therefore, I think the
List of Business is slightly out of
order and should be corrected or re-
vised accordingly, in your judgment
and wisdom.

Mr. Speaker: I thank Shri Kamath
for that. I should say that I will take
care of his suggestion or interpre-
tation.

Shri Hari Vishnu Kamath: T could
not hear it.

Shrimatji Renu Chakravartty (Bar-
rackpore): On the half an hour dis-
cussion to be raised by Shri Prakash
Vir Shastri it is stated “at 5 P.M. or
as soon as the earlier items of busi-
ness are disposedq of” which means
that the Calling Attention will be
taken up first and then the half an
hour discussion.

Shri Hari Vishnu Kamath: The hon.
Member should read the first part also.

Mr. Speaker: Now both of them
have read the whole of it.

Shri Hari Vishnu Kamath: No, the
hon. Member has not read the whole
of it, apparently.

12.56 hrs.

STATUTORY RESOLUTION RE: ES-
SENTIAL COMMODITIES (AMEND-
MENT) ORDINANCE AND ESSEN-
TIAL COMMODITIES (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further discussion of the
Resolution moved by Shri Bade on the
Essential Commodities (Amendment)
Ordinance, 1964 and the motion moved
by Shri C. Subramaniam on the Bill
further to amend the Essential Com-
modities Act, 1955 and the Criminal
Law Amendment Act, 1952.

Shri Hari Vishnu Kamath (Hoshan-
gabad): When will the Minister reply?

Mr. Speaker: The balance of time
at our disposal is one hour and thirty
minutes.

Shri Hari Vishmu Kamath: The
Deputy Speaker had extended the
time by one hour.

Mr. Speaker: Yes, I know that.
Originally the time allotted was 3
hours. Than it was raised to 4 hours.
Out of that, 2} hours have already
been taken and 13 hours remain. How

long will the Minister take?
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The Minister of Food and Agricul-
tare (Shri C. Subramaniam): 20
minutes.

Mr. Speaker: All right. Shri Nam-
biar might continue his speech.

Shri Nambiar (Tiruchirapalli): Mr.
Speaker, yesterday I was quoting
figures that have been supplied by the
Government of India. On page 29
of the pocket book it is stated that
the per capita availability of food-
grains is 15.8 ounces for the year 1962.
As the production has continued at
that level, for 1963 and 1964 the per
capita availability could not be less
than 15.8 ounces. Yet as we all know,
the present ration in the rural parts
of Kerala is 3} ounces of rice and 4
ounces of wheat. Leaving that apart,
if according to statistics enough food
is available in the country, where has
that food gone. Government are un-
able to give an answer to that ques-
tion.

Government have now come for-
ward with this amending Bill, say-
ing that there is hoarding, the traders
are responsible for this shortage be-
cause they are indulging in anti-social
activities and so they should be book-
ed. According to Government that is
the object with which this amending
Bill is being brought forward. Yet,
from the figures quoted by  Shri
Kamath in the House yesterday, it is
seen that no conviction has taken place
during this short period. This clearly
shows that even though Government
had enough power in their hands, the
officials, the persons who are respon-
sible for ‘implementing this measure
have not properly discharged their
functions. Therefore, even  though
effective laws are being passed by
Parliament, they remain dead legisla-
tion with practically no use because
of the inaction on the part of Govern-
ment. The arguments about the ques-
tion of appeal and all those things
become academic because they do not
even arise as Government are not
prepared to prosecute and convict the
offenders.
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It may be that the question of sum-
mary trial may frighten some people..
But those people who are indulging in
this trade, those who are amassing
and who have amassed wealth, will
not be frightened by the words “sum-
mary trial”.

13 hrs.

When the question of appeal comes,
there is appeal for almost all cases
except those which come under the
category of punishment of less than
one month’s imprisonment. These
people who are accused can manage
with the magistrates to get a punish-
ment of five weeks’ imprisonment ins-
tead of one month’s imprisonment
and get the right of appeal. I want
to know from the hon. Minister whe-
ther, ever since the promulgation of
this Ordinance, any trader or a pub-
lic servant has so far been punished
by any court under the summary
trial proceedings and whether any-
one has been awarded a punishment
of less than one month’s imprison-
ment or Rs. 2,000 fine. I think, the
figures which the hon. Minister would
give us will enlighten us as to what
extent this measure is intended to
unhoard the hoarded foodstuffs.

Then, the question may be asked
as to why this has been brought in.
This has been brought in for the pur-
pose of public consumption, to tell
the people that the Government is
very serious about the question of
hoarding and about distributing food-
stuffs to the people. They want to
create, if possible, that sort of psy-
chology among the common man that
there is some guarantee of food com-
ing to them due to these measures.
To that extent it might work; that is
the only limit and scope of it.

So, there is no reason for hon.
friends on my right and some others,
who are very much frightened, or ra-
ther moved by this measure fo think
that it is as if it is going towards a
state of an autocratic sort of regime.
Nothing of the sort is coming.
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Shri C. Subramamiam: It is only
a paper tiger.
Shri Nambiar: If it is a paper

tiger, at least the word “tiger” is
there; but it is nothing, it is only a
.dead letter, I would submit. That is
my experience. That was what I
was about to tell yesterday. In our
-State, Madras, in the very district of
-Coimbatore where the Minister comes
from, in spite of your Ordinance, rice
is being sold very freely at the rate
of Rs. 2 or Rs. 2.50 a measure which
is banneq and which cannot be done,
whereas the maximum price that is
fixed is Rs. 1.20 Paise for the best
quality rice. But it is being sold at
that price. The hon. Minister knows
it, I know it, everybody knows it and
we also purchase it sometimes be-
cause we have not got enough rice to
eat. Then, what is the meaning of
this legislation? This is just like
our prohibition law which is more
known by its disobedience than by
its obedience; it is the same thing.
But if the psychology could be creat-
ed that something would be done
under this, let the hon. Minister and
the Government have that satisfac-
tion, we on this side, however, have
no satisfaction because we find that
‘these traders who indulge in such
practices are above these frightening
pieces of legislation.

In this respect I would submit to
‘the Government to think seriously
in terms of implementing it. Try.
Anyhow they have burnt their boat
in Kerala and they are burning their
boats in many States also by their
inefficiency. Anyhow the bad name
is already there from the traders.
Traders do not place much reliance
in the Food Minister or his Govern-
ment. So, anyhow you have got a
bad name, therefore go to the full
extent of it and find the other end
of the thing. <ee that these hoarders
are really punished and some of them
are put behind the bars. Give them
punishment and see how things take
shape. You will at least have the
suoport of the people. The ordinary
man will hail Shri Subramaniam and
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his Ministry for the courage with
which he does it.
But he is between two stoels ef

being frightened of the reaction of
the traders and, at the same time, of
being scared of the hungry mouths
which we find behind him. Between
the two he is nbw suffering and he
and the whole Ministry feels that his
Government may let him down if the
situation goes still worse. Therefore
I want to make a frank and straight
submission to this House that these
sorts of legislations do not encourage
us; rather, they do not give any con-
fidence to us because of the past ex-

perience that we have had of this
Govermment. Otherwise, normally
these measures are good.

13.05 hrs,

[MR. DEPUTY-SPEAKER in the Chair].

The hon. Member, Shri Kamath,
yesterday spoke eloguently about the
failures of the Government with re-
gard to these matters. I also add to
what he says. This Government
must think in terms of taking prompt
measures.

One more word and I have done
and that is with regard to the policy
of procurement and the levy. The
Government allows a margin for free
trade. That is why they are not
procuring. Once they allow free
trade they must also see that the
trade behaves properly for which
they have fixed 3 price. But that
price is not followed. When it is not
followed, they must take it to its
logical end, prosecute them and make
them behave. If there is g difficulty.
they must enter into monopoly pro-
curement and get the entire surplus
foodstuffs in their hands and properly
distribute them to the people. Either
of the alternatives must be accepted.
They cannot have both the things and
out us into difficulties. That is exact-
1v the difficulty in which we are plac-
ed because of the policy of Govern-
ment.

I would reauest this House to see
that the Government lays down a
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firm policy and takes enough mea-
sures that will fetch enough food to
the people. If that can be done then
these legislations have a value; if
that cannot be done, these legisla-
tions will end in dead letters and
only the people will suffer and be
fooled. I want the Government to
decide their mind quickly.

Mr. Deputy-Speaker: How much
time does the hon. Minister want?

Shri C. Subramaniam: I have al-
ready told the hon. Speaker that I
want 20 minutes.

Mr. Deputy-Speaker: 1 will call
him at 2.15.
Shri Hari Vishnu Kamath: That

has already been decided by the hon.
Speaker.
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Shri Radheylal Vyag (Ujjain): Mr.
Deputy-Speaker, Sir, I rise to sup-
port the measure that is before the
House. I would like to make certain
observations with regard to the en-
forcement of laws relating to this
Bill. There can be no two opinions
with regarq to the punishment that
will be inflicted on anti-social ele-
ments, profiteers or black-marketeers,
and with respect to the wide powers
that will be given to the executive
or to the judiciary to deal with such
matters.

Sir, I would like to submit that
there cannot be one-way traffic.
Sometimes our executive officers are

also responsible for the lapses on
their part which result in black-
marketing and other anti-social
evils. For example, from time to

time new orders are being issued,
new laws are being framed, but the
proper publicity is not being given
and this results in great hardship
not only to the dealers but also to
other persons. It so happens that
sometimes even a very responsible
officer of the grade of 1.A.S. does not
even understand the law and the
implications underlying it. He does
not take proper action in time and
allows lapes on the part of dealersto
take place and it is at a very late
stage they think of taking action
against the dealers. That is not pro-
per. As soon as a law is passed or
any order is issued, I think, there
must be clear-cut instructions given
to the executive officer or to the Col-
lector or to the Deputy Commissioner
n a district to call a meeting of the
dealers and explain to them the policy
of the Government, the various im-
plications of the laws and the action
that is proposed to be taken by the
“Government in case thev contravene
any provision of the law. If this is
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not being done, I am afraid, we cam-
not find fault exclusively with the
dealer. I might here cite an ins-
tance. Recently, a law was passed
prohibiting the movement of food-
grains within five miles of the bor-
dering areas, that is, borders between
two States. Now, in my State, the
dealers did not know it. They mov-
ed foodgrains from Ujjain, Indore,
Ratlam and other places to Burhan-
pur which is within five miles of the
Bombay province. The Collector
even jssued the permits. The Col-
lector of Khandwa even issued the
permits. Even the Collector did not
know about it. After all, entries had
been made—records are there—and
they did not take foodgrains stealthily.
They took foodgraing openly. Now
action is being taken against them
after many months. That is not
proper. Had the Collector explained
the things, as they were to the dea-
lers, I think, there would not have
been this violation of the law.

Then, I can very well understand
giving the powers of summary trials
under this Act, But what action is
proposed to be taken against the offi-
cers who delay investigation of such
cases? A long period is being taken
in investigation and in filing of the
complaints before the court. What
action is proposed to be taken against
them? I think there must be some
provision to take a firm action against
such officers who default in taking
timely action against such anti-social
elements. There must be clear-cut
instructions to the officers to  the
effect that if they do not abide by
such instructions, a very serious ac-
tion will be taken against such offi-
cers. Only then we can be success-
ful in administering the food policies
successfully. With regard to the
procurement, well, T am afraid even
now. .

Mr. Deputy-Speaker: Mr. Radhelal
Vyas, that is a wider issue. We are
only concerned with this Bill here.
Food is being discussed on almost
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every occasion. You may please
confine your remarks to the Bill.
You have not got much time.
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Shri Radhelal Vyas: It is related
to it. It has been dealt with by Mr.
Nambiar and other Members - also.
Every speaker has dealt with it.

Mr. Deputy-Speaker: That is no
reason why you should also deal with
it.

Shri Radhelal Vyas: It is related
to it. It arises out of this Bill.

With regard to procurement, I
would like to submit that Govern-
ment should have a clear-cut policy
on this matter. As has been pointed
out already, you cannot have levy
procurement for a certain portion of
the produce and allow free trade for
the rest. This kind of thing cannot
be allowed because it would not
work well. In a deficit State, Gov-
ernment must make up their minds
to have all the surplus grains with
the producers procured by Govern-
ment themselves, In other words,
there should be monopoly procure-
ment, and the produce should not be
allowed to flow freely. Otherwise,
the prices cannot be uniform in that
State; one price will be there for the
foodgrains that will be issued from
the Government stocks and another
price will prevail for the foodgrains
that will find their place in the mar-
ket through free trade.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): Within the price
structure

Shri Radhelal Vyas: We know that
Government have fixed prices. But
where is the foodgrains available at
those prices? Can the hon. Minister
point out any State where the prices
have been restricted to the level fix-
ed by Government? No. That is
because they have allowed free move-
ment as well. With free movement,
price control cannot be enforced.
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own State which is a surplus State;
the prices of wheat have been fixed
in my State, but the prices prevail-
ing are ruling higher, and we cannot
get the foodgrains also. Only the
day before yesterday, I was very
much pained to see in Bhopal, the
capital of Madhya Pradesh which is
so surplus in foodgrains, a long queue
of about 260 to 250 women standing
for just a kilo of flour each. I was
very much paineq that in this State
which is so heavily surplus, people
should wait in a queue for hours to-
gether. And why is the position like
that? That is because it is available
at a fair price at the Government
shop, whereas the wheat available
in the market and which is with the
dealers is available at a much high-
er price, and no action can be
taken in that regard, because if ac-
tion were taken, the stocks will go
underground.

That is why I suggest that the only
remedy is to have monopoly procure-
ment of foodgrains. Every producer,
every dealer and every consumer
must be made to give a declaration
that he has got so much of stock. The
consumer, if he has got a particular
stock with him, should be supplied
with the foodgrains only after he has
used the stock already available with
him, and firm action has o be taken
in thig regard. This used to be the
policy of the Government of India
before 1947. You, Sir, come from
Mysore, and you know that it worked
so well in the State of Mysore, and
in the States of Cochin, Travancore,
and Madras. The polciy that then
prevailed was that there was mono-
poly procurement not only of wheat
and rice but even of staple food whe-
ther it was ragi, johar or bajra or any
other cereal, and cent per cent sur-
plus was procured by the Govern-
‘ment. That system worked so well
in the southern States, but it was a
failure in North India, because there
was no such policy here. Therefore,
I would submit that Government
should make up their minds to have

Take, for instance Kerala or even my'J§ a clear-cut and firm policy with regard

1796 (Ai) LSD—S5.
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to procurement, because then
this policy can be successful.

only

I would also like to point out that
there cannot be a uniform price
policy throughout the country. Gov-
ernment have sometimes to make
changes in the orders depending upon
whether a State is surplus or deficit.
The price that has to be fixed for
rice or wheat in a surplus State
should be quite different from that
which prevail in a deficit State. Gov-
ernment cannot expect to procure rice
in Bengal or in Kerala at fair prices.
They must give a very good and re-
munerative price to the cultivators
there. So, there cannot be one uni-
form price policy, because that will
work hardships on the cultivators.
The price should be such that it will
be welcome by the producers also.

So, 1 would submit that if the
policy has to be implemented succes-
sfully, a more reasonable and fair
price should be given to the produ-
cers also.

I had a few other points to make,
but since my time is up, I shall con-
elude now.

Shri Shinkre (Marmagoa): Al-
though I am on my legs to support
this Bill, T cannot help expressing the
feeling that this Bill is as usual a
half-hearteq measure. Sometimes,
when I look at the predicament and
the sorry plight in which the Govern-
ment are finding themselves, I am re-
minded of a proverb very common
in some European languages, the equi-
valent of which in nglish I am not
aware of, namely that a fish dies its
death through its own mouth. The
meaning of this proverb is that when
a person is in trouble he has none
else to blame except himself. Simi-
larly, I would like to say to this Gov-
ernment that no one else is to blame
for the sorry plight that they are pre-
sently finding themselves in but they
themselves because from the very
bezinning they had moved about
with  half-hearted measures only,
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least two
and trying

trying tc please at
sections of the people
to make half-hearted provisions
ali the time. Whilst on the one
hand the ruling party and the Gov-
ernment were proclaiming that they
wanted to establish in this country a
socialistic pattern of society, on the
ather, almost openly they went on
conniving at the big business in the
country or at least with a particular
section of that big business.

Shri K. N. Tiwary
Question.

Shri Shinkre:.My hon. friend may
question, but the facts are there for
anyone to see that Government are
trying to please two sections of so-
ciety, and, therefore, as usual they
have ended up with this present sor-
ry spectacle of having displaced both.

It was only in 1955 that Govern-
men came forward wih a legal enact-
ment to control and check the essen-
tial commodities implying thereby
that for about eight or nine years be-
fore that this country had no law
and no enactment to check and cont-
rol the essential commodities. We can
easily realise from this that for this
long period, Government were trying
to please the two sections of people
that I had referred to earlier. Even in
the so-called affluent societies and
countries, the essential commodities
were controlled and legalised imme-
diately after the second world War,
and even whatever emergency legis-
lation had been brought forwarq dur-
ing the war-time had subsequently
been brought on the statute-book.
threrfore, I would submit that
we cannot easily forgive this Gov-
ernment for the complete callous-
ness which they had displayed by
doing nothing during all those
years right up to 1955. And
further, even the Essential Commo-
dities Act which they had enacted
in 1955, anybody will see, was a com-
pletely half-hearted measure which
did not satisfy the requirements of
this country as Government them-
selves have realised now.

(Bagaha):
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As the time at my disposal, judged
by the earlier ringings of the bell, is
very much limited, I shall only deal
with one or two important aspects of
the Bill.
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Although I am in full support of
this Bill, I am unable to accept the
provision in this Bil] wherein Govern-
ment have made unappealable some
decisions which involve a sentence
of imprisonment not exceeding one
month or fine not exceeding Rs. 2000
or both. I would like to inform my
hon. friend Shri Bhagwat Jha Azad
that my socialism does not mean the
establishing of lawless laws, because
we have to accept the principle that
no matter what offence is involved,
everybody who is an offender, whether
under the Essential Commodities Act
or under any other law, must be pro-
vided with a reasonable chance to seek
justice within the limitations of the
legal procedure or legal process. I
would go a little forward and take the
liberty of suggesting to Government
that they might increase the limits of
imprisonment which they have pro-
vided for, but they should keep in
the Bill a provision for appeal to be
open to the man concerned. Perhaps.
there is the fear in the Government’s
mind that the people concerned will
resort to dilatory tactics.

Shri Yallamanda Reddy (Marka-
pur): They are doing it.

Shri Shinkre: If that be the case,
then I would submit that Government
can put in more provisions whereby
such dilatory tactics can not only be
curtailed but completely stopped.

I would also go a step further and
suggest to Government that they can
make all these offences triable not by
any district magistrate or executive
magistrate but by first class magistra-
tes, with the provision of appeal to
the sessions court, again with ano-
ther provision that the appeal should
be dealt with within a periog of ane
month or two months. Let that be
made clear in the statute itself. Other-
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wise, the judge concerned or the ap-
peal court shall be held guilty of dire-
liction of duty. If these provisions
are made, both the parties, the offen-
der and the Government wll have
a reasonable chance, the one for en-
forcing the law ang the other  for
seeking protection of the law.

By the number of times you Sir,
are nodding your head, you are per-
haps indicating that I have gone be-
yond the time or am approaching my
time-limit. I would however seek
your indulgence for a minute or two
more,

A suggestion was made by Shri S.
S. More to bring this provision on par
with sec. 262 of the Cr, P. C. I have
no objection to it. Even here, the
limit suggested by sec. 262 (2) could
be enhanced to six months. There
could be no objection to that,

I completely disagree with Shri
Dandekar and other hon. Members
who spoke and said that the summary
trial represents a denial of justice or
infringement of fundamental rights.
In most advanced countries of the
world which have far greater regard
than we have for their own Constitu-
tion and which also have fundamental
rights more or less rigidly enacted,
they have accepted the principle that
offences concerning essential commo-
dities should be tried summarily, pro-
viding to the accused reasonable safe-
guards and allowing them to have
proper recourse to law and justice.

Shri Hari Vishnu Kamath: Which
countries?

Shri Shinkre: So many, for instance,
Italy, Portugal and France.

Shri Hari Vishnu Kamath: Portu-
gal!

Shri Shinkre: Yes. Regarding poli-
tical matters it is completely back-
ward and immature. But that does
not mean that they do not handle
their essential commodities problem
and other problems effectively.
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Shri Sham Lal Saraf (Jammu and
Kashmir): He has personal knowledge,

Shri Shinkre: Yes.

Therefore, I say it is time Govern-
ment thought in terms of putting le-
gislation concerning the supply of es-
sentia] commodities and other things
permanently on the statute book, so
that there never should be any oc-
casion when Government would be
faced again with the same problem
and of having to do something when
the situation has gone out of hand.
That is why I am opposed to a time-
limit to this Bill, that it will be in
. operation only upto 31 December
1966. Whether it is today, tomorrow
or twenty years hence, essential com-
modities will remain essential to the
community, and the problems concer-
ning them will remain always. So
I would request Government o make
up their mind on this matter and
place this enactment permanently on
the statute book and not resort to pro-
visional or temporary measures,

= go Fo WY (Fagsiw) : guTeAEr
w2, & 59 o farger +fed (arffe-
#z) faot F1 wed awdd F@T g
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T frem 1 M §w ga Ay
qeEt gIRT IHHT TATE I HT A AR
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T AFT AfgT 471 AW H ST Hi
ST AW FAT FF T9 TR &
faer s wga q@ & s =fe
a1 foew fedt w0 ofifeafs aga
g g1 1% A 7T A7 ar F Ffafafaat
FHR A T ad FY g 1% ¥
i =7 g fefezsgam Famaey § waife
FIGET FAMQ Y FH FT E & | T
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F AATETEI ST ARG F 7fy STar
# J[OF Fgg 91 AR §F AT A
fr=aT ag amT &Y otr WY oY fi g
QY AU By FE A F @ar 31 |
¥ G AW Iq 198 T§ qEEAT B
T T F 3 WAw@F g faay avg
g Y qF g 3@ FT o g€ 3w
T ZAFT A F AW 9T Ay F
WE ar §9 941 Ieq &1 9= F @
&1 Fgrg F A 9T F3 @ & g9
FATAG L . F IT F 919 AUAT HTEATH
gl faar @%ar § #ifF & @y Jaw
fr vt &Y Arer G = A F fog sy
FTH! QRATT FT JIAAT FEAT 984T 97

T FTHY FAFT B F qe AW I

T 9T F7 ouw Jg faw q@r gr
# 2ar fF ag s gAwER, W)
o & SAER 5 T ¥ ™
FAqT ®Y T T4 fAw qeE™ ¥
o1 frg 0% § WO AT AR
A ¥ fqw q@ F7 @ WM
fréaarqul sqagc wWr & S¥ I[|WA
ged A afagmfF ST M FT
¥ FE qAr AHA T

mgaTEfFaERAmE W
faa & wifeg SRR #R gATHETA
FY gfaard a9 3] F g i 2
# aY 23 FF7 5 39 oF 7T A q40
&1 957 FT 19 7313 F faar sma A
AT 7T F gT vty @ Q1T
T I@ F AT IV gIR § wfuw a7
fear s

FARITF Iq A | 7gf AfTHIL
AFLL T B F g § a9 §F qAAIT§
f& @@ w7 Tt @97 # gram By
feafq =T @ =fgs sfeq 7 AT
NN M| GFR T IR
fgqr SFT AT FT AF AW T ]
71 Freigrdr M & 7R AW 99 F
TaddE Y ag ot war & fF wagE Aa
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TR mfuw @1 wwgd 27 F1 gow 78
5 o Aol wAw Mow § A
ST | Fg T R T F WY
g o 37 Al faw & wftg Y ag
o fefegegma w2 A fordard aawiie
§ @ ? g (qogw 3% AR Sfaa &
? W AN 71T & afkg A
Y 33 F qITYT ST SFIIAT ,SHT-
R AATHEIRT AR T qEFT FH-
i ¥ fadrs 3 @Y & g e faan
¥ oF F20 g § wow flr e
F WIETC IR T A FE qFA1§ (5 foeq
aEHT # 51T 3 fefegegmm #1 ara gt
Y, FL F@ETH TAFFTT K qroo
Ao ¥ & 5t FF T &0 & 37 F701-
T AR qAwER &1 owee ®R
Sieae F@ ¥ 1 WK IASTEL AT G
FIX ¥ | BRI TR FT gFEI § ol
FATS FeET WAT AT AT(EY a1 @i
F AN ey A W ES ¥ 7@ g
zg fa= ¥ ag % &Y waway w@E 7%
g 5 o o g swEs I ST
F1 3 F T | AT AT AT FH
¥ AT T I O A TG FOA AT
fwmqﬁra%éf%afwm&in

stgfy fav sp@  (SomER) ¢
JUTEAE WEIET, HY T 4q€4T FT T
2ouF g g R o A o™
T ¥ geuq g % AR gggni =¥ go
o YT F ANQ THY qLA § FIH AT
IE R

Mr. Deputy-Speaker:
being rung—Now there is quoram.
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s go o |y ;. SUTEAE R,
drgwa fFag oY w=& aw
g fF i o feiRd w®
feffeam s aR AT @ 1 @
Ard a3 & a8 qaern Jrgar g fF e
FT 99 AT aat § agf Wy aw
aag § AT & feafa o) o wfas

The bell is
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TR gAY AT MEAAE IT FATF |
¥ A iEw 91 A FREE g
@ F 9w o wfus ¥ gfas T
agt ¥ frarfaat #1 w97 sfaw= &
A AR qform sewTag g €
gl 9T %E Negwd ¥ FIH FH g€
21 OF 9T q AT G & @I
2 fomd fo FOT @ &7 T/
JATEA qT TET & U OF [ FIRO
¥ sy agi q¥ @ & feafq FTer
TR g sfee T 7 W & AR 98
2 TEAHT B TG ¥ SYTRT TR IR
F 1 arfet | gafo & ST e
I TATHl H, T TG K1Y AT WA
FATY, &Y 9 qIT FT A &G (5 qgi
qT ®T FT WiewE 9 7 g oAfg
ag wfas a8 &)

o § § 7 wfaw T w3 @
= fa@r F1 @gY @WES FI@T E WK
gt § i 3@ § 91 oF wEw w6 an
3 % gy 77 A 3§ F A@r F
A AR F Fzam s s 2000 &
FT AT FT W FT T F fga1 17
FifE ¥ o1 TeAEr FE AN &, T FH!
X i g &1 ANTT AT GAAT AR
S FY G I F1 O AT QL 8 |
wa: & @ faw &1 @wgq F@T g

Shri Jashvant Mehta (Bhavnagar):
I have heard the speeches from both
sections of the House. Some people
were vehement and wanted stern
action, while some pleaded for the
rejection of this Bill on the grounds
ot jurisprudence and fundamental
rights, some wanted that the law
shoulq take its own course and that
the administration should be tighten-
ed. But my approach is an altogether
different one. Let me pose the prob-
lem before the House and state how
we should tackle it.

The misery of the common man is
mounting. People are hard hit, and
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the logical conclusion for the Govein-
ment was to bring this amendment of
the Essential Commodities Act.

' The main problem is that the rise
in prices hag upset the family budget
of the common man. The distributive
system is defective. People have to
stand in queues for long, and yet
adequate supply is not available in the
different States. You might have read
in the papers that after price control
was introduced, rice has gone under-
ground. Every day we find that half
the newspapers are filled with news
about the food problem.

Government is also seized of the
problem. Day by day announcements
are coming, and the daily papers are
also writing editorials. This reflects the
seriousness of the food problem. Gov-
ernment have taken important steps.
An ordinance has been issued, price
control has been announced, co-
operative consumer stores have been
organised. In spite of all these things,
people have lost faith and confidence.
They do not know what will happen
tomorrow. Everything is dark and
confused.

The Kerala incident is before our
eyes. The hon, Minister of Food
announced in the House yesterday
that he was incapable of stopping the
rise of price of wheat in Delhi. What
do all these things show? Really what
is our deficit, and how is it reflected?
‘What is our machinery to deal with
it?

I humbly submit that the whole
approach to this problem requires
revision, and we have to give now
thought to this whole problem. The
problem is Dbasically psychological,
and it has to be tackled at the psy-
chological level, and unless it is tac-
kled on a war footing, we will not be
able to cope with the situation with
the present machinery, the present
approach, the present system and the
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present policy, and the sifudfioh will
become worse day by day.

The hon. Prime Minister said that
they were going to evolve a national
food policy. What is that national
food policy? We have not been able
to evolve any national food policy.
In gifferent States different measures
have been taken by different Govern-
ments. There is no uniformity, Con-
ference after conference has been
held of Chief Ministers, and yet they
could not take any decisions.

Shri A. S. Saigal (Janjgir):
have taken decisions,

They

Shri Jashvant Mehta: In this coun-
try there are surplus and deficit
States, but the hon. Member from
Madhya Pradesh also said that in the
surplus States also there were long
queues for wheat and other foodgrains.
What does it show? What is basi-
cally wrong? There is a lot of food in
this country, but the surplus States
people also are suffering from the
same difficulties and the same haras-
sment, and they have to waste a lot
of time.

To meet this situation, one of the
important demands from our side is
—I am speaking on behalf of the Guj-
arat people, the people of the deficit
States, the people of Maharashtra and
U. P.—ig that the zones should be abo-
lished. Unless the zones are aboli-
shed, there will not be any solution
of this problem, whatever ordinance
or amendment of the Essential Com-
modities Act you may bring, or how-
ever you may proceed under the DIR
or any other law.

So, one of the important things is
that the Government should abolish
the zone system. If this is not possi-
ble, has the Government the capacity
to organise State trading and socialize
whole sale trade? Even in State trad-
ing, we are late, and they are not
able to procure foodgrains. How are
we going to stabilise the prices when
we have no buffer stock? It is only by
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the Essential Commodities Act or any
other laws angd rules, because our ad-
ministrative machinery is inefficient
and dishonest and cannot fulfil the
goal. The problem of price stabilisa-
tion can be solved only by importing
foodgrains and dumping them on the
market. Otherwise, the situation will
deteriorate day by day to such an
extent that law and order will be-
come a problem in the big cities, and
Government will not be able to tack-
le the situation.
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Government should first decide its
policy about the export of essential
commodities. I know we are short
of foreign exchange, but last year
because of our exports, we experi-
enced difficulty about groundnut oil.
So, Government should categorically
decide that there will not be exports
of groundnut oil and other essential
commodities, because in Bombay and
other big cities forward contracts are
being entered into with foreign
countries.

To sum up, my suggestions are:
building up of a  sufficient buffer
stock by import or any other means
and capturing the market by STC;
removal of the zonal system; open-
ing of subsidised fair price shops and
assuring regular food supplies to
create confidence in the people; stop-
ping export of groundnut oil and
other essential commodities; removal
of price control and allowing the
competitive market to operate ; orga-
nise the STC in a competitive market
to stabilise prices, I also suggest giv-
ing incentive to agriculture for more
production, exemption from revenue,

Mr. Deputy-Speaker: You have
suggested all these things before.

Shri Jashvant Mehta: The last point:
give free water to agriculturists for
this year, only to those who want to
take only to food production.

st ®o Alo faart @ w9 ¥ W
@ fadas agm 1 @ Y, vewr A
S ¥ g @ g | § 7w fagas
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ara & o g fafree i g fafae
#) geraTs 347 § 9K 57 Fadaw @1 F
T FW@E | g9aR 3R F FTT
ag d fr g ¥ aré o A TR R
FAT SeFE FEH | FHd W
F FaT G Y T ¥ AUI G AL A
AR faaer @Y wfew ot o @@y
g€ | voar g ¥ o fefrwee fag
o qes F gt g ¢ 9w e
oo ¥ freed & fag gk w5 fafret
ateT ¥ a6 § N T© P o @ €,
9% fad & S g AT E

o1y 39 F fre faqoem & St
AT FIAT 94T & | AT FLT 04T
fr 5 2w A 1 o ATRIRARY @,
Wit e § | gWR FT WIEE q
FgT R Faelt 3 & g AT weeA
¥ ¥t g o6 Fora ff et § @9 e
& At e T Few &, fy
THAT & 79 FTL § 1B § FF A
a% A gW AWl & qaTfaw & A9
foar ds gr §aa FT &1 9
ghrar & #19 $wTRIT @ AT E, TR
awe ¥ a7 ArE § | ey ofdfeaf
2 for¥ g Well ARIRT FT FTH FT
9T @I &1 & S99 g9 Jar §
q HYAT FTH AT FOH A ¥ FLW
# mr o faEr 34 &) 7€ ] SEE
qFeet v & fao ow fdaw w1
Ay &, vaer & e F@TE

@ TR § o yawg A g ft
& gk amry @ AR g | fndaw
¥ ot ag *g fear man & e wdl =
F TR W FOT Y & A IHT WA
T8 w, y F agw W g
g #1 wAwE A E AR fF
g vy STy gE Aqww g W R FE
T wEge wX fF oA A A 8
w & frw ag ¥ fode 9§
Wt § W fow ag ¥ ww fraw E
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[ Fe AT0 famdi]
I TE R OF Afvege i w2
T T AT & A I AT JIT I
¥ ogr @ FFd & AR FL AT AW
T ¥ e S faee e ¥ o
aifyg fFar o @, 98 o) e &
fRty arfeq & smar § AR Bz ST
R | WX G JUT I F qGT F
T §Y A Ay g A N 9}
s gEa & =1 faar sar § 9% a8
9T @Y | T T ¥ IEF g
FIE TF S T 17 AT | F3 399
¥ @t § fF oF e oF o A
§ g0 g A ¢
¥y 7T grr g fF o dfeede
a1 Fr§ st foer wfywrdr (fefegae w)
S} SISTHE JAT § Ay oHl AE gt &
IR TAAT T FY | IF AAAT FT GATK
W ¥ fau oF F ag @@ @ a9
g% & i i W adiw w1 Uxe
N & T8 71 saF femd frar mn &, W
mﬁﬁmﬁw@mﬁ%uqﬁrm
R C I U S L UL
TN FN qATIT A F AZ ATIEAS
T A A A FAT A AT

AN FATT 3 A AT FRTE ©

“Where a Special Judge tries
any offence specified in sub-section
(1) of section 6 alleged to have
been committed by a public ser-
vant in relation to the contraven-
tion of any special order referred
to in section 12A of the Essential
Commodities Act, 1955, then, not-
withstanding anything contained
in sub-section (1), of section 8 of
this Act or section 260 of the Code
of Criminal Procedure, 1898, the
special judge shall try the offence
in a summary way...... ”.

T T 9@ gs fF o 9w @
AT & gow T g § a1 o
T g Al oF W F O
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ifoz w31 91 F @19 WX =W
FTAT AV AT AT I AT &Y A FTHATIY
o fee dfege &Y & e | afsw
g FT YIS AWI FTOEAMT AT
el

el a% % feque @
& THo To Ao ¥ T § i &7 A
2 5 1980 ¥ Trgoww 3AAT 9% AL
fe S a7 gz #1 =T H, A fest
g‘tarrwu 493&%%‘1@%%&:1
mtfeaza'(fmmg‘ﬁ%mtﬁ
sHTN W & W AR A A
frar T & IEET @F ¥ I FIC
g w1 & 7 ofirex § 9 e
TG gU, TEH! W=OT @ ¥ 9 AN
frar | FA W wewe g
99 ok T F T gz vt feafa ]
fr sfedi #1 @mr 7@ fawar § w1
IEHT T ST FT R E P oA Y
ey o § f e & g ae A ARl
&9 & 99 @1 & fog o & R gl
oA W F AR A off w7 Smar § £
gt W A FA | A FEE @
BT F, AAAF, SO, WiE HfS
1 BT FT A WA F g3 A A
faquee & a8 ©F awg ¥ wEfew ¥
TS T & 1w feafe § fad g
AT F Th F T BT F6 @ AW
%5 fafaeedt 7 8, a1 Saay dnfaw &
awe ¥ a% 99 G @ &, § aewa &
g1 & ux eelft g, & g7 oF FEaeiT
gAR T ¥ AT | ww T
qeEg FUT SN ST BI2 q9T 98 We
¥ W g wm, fooelt, sw€ wfg
el § e &, 91 5 @rans #7 sea
T T & o fF g @
TR faam #1 v @ @ g )
¥ g o § fomd o wEee € A%
A ¥ S KT 9L F T IR A1
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ST TR Ay A
& AR TR qT0 9 wEEr § et
wdr € AT g qw A ey
45 FU3 § AR A FAS SWaT Il
Fwareg.....

Y goN W wYAW . IIEAE
TEEE, FIW TE & |
Mr. Deputy-Speaker: Quorum has

been challenged. Let the Bell be
rung—now there ig quorum,
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&t Fo Ato faar: & ag #g @1
qr fF @9 FAT J9ar Y W\t A
T ¥ T AR FT EX 99 W
¢ T 5w a1 @ g sEd fag
SHEEd( AET G 9T WY & | W9 Fae
TEE FIT FT &1 SaoTH 4 A7 @ &
HR a7 g9 A9 "9 9 fqu aEFn
Fgl ¥ ? @ AT TAT ST HAFA FT
JOTEA FE g OSET F IR ¥ v
oY WFIGE 99 | 98 § a7
o @ | S |l & faam # o
& 1T TFFL FTE @Y §, 63 [ G
g O Hifw fesla aq € & | o9 1
wafome FWifedlg &1 T Ay €
q BT AT AT ] 1 e, e, AW
wifg 7 feam #Y Sow &7 A &
TAEY FIE 997 & @ w@r & | A
FUT ST S gAY A T & ST
WY ST Y ATaTEEAE & #4T I
oo &1 ET & 7 IEd fa¥ mmawy
T A T WY I wAT Arfed
qr |

HH T TG T FY glod FEAT
2 9 W @ITd ¥ g9 § 9T sEvEwdr
| I #Y & 5 2T # faege g
fear sTeT | @F aqar feead @Ry
F wiE N F FY I T CFA AT
frar " @ WR A9 g fA W@
w1 oy faafs w& @
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TF WA §eEw 0 T a3 W
)

=Y %o Mo foa : TF q WA,
femT w7 g AT |

WK AW FLIA g1 G 9567 &
@ F9 Y W gg W A facew §
TEHT AT FEWABTE | X Y qrafezar
o T @ § e @) 9 ar =
X 9T, AR AT g7 7 | 3AT IA
T ST ALY T, I G A FTEN g
TET R | Ay U T A A g
fFgrAM TN T @I A& T
gy @ g A F1E fefefae €z &)
HET YW AT B, Torg e, fag
T, I TAT §, THY Y TAT &
o faear & 1 gad gaTd gFaT F1
FTH GFFT AT & | ST H2 0 qgh
W AT IHR § a7 AW w9 A
faen Y 1 e St 1 &%, FTIR
gt 3T =1fEd |

TIZE ATE [ AT 2, I8 AW F
st fear smr =Mfgy | wR A
AT F T YT FET ATEY § qV TG
qgT I

14 hrs.

Shri Ramga (Chittoor): Mr. Deputy-
Speaker, Sir, from the way in which
the debate has proceeded till now, it
looks as if all the parties except the
Swatantra Party have ranged them-
selves on the side of the Congress in
support of thig Bill. It is nothing sur-
prising because we have always held
and complained that there is no
fundamental difference on economic
and social policies and approaches
between the Congress and the com-
munists and other friends. But what
is surprising is that in spite of the
fears expressed by the Union Govern-
ment and its then leader, fate should
have been so unkind to my hon.
friend the Minister, who had been a
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Minister in Madras at the time when
the food controls were removed, tnat
he should have been obliged to come
forward with this Bill and with the
proposals which were ushered in
those very same hated controls. 1
am extremely sorry that this Cabinet
should have chosen one of its young-
est Ministers for this unenviable task.
I wish to warn the House that it is not
only the big tycoons, the big whole-
salers, the millionaires and others and
not only the small shopkeepers but
also millions ang millions of kisans
are likely to be brought within the
mischief of this Act.

Shri C. Subramaniam: It wouid not
be so, I can assure him now.

Shri Ranga: He wants to assure
me that it would not happen, but the
implementation of it is not going to be
in his hands, unfortunately; it will be
in the hands of local officials and also
our communist friends who would
make themselves the allies of local
officials. Quite a number of vicious-
minded politicians of different political
parties who would like to wreak
vengeance on their political opponents
in the villages and various parts of
the country—it is they who are going
to be behind the implementation of

this Bill. It is well-known, and only
recently it has been declared in
Gujarat that no peasant should
keep more than four or six
quintals with him; if he has
anything more, he should make

a report of it to the Government. If
he fails to make that report within
the prescribed period he would be
liable to be punished. What happens
to whatever surplus he has? Even
supposing that some of them are
sensible or vigilant enough to notify
to the Government, what happens?
And this kind of notification is
demanded even from the Andhra
peasants, by an order passed by the
local Government a couple of months
ago. What happens to such peasants
who fail to send their reports? Are
they mnot likely to be hauled up?
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Secondly, what are they to do with
the surplus? To whom are they to
sell? Is it to the agents fixed by the
Government? Then, who would
assure them of a proper price? Have
the Government got the necessary
nachinery apart from the Food
Corporation? Would it be capable of
purchasing all the foodgrains? Has it
got branches and agencies and funds
in order to take charge of these

grains? That grain will again have
to come into the market, and how
would it come unless the peasants

themlseves cart it? Did it not hap-
pen during the last war that quite a
large number of our communist
friends became so enthusiastic in
their support of the then British Gov-
ernment that they supplemented the
efforts of the police in order to catch
hold of our own peasants wrongly,
and then hand them over to the police
saying that they were the people
who carted the foodgrains in an un-
authorised manner and got them
punished? Similar things are likely
to happen. Are not the peasants go-
ing to be accused, not by law but by
communist friends, the present allies
of 'the Government, as being hoarders
because they keep the surpluses with
themselves until the market is ready
to take it over and the ordinary mer-
chants are ready to take it over and
until the Foodgrains Corporation it-
self is ready to take it over? All
these dangers are there. Therefore,
I say that the powers that the Gov-
ernment has got are more than
enough, and the emergency is there.
They have had powers; they were not
prepared to use those powers against
the big tycoons as complained by my
hon. friend Shri Kamath and various
other people. But these powers are
likely to be exploited and utilised
against all these, not one or two mil-
lion, not tens of millions but many,
many millions all over the country.
That is the danger, and that is one of
the many reasons why I am opposed
to this Bill.

The Government have got the Cri-
minal Procedure Code. They want
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to have summary proceedings. What
-does it mean? It means the people’s
courts; that is what the communists
have had in Soviet Russia and China
and all the other communist count-
ries. That is why my hon. friend
Shri Nambiar was whole-heartedly in
favour of this Bill, and they have
fallen in love with the Government
because this is paying the way for
their later regime and the people’s
courts, That is exactly what they
are going to introduce here. What is
the complaint that my hon. friend
has '‘made just now? He said the Bill
is good; that this Government can
have many other powers also; we are
prepared to support this Government,
but then they are not prepared to
implement it and has not been imple-
menting it. (Interruption). What
might happen is this. This Bill is
coming to an end by the end of
December, 1966; that means just
before the next general elections. So,
at the time of the general elections,
our friends will go and tell the pub-
lic: “Here is the Government which
has been given all these powers; it
has implemented, but it has not
implemented fully; it has put behind
the bar lakhs and lakhs of people but
not crores as we wanted.” They may
say, look into the villages; every
other man is a hoarder and a black-
marketer; not only a mere merchant
but a blackmarketer just because he
has kept the grains in his home. Not
merely the land-holding peasants but
even the tenants and even some of
the agricultural workers also were
brought to trouble last time because
of the mischief of these gentlemen.
It is likely to happen tomorrow, They
will be able to carry on all this pro-
paganda. These friends are digging
their own grave and paying the way
for their friends to come into power
some day. Between these two forces,
the name sake democratic party, the
Congress, and the namesake people’s
democratic party, the communists,
they are joining hands in forging this
chain which is to be fastened not
only on these big tycoons but also

the upper middle-class, the middle-
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class traders as well as the millions,—
as I said—tens and tens of millions of
peasants in our lakhs of villages. For
this and other reasons which had
already been adduced by my hon.
friend Shri Dandeker, I reiterate the
Swatantra party’s opposition to this
Bill.

In conclusion, I would like to refer
to one warning soundg‘d by my
leader, Rajaji.

An Hon. Member: You are reading
it every day.

Shri Ranga: I wish he also does it,
but unfortunately most of them do
not grow any the wiser for it.

An Hon Member: The warning
seems to have been lost?

Shri Ranga: Rajaji’s message is this.
What he achieved in 1952 is what
should be achieved by this Govern-
ment; they should remove these con-
trols and, at the same time, be pre-
pared to exercise the powers that
they have already with them. Then,
I am sure that the Government, just
as Shri Subramaniam at that time, as
Finance Minister of Madras, was able
to succeed in bringing out the hoard-
ed stocks and bringing down the
prices, will be able to make available
not this dusty, dirty, smelly and
worm-eaten kind of ration that is
being placed at the disposal of the
consumers but good rice and wheat
at the disposal of the people freely
and easily. At that time he was not
so helpless as the present Govern-
ment. The Finance Minister said that
they have got enough stocks in the
country and yet they are not able to
supply even those attenuated supplies
of rations that had been promised
to the people in Malabar.

Shri Man Sinh P. Patel (Mehsana):
Sir, this Bill is a very simple and
short one. It is rightly said in the
Statement of Objects and Reasons that
the intention is to have a deterrent
provision for meeting certain emer-
gencies ragarding the food situation
in the country. It has been accepted
by one and all that the food situation
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in the country as a whole is very pre-
carious, much more so in the last six
months. Not only that. Everybody
claims that food is available in the
country, at whatever corner it may be,
but it is not available to the consumer
at reasonable rates.

All of us accept that unless the
three different parts of the food situ-
ation are put in right order, the
situation can never improve. The
first is necessarily production. It has
been rightly said that Government
has taken special steps to see that
there is maximum production in the
coming rabi season. The other two
are procurement and distribution. I
was surprised yesterday when I read
in the papers that the Minister was
fealing helpless because the prices
could not be checked. If I remem-
ber well his enthusiasm and the tenor
of his speech in the last August ses-
sion of the All India Congress Com-
mittee, he was firmly for abolition of
the zonal system. After he assumed
charge of this portfolio, we the youn-
ger generation felt that here was a
young and dynamic person who would
definitely lead the nation properly and
provide the nation with a uniform
policy. Now he is feeling a little
helpless. May be his policy is not
being pursued by his elder collegues
here or by some elder colleagues in
the different States.

‘Whenever this question comes up
for consideration by this House, we
are faded with the misnomer of zones.
Can the States be ever named as
zones? There was a statement that
the zones were abolished, but later
on it was qualified that the zones
were abolished for a particular pur-
pose. I earnestly urge upon the
Minister that many Members of this
House, the social workers of the coun-
try at large, are with him in his policy
of abolition of zones, !

Shri Radhelal Vyas: Not all. People
in surplus States are not in favour
. of abolition of zones.
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Shri Man Sinh P. Patel: Here is my
own colleague who feels himself sepa-
rate from me. Whether it is Madhya
Pradesh or Gujarat, we are all part
of one and the same country.

It is most unfortunate that the
removal of zonal policy which the
hon. Minister emphatically enunciated
in the last August session of the AICC
has not even been carried out by
December this year and he has to
come with this half-hearted measure,
simply because some Cheif Ministers
of certain States are creating a situ-
ation, in which trap he is likely to
fall and make a muddle of the whole
food situation. We should have a
uniform policy for the country as a
whole and there should not be any
question of either surplus State or
deficit State in the country.

In this Bill there are two special fea-
tures. One is summary trial and the
other is no appeal being provided, for
lighter punishment. Some Members
feel that the intention of the Govern-
ment is to go against the normal juris-
prudence and the freedom of the per-
son is in danger. In a socialist State,
we have to take certain actions to
prevent anti-social elements and pro-
vide ‘for deterrent punishment. The
Criminal Procedure Code provides
that there cannot be an appeal in
summary trial were a fine of Rs. 50
is awarded and the summary court
cannot give punishment beyond three
months, There is no minimum
punishment provided in this Act, as
provided in the Food Adulteration
Act. I am surprised to note this. If
the Food Adulteration Act can pro-
vide for a minimum punishment after
10 or 15 years’ experience, does he
not consider the food situation to be
so serious that he does not consider
amending section 7 and providing for
minimum punishment? Normally a
man is presumed to be honest, but
once the judgment is pronounced,
there is no question of his being guilty
or not. When the judgment comes,
there should be deterrent punishment,
What is the intention of summary
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the people that the food situation has
gone wrong and no action is taken by
the Government. Therefore, they
have to provide for summary trial
and deterrent punishment.

Shri Dandeker went to the length
of saying that this Government has
lost faith in the judiciary. His second
argument was that this Bill is giving
injudicious discretion to the judiciary.
How can these two contradictory
arguments be ever contemplated? On
the contrary, I say this Govern-
ment has got the greatest faith in
the judiciary and therefore, more
powers are being given to the judi-
ciary.

I strongly urge on the Minister that
no executive instructions should ever
be given to executive magistrates if
they are exercising judicial powers.
We should rest content with these
powers being given to the judiciary
for awarding deterrent punishment.
The idea of having summary trial is
that Government want to see that
whenever there is some mischief done
or there is some other contravention
of the provisions of this Act, there
should be speedy trial and the judge-
ment may be pronounced quickly, so
that in future people may not mis-
behave. Immediately after the war,
in the then Baroda State there were
summary powers of such a nature
and within three or four months, a
situation was created all over the
State where future occurrences of
such offences had stopped. We are
only concerned with several honest
men who are likely to be unneces-
sarily put into trouble, We fully
sympathise with them. But we are

only concerned till a judgment is
pronounced whether a person is
guilty, or not. Once the judgment

is pronounced that he is guilty. There
should be deterrent punishment. In
summary proceedings, if the punish-
ment is for one month or Rs. 2000
fine, no appeal is provided in this
amending Bill. Shri A. S. Alva
tightly said that there is a section 435
in the Cr. P.C. which provides that
if there is abnormal misuse of proce-
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dure, he can go in revision under thig
provision. I personally do not fear
that because of these two special
features in the Bill, some rule of law
is likely to be violated.

I would like to compliment the
Minister for putting the erring officials
and the other citizens on an equal
footing. This is the first time I see
that erring Government officials are
also being provided similar treatment
with the other citizens. I would call it
a special feature of this Bill, Here is
an amending Bill where the Govern-
ment is so anxious to wipe out the
anti-social elements. It may be either
the officials or one-officials, or it may
be that they are in the Government
or in the general public.

In the end, Sir, I would like to once
again remind the hon. Minister to
rise to the occasion and not falter
again because some Chief Ministers
who are very self-centered, narrow-
minded and who worry only about
their own States want this misnomer
of zones to continue. I want him to
adopt the same uniform policy for the
country as a whole as it was thought
before.

Some hon, Members rose—

Mr. Deputy-Speaker: The hona.
Minister—Shri Bade is not here.

Shri S. M. Banerjee (Kanpur): Sir,
may I have five minutes?

Mr. Deputy-Speaker: No. The hon.
Minister— -

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Mr. De-
puty-Speaker, Sir, at the outset, I
should thank the House for the
support which has been given to
this Bill. My hon. friend, Shri Ranga,
sympathises with me for the task
that has been entrusted to me, the
administration of the food portfolio im
the Government. He also made a
reference to what I did in Madras as
Finance Minister—I was not only
Finance Minister, I held the food
portfolio also at that time of de-
control in 1952-53. Therefore, I de
realise the difference in the situatiom
that existed in 1852—1954 and the
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situation now. I  follow  closely
what Rajaji  writes;, and with
all due respect to him I want to point
out that there is a different situation
in the country today and therefore it
has to be met in a completely differ-
ent way. What was applicable in
1952 or what was applicable during
the pre-independence days does not
necessarily apply to the present cir-
cumstances.

We have seen that while this de-
control has served its purpose for
eight or ten years, during the time
it existed, once there was stagnation
in the agricultural production with-
out stagnation in the population in-
crease it has resulted in a distortion
and the prices, particularly during
the last two years have been sky-
rocketing, If only my hon, friend will
look into the graph of increase in the
prices he will find that during the
last 18 or 24 months the increase has
been steep, more particularly during
this year, 1964,

Therefor, is it no concern of us at
what level the price is ruling? Is it
merely the physical availability which
is important? It may be that rice
is available, but if it is at a price
which an ordinary man cannot afford
even though he may have a look at
the rice he cannot have physical pos-
session of it and he cannot consume
it. That is why it is not only physi-
cal availability which is important
but the price level also is important
if we have to take note of the require-
ments of the ordinary common man
whose purchasing capacity is limited.

Shri Ranga: Have fair price shops.

Shri C. Subramaniam: We have
got to see that the price level is main-
tained at a reasonable level so that
the common man will not be hit by
high prices.

Shri Ranga: Not through. inflation.
Shri C. Subramaniam: Shri Ranga
asks, why do you not have fair price
- shops. Fair price shops to what ex-
tent? If fair price shops have to

Ordinance/Bill 4110

cover the entire vulnerable section
of the community, then I will have to
provide for at least 50 per cent of 60
per cent of the community being pro-
vided through fair price shops. What
is the order of commitment with re-
gard of this? To provide through fair
price shops for 50 per cent or 60 per
cent of the community, where do you
get the stocks from? Immediately
you will have to get at the stocks for
the purpose of distributing them
through fair price shops. Then I will
have to start purchasing or procure-
ment of stocks. Therefore, some sort
of control comes in. It is only fair
price shops elaborated anqd stream-
lined in a particular manner that is
being brought about here, and that is
the control which we are introducing.

Today we are in a position where
there is a rising spiral of prices, and
in that rising spiral of prices if essen-
tial commodities also follow the same
path then the fixed salary group, the
ordinary common people, will be put
to great difficulties. That is the prob-
lem which is being confronted by the
Government today. It is this situation
which we have to tackle and not the
situation which existed in 1952.

In addition to that, one hon. Mem-
ber, 1 think it wag Shri Dandekar—
of his own party—mentioned that it
is planning, it is various other things,
which has led to this position.
There, of course, the Swatantra phi-
losophy is completely different. We
believe in economic development
through planning and there is no
meeting ground as far as that is con-
cerned. Therefore, if planning and
economic development leads to a situ-
ation of this sort, should we allow this
to function as it is in a free economy
so that the ordinary poor common
man is affected by it or are we have
to some control over the supply
of food and other essential commod-
ities. That is the question which is
before this House, and I have no
doubt in my mind that those who
subscribe to  planned economic
development will also subscribe to
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some sort of control on the prices of The criticism offered was two-

essential commodities. Of course, if
no economic development is necess-
ary, then, of course, I agree.

Shri Ranga: We want it.

Shri €. Subramaniam: You want it,
I know. How you want it, I do not
know. It does not flower in a desert.
It has got to be achieved through
planning. It has got to be implemen-
ted through planning. It is only in
that way that it can come about. After
all, we are seeing other countries also,
It is not as if they automatically come
up by themselves. We have to take
concrete steps, and those are the steps
that are being taken now.

Sir, I do not want to argue now with
regard to the philosophy of planned
development. That is a matter which
will have to be answered differently
on a different occasion, But what I
am now concerned with is that having
committed ourselves to planned eco-
nomic development, we are committed
also to see that the price Ievels do
not go beyond a certain reasonable
level. It is from that point of view
that we have to look at the food situ-
ation today, and if we look at it I am
sure the House would agree that some
sort of control is necessary for the
purpose of seeing that the prices do
not run away as far as essential
commodities are concerned. Natur-
ally, this will have to be reflected in
the prices of other commodities also.
It is from that aspect we are looking
at it. It is not as if I am not unaware
of the arguments on the other side.
They have had the experience of
one set of circumstances in which we
de-controlled, and having had the ex-
perience of the circumstances now
prevailing I have no doubt in my mind
that we cannot get away without some
sort of control. We have to have
some sort of control for the purpose
of seeing that food commodities are
made available to the people as a
whole.

It is from that point of view that

Bill also will have to be considered.

pronged, There was a two-pronged at-
tack against this Bill—one school
of thought represented by the Swa-
tantra Party saying that this is un-
necessary and this Bill goes too far,
and another attack from the other side
saying that this does not go far
enough. This was the two-pronged
attack made by two sections here,
Therefore, we have struck a golden
mean between the two.

Shri Nambiar: Always.

Shri C. Subramaniam: Always, T
agree. Therefore, it is from that
point of view that I want to have the
provisions of this Bill examined.

The spokesman of fhe Swatantra
Party said that this is against all prin-
ciples of jurisprudence. As a matter
of fact, in a flourish of rhetoric he
ended his speech saying that this is
uncivilised and savage.

Shri Ranga: He did not say “savage”.

Shri C. Subramaniam: He also said
it is cruel. I adopt all those terms.
This legislation is intended to deal
with uncivilised, unsocial and cruel
people, in the society,

Shri Ranga: Not by yourself tur-
ning cruel.

Shri Inder J. Malhotra (Jammu and
Kashmir): That is why he does not get
anywhere.

Shri C. Subramaniam: Shri Dan-
dekar was arguing that this is against
all principles of jurisprudence. I
am a lawyer, and I really fail to
understand what known principles of

jurisprudence or, rather, principles
of rule of law this Bill is going
against. Does it presume that the

accused is guilty even without a trial?
As a matter of fact this does not do
so. On the other hand, the princi-
ple that a man is not guilty till he is
proved to be guilty, that he is inno-
cent till he is proved guilty, is not
affected by this Bill at all,

And, secondly, no person can be
found guilty without sufficient proof,
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without sufficient evidence. This Bill
does not abrogate that wholesome
principle. The provisions of the Evi-
dence Act are not abrogated. On the
other hand, even now, those whole-
some principles are maintained.

What does this Bill provide further?
It is, for the purpose of speeding up
the trial, providing a different proce-
dure. That is all. Therefore, what-
ever we attempt here is a procedural
change, not a fundamental change in
the principles of jurisprudence or in
the principles of evidence or in the
principles of trial that a man has got
to be proved guilty if he is to be
sentenced. From that point of view

some of the Communist Members
said. ...
Dr. M. S. Aney (Nagpur): To see

whether a case has been tried pro-

perly or not, you preclude that by this
summary trial.

Shri C. Subramaniam: I will come
to that,

Of course, if it is left to the Com-
munist friends, they will say: mere
suspicion will do, convict.

Shri Ranga: Exactly.

Shri C. Subramaniam: But this Bill
does not provides for such a thing. It
is only providing for a speedy proce-
dure to be adopted.

Shri Nambiar: We did not say that.
What we said was: you have this
summary trial and all these things,
‘but do imprison some of the people
who are actually doing the job. That
Is what we said.

Shri C. Subramaniam: I know a
little bit of communist philosophy, of
~communist procedures and of com-
munist justicee. But we need not go
into that at present.

What I am saying is, this does not
abrogate the principles of jurispru-
dence, the principles of justice, the
*principles of evidence. On the other
hand, it provides for a speedy dis-
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posal of the case, And it does not
dispense with proof of guilt of the
accused. It has got to be proved.
From that aspect it will have to be
examined.

Then, the other point that was
made was with reference to the pro-
vision of appeal. With regard to
appeal, it is not as if all cases are
precluded from being appealed
against. It is only when the sentence
is below one month or below two
thousand rupees that there

is mno
appeal provided for. Does it mean
that in those cases where the sen-

tence is below one month or below
two thousand rupees fine, the magis-
trate can run riot and find the accus-
ed guilty and sentence him to a fine
or imprisonment? No. That is why
I think Mr. A. S. Alva and also the
last speaker pointed out the correct
position. There is still the provision
of revision to be taken to the High
Court under section 435 of the Crimi-
nal Procedure Code. I would like to
read that section for the benefit of
hon, Members who are not lawyers.
It is wide enough.

Shri Ranga: It can only be taken
up as a point of law.

Shri C. Subramaniam: Kindly hear
me.

Section 435 of the Criminal Proce-
dure Code says:

«“The High Court or any Ses-

sions Judge or District Magis-
trate, or any Sub-Divisional
Magistrate empowered by the

State Government in this behalf,
may call for and examine the
record of any proceeding before
any inferior Criminal Court situ-
ate within the local limits of its
or his jurisdiction for the purpose
of satisfying itself or himself as
to the correctness....”.

—kindly mark the words—
« . ..correctness, legality or

propriety of any finding, sentence
or order recorded or passed, and
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as to the regularity of any pro-
ceedings of such inferior Court
and may, when calling for such
record, direct that the execution
of any sentence be suspended. ...
etc.”,

Shri Shinkre: The objection is that
in summary trial no evidence is
recorded.

Shri C. Subramaniam: I did not
interrupt any hon. Member. Let me
‘now have my say.

Shri Shinkre: I am not interrupt-
ing.

Shri Man Sinh P. Patel: Short notes
are always recorded there.

Shri C. Subramaniam: If there are
no records of evidence at all, it will
be quashed under section 435—unless
you accuse the judicial officer that
he will record something false. I sup-
pose that is not the intention of the
hon. Member, to impute motives to
the judicial officers, that they will
record false evidence on the basis of
which they will convict. Then any
procedure will not be useful here,
whether it is summary procedure or
the usual procedure.

Therefore, it is this which will have
to be kept in mind that this is for
the purpose of speedy disposal of
the case and bringing it to an end.
That is why we have provided for
this. Where we provide for an
appeal, there is an appellate court, it
will go to the district judge, and after
that there is a revision. Two remedies
are provided when you provide for
an appeal. Therefore, here, once for
all, for the speedy disposal of the
case, in the interests of the commu-
nity as a whole this is being done, It
is from that aspect only that this
appeal has been denied, particularly
for lesser sentences. And even there,
there is the provision of section 435 of
the Criminal Procedure Code avail-
able for anybody to whom an injus-
tice has been done.

Then, the question was raised, I
think by Rangaji and some others
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also, that the producers also would
be brought in here. That is why I
would like hon. Members to see the
difference between the Ordinance
which was issued and the Bill which
is now before the House. In the Bill
we have specifically stated in sub-
clause (1) of the proposed new sec-
tion 12A:

“If the Central Government is
of opinion that a gsituation has
arisen where, in the interests of
production, supply or distribu-
tion of any essential commodity
or trade or commerce therein
and other relevant considera-
tions, it is necessary that the con-
travention of any order made
under section 3 in relation to such
essential commodity should be
tried summarily, the Central Gov-
ernment may, by notification in
the Official Gazette specify such
order to be a special order for
purposes of summary trial under
this section, and every such noti-
fication shall be laid, as soon as
may be after it is issued, before
both Houses of Parliament.”

Therefore, it is only when a special
order is passed indicating what
contraventions could be tried sum-
marily. then alone summary proce-
dure comes into effect. That is why
we have reserved power to scrutinise
and also specifically mention in the
special order to be issued “these are
the offences in respect of which
summary trial can be undertaken”.
And I can assure hon. Members that
there is no question of including a

producer as such in this thing.
Because, a producer who sells his
own produce is not a dealer, and

therefore he is not going to be
brought into it. But if he is a pro-
ducer and he also deals in foodgrains
by purchasing from other persons,
simply because he happens to be also
a producer of a small portion of the
grain, he does not cease to be a
dealer. That dealer will be brought
in if he has to be brought in. There-
fore, to think that small producers
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would be brought in, I res-
pectfully  submit, such a misappre-
hension is not warranted, and I can
assure the House that it is not the
intention of the Government to bring
in those producers into the ambit
of summary procedure.

Then again, the criticism was made
that the entire trade will be penzlis-
ed. May I say particularly if horest
traders have to survive, the erring
traders will have to be eliminated,
will have to be weeded out, will have
to be strongly dealt with?

Dr. M. S. Aney: Very good.

Shri C. Subramaniam: Today, in a
particular trade, even if a few per-
sons begin to misbehave, the honest
traders could be driven to the wall,
because of the advantages that the
erring traders are in a position to
get. A person who evades Saies-tax
is in an advantageous position, a
person who evades Income-tax is in
an advantageous position, as against
a taxpayer. A person who does not
observe all the rules of controlled
prices is at an advantage against an
honest person who observes these
rules. Therefore, if honest trade has
got to survive, has got to function, it
is necessary for us to take strong
anq speedy action to remove  these
weeds from the business community.
Ang therefore I want to tell my friends
of the Swatantra Party, who plead
for these traders, that if they are
pleading for the honest traders this
Bill is in the interests of honest trade
being maintained. Otherwise these
honest traders cannot function, or
they will also become dishonest. This
is the real difficulty today. Therefore.
I want to make it quite clear that the
law is being made only for dealing
with those who evade the various pro-
visions of the law. If the making of
a law should be a reflection on the
community, then the existence of the
Indian Penal Code will be a reflection
on the whole community. Why should
we then have the Indian Penal Code?
So, it is not so. It is oniy for the
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purpose of dealing with the erring
traders that this penal provision is
being enacted. Therefore, a good
honest man need not be afraid of
functioning in an honest way, in a
straightforward way. It will be the
object of Government to see that the
honest map is properly protected, he
is not harassed and he is not put to
loss because of the activities of some
sections of the trade. These are some
of the aspects which I place before the
House, especially the Members of the
Swatantra Party, for their consider-
ation before coming to a judgment, as
far as this Bill is concerned.

I think I should make some special
reference to the speech made by my
hon. friend, Shri H. V. Kamath, which
was couched in the most intemperate
language, if I may submit to him
through you, Sir.

Shri Hari Vishnu Kamath: Because
the times are intemperate.

Shri C. Subramaniam: I know. The
hon. Member always reacts to situ-
ations in a particular way. He does
not control himself; he falls intg am
intemperate atmosphere and indulges
in intemperate language.

Shri Hari Vishnu Kamath: You are
the most inefficient Minister.

Shri C. Subramaniam: I would like
to remind him so that he might hear
what he has said because in the in-
temperate atmosphere he himself was
unconscious of what he was saying,
what was the implication of what he
was saying.

Shri Hari Vishnu Kamath: Do not
worry; I am perfectly aware of what
I said. [

Shri C. Sabramaniam: These are the
charges. I am quoting:

“...and having connived at the
misdemeanours and malpractices
of anti-social elements such as
hoarders, profiteers and black-
marketeers. ...”
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Therefore, according to him, this
Government have connived at the
misdemeanours and malpractices of
the blackmarketeers who are indulg-
ing in these anti-social activities.

Shri Hari Vishnu Kamath: Yes, in
the past.

4139

Shri C. Subramaniam: Kindly wait.
I listened to you with patience. So,
why not you hear me first? This run-
ning commentary may be reserved.

Shri Hari Vishnu Kamath: Read it
fully. Do not read it partly. You aw
reading only part of it.

Mr. Deputy-Speaker: He will read
it. Why should the hon. Member be in
such a hurry?

Shri C. Subramaniam: He did not

stop there. He went on:
-

“I charge the Government tha!
it is no: the traders, it is not the
producers between whom the Feod
Minister has discovered an axis,
late August—he should have taken
action then—it is not those -—ho
are guilty, but the more guilty
people  adorn the Treasury
Benches.”

He does not stop there. He was further
induced by some Members to say...

Shri Hari Vishnu Kamath:"§ir, on a
point of order. The Minister should
not be unfair. He says that I was
induced. Who gave me the induce-
ment? There may be inducements in
their quarters, inducements bchind
them; there is no inducement on this
side; let him beware of the words he
uses.

Shri C. Subramaniam: Then comes
the biggest stroke, according to him.
He would have gloated over what he
had said. I am quoting:

“Some of the biggest criminais
unhung are on the Treasury
Benches today.”

I suppose he talks with knuwledge,
with facts in his possession with the
knowledge as to who are the biggest
criminals on the Treasury Denches.
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Sir, is it not his duty as a Member of
this House, as a Member of Parlia~
ment, even as an ordinary citizen, if
he has in his possession facts or
knowledge to prove that there are on
the Treasury Benches some of the
biggest criminals, to pass on that in-
formation to the necessary  quarters
for taking such action as is necessary?

Shri Hari Vishnu Kamath: I have
done that. No action was taken,

Shri C. Subramaniam: He nas not
done that. How can he do so when he
does not have...

Shri Hari Vishnu Kamath: I have
done it so many times. No action was
taken against Shri Menon on tae jecp
scandal.

Shri Ranga: Mr. Subramaniam, that
argument does not help you. Why do
you go into it.

Shri C. Subramaniam: To us: the
language that some of the biggest cri-
minals unhung adorn  the Treasury
Benches is...

Shri Hari Vishnu Kamath: t is
used in the British Parliament aiso.

Shri C. Subramaniam: I know that.
Therefore, I did not take objection. It
may not be unparliamentary, but
still it is improper.

Shri Hari Vishnu Kamath: May be
improper, but not unparliamentary.

Shri C, Subramaniam: After all, we
are not here by their choice; w- are
here by the choice of the people.

Shri Hari Vishnu Kamath: We too
are here by the choice of the peorlc;
not because of you but in spite of yuu;
we have secured more votes than you
have.

Shri C. Subramaniam: We are here
because it is the mandate of the people;
not because of the pleasure of the hon.
Member there.

Shri Hari Vishnu Kamath: Ali of us
are here like that including you, Mr.
Deputy-Speaker,
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Shri K. N. Tiwary: Why level such
wild charge. ... (Interruptions).

Shri Ranga: Why does he not leave
it to the other people? Why do you
want to indulge in it when you know
it is wrong?

Shri C, Subramaniam: When a
Minister is in charge of the Bill, when
I am in charge of this debate, I 2am
responsible for giving a reply ‘o the
debate.

Shri Hari Vishnu Kamath: I stand
by every syllable of what I have
said. I do not recant, I do no* with-
draw even a single syllable.

Shri C. Subramaniam: I know the
hon. Member has not the decency to
withdraw such words.

Shri Hari Vishnu Kamath: I did not
name him.

Shri Hem Barua (Gauhati): When
a Minister lets down the defence of
this country, as Shri Krishna Menon
did, he is a criminal,

Shri Hari Vishnu Kamath: There are
criminals, who should have been
hanged long ago, I repeat it; every
syllable I repeat. There was the jeep
scandal of Shri Krishna Menon—cri-
minal waste of public money.

Shri C. Subramaniam: I have
something more for you.

still

Shri Ranga: Why is it that Shri
K. D. Malaviya hag resigned? Why is
it that Shri Krishna Menon had to
resign? Why is it that some olher
Minister had to go and questions are
being asked in this Parliament? There-
fore, why should my hon. friend re-
fer to them unnecessarily or take
them on his shoulders? It is for the

Prime Minister or some other con-
cerned Minister.
Shri C. Subramaniam: When i is

said that some of the biggest criminals
unhung are on the Treasury Benches,
ig it not capable of being intérpreted as
including even the Prime Minister?

Shri Hari Vishnu Kamath: 1
not named anybody.

have
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Shri C. Subramaniam: But it may
include anybody. It is most unfair to
make such a general statement. 1f
he has got the guts, let him name the
Ministers who are the biggest cri-
minals.

Shri Hari Vishnu Kamath: I know.

Shri C. Subramaniam: I know he
cannot do it. It is the most unfair
thing which a Member could do in
the House to make such a sweeping
statement.

Shri Hari Vishnu Kamath: Sir, if
you will permit me. I will name tnein.

Shri C. Subramaniam: It is not one
allegation alone. Then he goes on to
say:

“Can we trust such a govern-
ment, which so blatantly lies,
which does not honour its com-
mitment, which has in its midst,
in its ranks, political murderers...”

Shri Hari Vishnu Kamath: No. no;
it is wrong. I am sorry, it is a typo-
graphical error. I said “potential
murderers”.

Mr. Deputy-Speaker: He says it is a
mistake.

Shri C. Subramaniam: All right; it
is a mistake. Suppose the world press
happens to believe what the  hon.
Membey says. What would be the
position?

An hon. Member: Nobody believes
him.

Shri C. Subramaniam: What would
the world think of this nation, which
elects such a Government, which
allows such a Cabinet to continue
here?

Shri Hari Vishnu Kamath: We are
in the opposition; we are here to
oppose, expose and depose the govern-
ments. We are loyal to India, not to
the Government.

Shri C. Subramaniam: The hon.
Member is right. Nobady will take his
words seriously; I know that.
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Shri Hari Vishnu Kamath: We are
here as the representatives c¢f  the
people.
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Shri C. Subramaniam:
ery is well-known, is very well-
known to the world .. . (Interrup-
tion) ... That is why I do not take
them seriously. He did not stop
with attacking his political opponents.

His buffoon-

Shri Hem Barua: Sir, when the
hon. Speaker went with a parliament-
ary delegation abroad, most of the
questions put to him were about ram-
pant corruption in this country.

Shri Hari Vishnu Kamath: Yes, the
corruption in this country was high-
lighted even in the British and Ameri-
can press.

Shri C. Subramaniam: He did not
stop with attacking his political op-
ponents. He went on:

“I am concluding...”.

Thank God, he was concluding.

“I am concluding. I was re-
ferring to the inadequacy, the in-
efficiency and the corruption in
our machinery. That is why ve
are rather diffident to place trust
in summary trials. We have not
only an inefficient but a sycophan-
tic machinery. Flunkeys and
donkeys in some places rule the
roost. That is why we are a bit
reluctant. I am for summary
trials but only where there is a
competent, honest judicial officer
who is free from corruption, who
is efficient and who is devoted :o
his duty. How many can we find
of that calibre in this country?”

Shri Hari Vishnu Kamath: 1 stand
by every syllable of it.

Shri C. Subramaniam: This is an
attack not only against the other ex-
ecutive officials, this is an attack
against the judiciary as well; I have
been a lawyer and I was associated
with the judicial officials at various
levels, So far as the calibre of our
judicial officers are concerned, I cin
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say confidently and without any fear
of contradiction that our judiciary at
various levels is equal to any judi-
ciary anywhere else in the world. I
stand by it.

Shri Hari Vishnu Kamath: The
Supreme Court and High Courts only;
not the lower judiciary.

Shri C. Subramaniam: I cannot find
any judicial officer even thougnh he
may have been drafted from the ex-
ecutive who hag been cowed down by
any executive instructions.

Shri Hari Vishnu Kamath: Even
the Law Commission #has comnmentead
on it.

Shri C. Subramaniam: Still, this
hon. Member has....
Shri Hari Vishnu Kamath: Shri

Chagla can bear me out.

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, what is this running com-
mentary? This running commentary
must stop or we shall not permit them
to speak.

Shri Hari Vishnu Kamath: What do
you mean?

Shri Bhagwat Jha Azad: Sit down.
Mr. Deputy-Speaker: Order, order.

Shri Radhelal Vyas: Sir, against one
sentence five sentences are spoken.

Shri C. Subramanpiam:  Still, this
hon. Member had the audacity to cast
aspersions against the whole judizi-
ary.

Shri Hari Vishnu Kamath: What
audacity? Not the whole judiciary,
I said, “in some places”.

Shri Bhagwat Jha Azad: Again the
running commentary is there.

Shri Hari Vishnu Kamath: He 1s
misrepresenting me.

Shri Bhagwat Jha Azad: He must
stop it.
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Mr. Deputy-Speaker: He is reading
from your speech, Shri Kamath.

Shri Hari Vishnu Kamath: He 1s
misreading. I said, “in some places”,
not all places. You have heard it.
Are you here to protect us? He reads
this and then loses sight of the fact
that I said, “some places”.

Shri Radhelal Vyas: Sir, on a point
of order.

Mr. Deputy-Speaker: There is no
point of order. Please sit down.

Shri Radhelal Vyas: Can I not raise
a point of order?

Mr. Deputy-Speaker: What
point of order?

is the

Shri Radhelal Vyas: If any wrong
statement is made by any speaker, it
can be corrected by the hon. Member
later on; but he cannot interrupt.

Shri Hari Vishnu Kamath: 1t is in
the record.

Shri C. Subramaniam: 1 have got
the official script of his speech. I am
reading only from that. There is no
“some places” there.

Shri Hari Vishnu Kamath: Just now
you read it yourself. Shall ] read it
out for you? I said “Flunkeys and
donkeys in some places rile the
roost”.

Shri C. Subramamiam: But latcr on
he said:

“I am for summary trials but
only where there is a competent,
honest judicial officer who is free
from corruption, who is efficient
and who is devoted to his duty.”

Then, the exclamation is:

“How man)" can we find of that
calibre in this country?”

Shri Ranga: Is there any objection
to that? It is matter of procedure, Mr.
Deputy-Speaker. It is a matter of
decency also in this House. Here is
the ex-Chief Justice of a High Court.
Let him say whether it is a general
attack on the judiciary as such. Is i*
not a fact that the Law Commission
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hag said that? There must be a limit
to this.

Shri Bhagwat Jha Azad: The Oppo-
sition must be patient to hear the re-
ply.

Shri Ranga: Does it mean an attack
on the whole judiciary? You are mis-
taken, Shri Subramaniam.

Shri Raghunath Singh (Varanasi):
Have patience.

Shri Hari Vishnu Kamath: You bet-
ter keep quiet.

Shri Bhagwat Jha Azad: Now, you
give them nice bouquets.

Shri C. Subramaniam; I have known
Hari Vishnu Kamath through the col-
lege days as the irrepressible Hari
Vishnu Kamath, but age has made
him not only irrepressible but irres-
ponsible also, if I may say so.

Shri Hari Vishnu Kamath: And he
is an inefficient and useless Minister.

Shri C. Subramaniam: And 1 also
tell him that merely wearing of goat’s
beard may not make a saint or a sage,
nor a long robe a gurudev.

Dr. M. S. Aney: I submit, Sir, this
must be stopped. It is a personal
attack.

Shri Bhagwat Jha Azad: It is no

personal attack.

Shri Ranga: This is not proper. This
kind of an attack is not proper.

Shri Hari Vishnu Kamath: 1 do not
want to descend to that level.

Mr. Deputy-Speaker: Order, order.

Shri Swell (Assam—Autunomous
Districts): That is going too far.

Shri Ranga: Sir, rightly or wrongly
I happen to be the Leader of the
Opposition: I take objection to this
kind of a misbehaviour coming from
a Cabinet Minister in spite of my re-
peated warnings; it is inexcusable.
Only the other day I told him that
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he should have resigned if he had
any decency at all. He did not resign.
He wanted to keep the responsibility
on his shoulders. The Government is
a failure and the Government should
have resigned.

Some Hon. Members: No, no.

Shri Ranga: Shri Kamath did not
name any of the Ministers, nor dia he
name Shri Subramaniam. I went out
of my way to make my personal
appeal to him. In spite of that he has
behaved in such an irresponsible, un-
just and shameless manner. This att "k
is unparliamentary and inexcusable. I
am sorry to say this. This kind of a
thing cannot take place.

Shri Hari Vishnu Kamath: On a
point of order, Sir, because he has
brought in my name in the course of
his speech. I never mentioned any
Minister by name. I do not want to
stoop to his level to the low level tc
which he has sunk. He has referred
to certain personal characteristics of
mine, whatever they may be. Sup-
pose, he refers to the Speaker’s beard;
or, suppose....(Laughter). It is not
a matter for laughter. Suppose, 1
say that your wearing glasses is not a
sign of wisdom; or, that he has
dirty teeth. If I refer to that, will it
be proper?

Shri Swell:
Members. .......

Shri Hari Vishnu Kamath: Wiil it
be proper to refer to the face, or to
the beard or to white hair. ... (Inter-
ruption). Let it be expunged. There
should not be references to the appear-
ances of Members. There are lady
Members. May one refer to their
coiffure or hair-do, is it proper? (In-
terruption).
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Is it permissible for

Mr. Deputy-Speaker: Order, order.

Shri C. Subramaniam: You have
referred to the white cap.

Shri Hari Vishnu Kamath: Let bim
grow a beard if he wants to. I have
no objection. (Interruption).

Shri Swell:
of order.

Sir, I rise on a wcint
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Mr. Deputy-Speaker: Order, order.
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Mr. Deputy-Speaker: Order, order
I will request hon. Members not to
lose tempers. Let us be sporting in
spirit.

Shri Hari Vishnu Kamath: Sporting
is all right, but there is a limit to
sporting.

Mr. Deputy-Speaker: Comuments
cannot all be one-way; it is a two-
way traffic.

Shri Hari Vishau Kamath: I am
sorry to say, Sir, that your ruiing-—
though we bow to it willy-nilly, has
been one-sided.

Some hon. Members: No, no.

Shri Hari Vishnu Kamath: 1 agree
that we should take it spurtingly.
But may I submit in all humility and
earnestness that if I refer to any
characteristic of his. ... (Interruption).

Shri Sham Lal Saraf: May [ re-
mind Shri Kamath....

Shri Swell: Sir, I seek your guid-
ance.

Mr. Deputy-Speaker: Order, order.
Please sit down, Shri Swell.

Shri Swell:
ance.

Shri Hari Vishnu Kamath: Let us
be cool and calm now. He would have
been within his right if he had quot-
ed from my speech, from what I had
said in the House yesterday or earlier

Sir, I seek your guid-

Shri C. Subramaniam: I am quoting
from the official record.

Shri Hari Vishnu Kamath: To say
that so-apd-so has got a particular
kind of beard.... (Interruption).

Shri Raghunath Singh: What is
wrong there? You have got 3 big
one; someone may have a small one;
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Shri Hari Vishnu Kamath: Sup-
pose, I say that he has white hair
which is no sign of wisdom. Is that
proper? If so, I can go on attacking
hon. Members. They have various
characteristics, each one of them.
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Mr. Deputy-Speaker: Let us have
a sense of humour; otherwise, jt will
be impossible to conduct the House.

Shri Hari Vishnu Kamath: I submit
in all humility that if you hold it in
order, please take notice that we will
do so in future against Ministers and
the Treasury Benches. Do not call
us to order then. That is what I
would like to say now. We will use
it and you cannot object to it then.
I give you a warning now. I will use
it against Ministers, even the Prime
Minister and anybody else on the

Treasury Benches and on the other
side.

Shri Bhagwat Jha Azad: We do not
worry about it. We are prepared to
meet it. We have enough capacity to
deal with him.

Shri C. Subramani m: If the hon.
Member will give m a chance....

Shri Hari Vishnu Kamath: I am pre.
pared to, if the Minister does.

Dr. M. S. Aney: He must withdraw
the last expression,

Shri Swell: I am a new Member to
this House and I seek your guidance.
Whatever it is, the Minister has a
right to defend his policy and the
measures that he proposes to under-
take with all the strength, with all
the force and with all the vehemence
that he can; but, I think, it is the
wery limit if he descends to making
references to the personal appearance
of a Member. I seek your guidance

Ordinance/Bill

in regard to this. Is it permissible for
any Member of this House or a
Minister to make personal references
to the appearance of another Member?
If that is not permissible, my submis-
sion is that both the Minister and Shri
Kamath  should withdraw  their
remarks.

15.00 hrs.

Shri C. Subramaniam: May 1 cx-
plain? If the hon. Member thinks that
I was referring to him alone in a par-
ticular manner, I say I did not make
any personal reference to him. 1 was
generally making mention of the atti-
tube of self-complacency that all vir-
tue, all honesty, al} integrity, is con-
fined to the Opposition and on this
side everybody is a crook or a crimi-
nal or a man of no integrity. I want-
ed that that self-complacency should
go. It is with reference to that I
made it. It is not a question of any
reference to any persomal appearance,
On the other hand, it is the seif-com-
placent attitude which the hon. Mem-
ber was taking that everybody clse
is a criminal, everybody else is a
crook, everybody else is a black-mar-
keter. ... (Interruption).

Mr, Deputy-Speaker: I would once
again appeal to all Members on both
sides not to make any persor:al refer-
ences. Let us have some sense of
humour also and take it in a sperting
spirit. (Interruption).

Shri C. Subramaniam: Then,
pose I read out from his speech:

“...the blacker the black-mar-
keteer, the whiter his cap.”

sup-

Does it mean it refers to the Deputy-
Speaker who is wearing a cap or does
it refer to anybody else here who is
wearing a cap? Therefore, if the hon.
Member. ..

Shri Hari Vishna Kamath: It is not
my saying.

Shri C. Subramaniam: I am only
quoting. T can give you that quotation
if you want. Therefore, . ..

Mr. Deputy-Speaker: He has said
enough.
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Shri C. Subramaniam: I am conclud-
ing. The hon. Member will not take
it as a persona] attack with regard to
his appearance. But still it is an
attack against the complacent attitude
which he is taking that he is all
honesty personified, al] efficiency per-
sonified . . . (Interruption). That is
the main thing. I hope the hon. Mem-
ber wil] at least know now how others
feel if the hon. Member indulges in
such a thing.
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Shri Hari Vishnu Kamath: You
should have realised that.
Shri C. Subramaniam: The only

thing is, we did not exhibit that tem-
per which the hon. Member was ex-
hibiting' just now. We are cocl here.
We were hearing and- listening t»
whatever he said, however absurd it
was.

Shri Hari Vishnu Kamath: You
sank to a much lower level.

Shri C. Subramaniam: The hon.
Member should know that they will
be paid back in their own coins if they
indulge in these things.

Shri Hari Vishnu Kamath: We can
do that also. Don’t woory. W= can do
jt much better than you can.
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Shri C. Subramaniam: Sir, as far as
this Bill is concerned, there is noth-
ing objectionable here. There 1s no
abridgement of the fundamental
rights. It is only a question of laying
down a different procedure to be fol-
lowed in the trials, and I hope that
with this it should be possible to have
speedy trials to bring to book these
anti-social elements, for the purpose
of the protection of the community
and also for the purpose of the pro-
tection of the honest trade,

Mr. Deputy-Speaker: I shall first
put Mr. Bade’s Resolution to the vote
of the House. The question is:

“That this House disapproves of
the Essential Commodities
(Amendment) Ordinance, 1964,
(Ordinance No. 3 of 1964) promul-
gated by the President on the 5th
November 1964.”

The Resolution was megatived.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Essential Commodities Act,
1955 and the Criminal Law
Amendment Act, 1952, be taken
into consideration.”

The Lok Sabha divided:

Division No. 9]

Akkammal Devi, Shrimati
Alva, Shri A.S.

Aney, Dr. M.S.

Azad, Shri Bhagwt Jha
Babunath Singh, Shri

Bal Krishna Singh, Shri
Balkrishnan, Shri
Balmiki, Shri

Banerjee, Shri S. M.
Barman, ShriP. C.
Barua, Shri R.

Besra, Shri

Bist, Shri J. B. S,

Brij Basi Lal, Shri

Brij Raj Singh-Kotah, Shri
Chakravartty, Shrimati Renu
Chandrabhan Singh, Dr.
Chaturvedi, Shri S. N.
Chavan, Shri D. R.
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shri Sudhansu
Deshmukh, Shr B. D.

AYES

Dubey, Shri R. G.
Dwivedi, Shri M.L.
Gairaj Singh Rao, Shri
Ganapati Ram, Shri

1
Harvani : hri Ansar
Hem Raj, ! hri
Jammunadevi, Shrimati
Jedha, Shri
Kedaria, Shri C. M.
Khan, Shri Shahahnawaz
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.

Lak: ikanthamma, Shri i
Lalit Sen, Shri

Laskar, Shri N.R.

Mahishi, Shrimati Sarojini
Malaichami, Shri

Malhotra, Shri Inder J.

[15.06 hrs.

Maniyangadan, Shri
Masuriya Din, Shri

_ Mathur, Shri Shiv Charan

Mehrotra, Shri Braj Bjhari
4fehta, Shri Jashvant
Mengi, Shri Gopal Datt
Misra, Shri Mahesh Dutta
Mohanty, Shri Gukalananda
Mohsin, Shri
Mcre, Shri S. S.
Mukane, Shri
Mutriah, Shri
Naik, Shri D. J.
Nambiar, Shri
Oza, Shri
Pandey, Shri R. S.
Panna Lal, Shri
Pant, Shri K. C.
Patel, Shri Man Sinh P._
Patel, Shri P. R.
Patel, Shri Rajeshwar
Patil, Shri D. S.
Patil, ShriJ. S.
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Pillai, Shri Nataraja
Raghunath Singh, Shr
Rajdeo Singh, Shri
Raju,Shri D.B.

Ram Sewak, Shri
Rane, Shri

Ranga Rao, Shri
Rao, Shri Rameshwar
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S. K.
Saraf, Shri Sham Lal

Berwa, Shri Onkar Lal
Bheel, Shri P. H.

AYES—con:d.
Sen, Shri P.G.
Sheo Narain, Shri
Shinkre, Shri M."P.
Shree Narayan Das, Shri
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar Prasaad, Shri
Singh, ShriR. P.
Singha, Shri G. K.
Soy, Shri H. C.
Subbaramam, C, Shri
Subramaniam, Shri C.
Swamy, Shri M. N.

NOES

Kachhavaiya, Shri Hukam Chand
Krishnapal, Singh Shri
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Swamy, Shri M. P.
Swell, Shri

Tantia, Shri Rameshwar
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Varma, Shri Ravindra
Veerappa, Shri

Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N P,
Yadava, Shri B. P.

Singh, Shri Y. D.
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Deo, Shri P. K.
Himmats nhji, Shri

Ranga, Shri

Shri Sumat Prasad (Muzaffarnagai):
I am for ‘Aye’, the machine did not
work.

Mr. Deputy-Speaker: His statement
is recorded.

The motion was adopted.

Ayes 105
Noes 11

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up the clause-by-clause conside-
ration of the Bill.

Shri Ranga: They are so shy about
the Bill that none of them clapped on
‘the adoption of the consideration mec-
tion. Look at this!

Mr. Deputy-Speaker: The question
is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.
Clause 2 was added to the Bill.

Mr. Deputy-Speaker: There are no
.amendments to be moved, I suppose.

The question is:

“That clause 3 stand part of the
Bill”. )

The motion was adopted.
‘Clause 3 was added to the Bill.

Solanki Shr
Utiya Shri

Reddy, Shri C. Narasimha

) Mr. Deputy-Speaker: The question
is;

“That clause 4 stand part of the
Bill.

The motion was adopted,
Clause 4 was added to the Bill.

) Mr. Deputy-Speaker: The question
is:

“That clause 1, the Enacling
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri C. Subramaniam: I move:

“That the Bill be passed”.

Mr. Deputy-Speaker:
moved:

Motion

“That the Bill be passed”.

Shri Ranga: I am sorry that this
Bill is being passed.

Shri Raghunath Singh: Why is my
hon. friend so sorry?

Mr. Deputy-Speaker: The
have all been approved.

clauses

Shri Ranga: 1 am also sorry that
my hon. friend Shri C. Subramaniam
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found it necessary to have gone

through all that self-createq ordea:...

Shri Shinkre: Not only Shri Ranga
but the whole Swatantra Party is
sorry.

Shri Ranga: He could have saved
himself from all that if only he had
resisted the temptation of getting into
that atmosphere of the theatre. But,
anyhow, that phase is now over.

I want to warn Government that
all these magistrates before whom
those small cases for which there

would be only summary trials would
g0, cannot be taken to be entirely free
from all influences apart from what
comes before them in the courts and
in the shape of the cases that arc
placed before them. If we are realis:s,
we shall only know too well that just
as there are kings and kings, Caessrs
ang Caesars and their wives and
wives, so also there are magistrates
and magistrates. And who are the peo-
ple who are likelv to be arraigned
with this possibility of a summary
trial? It will not be the very
big people Dbecause their offences
would be so great that they would be
placed before bigger magistrates and
bigger judges because the sentences
that their offences are expected to
merit would be so big that they would
certainly escape from the summary
trials, or at least most of them would
-escape from summary trials. Ordi-
narily, it will be the smaller people
who will be affected. It was for these
smaller people that my hon. friend
Shri Dandekar had put in his eloquent
plea yesterday. The smaller people
will be arraigned before the last rung.
1 suppose, of the magistracy in our
-country, that would be entrusted with
the task of holding these summary
trials,

My hon. friend puts faith in their
capacity and in their habit of record-
ing evidence carefully and correctly.
I am not prepared to question that.
But why is it that the framers of the
Indian Panel Code, knowing, as my
hon. friend thinks he knows, that there
is no need at all to question the vera-
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city of a magistrate or a judge and
his readiness to record the evi-
dence fully and truthfully, have
also made provision for the penal code
procedure and criminal code procedure
giving the right to the accused for ap-
peal? They have done so because they
were aware that human beings were
after all human beings, whether they
were judges or not. Even when one be-
comes a judge, he is expected to exer-
cise his judicial conscience. Even
there, they have stipulated so many
conditions, by providing that anyone
who can be qualified to be a High
Court judge must have put in ten
years’ practice before he comes to be
chosen as a judge. Why has that pro-
vision been made, and why is it that
the others are not supposed to have
developed that capacity? It is be-
cause the others are not supposed to
have developed just that quantum of
judicial-mindedness as is intended to
be possessed by a High Court judge.

Therefore, there are magistrates and
magistrates, courts and courts and
also judges and judges. That is the
reason why summary procedure is
not provided for all cases,

The reason why we object to the
provision in the Bill in regard to sum-
mary trial without appeal is this. This
provision will affect maiunly the smaller
people who would not be able to
invoke the aid of the higher judges
and persuade them to look into all the
papers and see whether in each one
of the cases whether the lower magis-
trate or judge has properly recorded
evidence or not, has behaved in a judi-
cial manner or not, has given sentence
in the proper manner or not, and
even if it were possible to do so, the
smaller people would not have the
capacity or the ability, physical, finan-
cial or moral also; so, they would have
to accept whatever sentence is given,
take it on their heads, bemoan their
fate, and curse this Government and
go to jail.

It was to protect those people that
we had put in our plea. What my hon.
friend has said merits our attention,
but that is not correct and that is not
adequate. I would like him to give
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some further thought into this matter
and to look into this again. I would
like Government also to go into this
matter again, It may be too late now
for my hon. friends, but judging from
the silent, sullen and shame-faced
manner in which they have accepted
their own success over the division
result; still, I am inclined to feel that
there is some conscience somewhere
which is pricking them. 1 want them
to apply that conscience once again.
it is never too late for them....

An Hon. Member:
hon. friend.

Shri Ranga: It is pricking my hon,
friends opposite. Those friends who
are in so much haste to question what
I have said should realise that I have
gone through the same kind of experi-
ences which they have gone through
and are going through, while I was
with them and I was one of their
leaders. But at the same time, I have
found it necessary to think again and
again, just as Shri Jawaharlal Nehru
had had to think again and again.
Similarly, I am making this appeal to
my hon. friends to think once again,
not once but many times, and when-
ever it is possible, to do all that they
possibly can do to minimise the mis-
chief that is going to be perpetrated
by the passage of this Bill, and if
possible, take an early occasion to
come back again and make it easier
also for my hon. friend the Minister
here who is charged with this wretch-
ed Bill to come back to this House
and make the necessary amendments.

Shri Hari Vishnu Kamath: I am
sorry to say that the hon. Minister in-
ebriated as he was by the exuberance
of his own verbosity has unwittingly
contrived to debase the standard of
debate in this House this afternoon. I
am sorry to say that. He referred to,
in the course of his speech, which
darkened more than illumined, he was
good enough to refer to, old times, to
college days. I also knew him when
I was in college. And my memories
of him are such that I would rather
forget them. I shall not tire the House
with the memories that I have of Shri

It is pricking my
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C. Subramaniam who is now the Food
Minister.

Mr. Deputy-Speaker: Let us not
have any personal references. 1 would
appeal to the hon. Member not to make
personal references.

Shri Hari Vishnu Kamath: He had
no business to bring up all those
things. He seems to be very kutcha
even now. Instead of replying to the
points raised in the course of the de-
bate, his speech was full of tumult,
sound and fury signifying nothing,
and he never answered the specific
points that I had raised, I had said
that here wag the answer to a question
in the House which stated that 13
States had taken action under the
Ordinance, and three States had not
done so. Which are those recalcitrant
States? And why have they not
taken any action? I would like to
have an answer to this question.

1 referred also to the conference
convened by the Prime Minister where
the Food Minister was also present.
He was present there, I was there too,
as also the representatives of the
other groups in this House were pre-
sent at that conference, and the Prime
Minister in consultation with him
promised that another conference to
discuss long-term measures would be
convened. But that has not been
done. Why has that not been done?
I raised this question also.

The last question that I had raised
to which he did not even refer at all—
perhaps he could not refer to that and
he haq other things to speak about,
wholly irrelevant, irresponsible, and
incoherent,—was why fifteen days’
grace was given by the Prime Min-
ister . . (Interruptions). The Chair is
there to control Members. Please
do not usurp those powers.

1 would like to know why fifteenr
days’ grace was given by the Prime
Minister to those hoarders. Those
hoarders are criminals; I said that in
one sense.some of these Ministers who
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abet those hoarders and others were
-also criminals; it was in that sense
that I had said that they were crimi-
nals. I remember that Shri Karmar-
kar, when he was Health Minister, had
said that whoever abetted the adulte-
rators were potential murderers; that
was what he said in a speech outside.
In that sense, are they not potential
mucderers, that is, those who abet these
hoarders, and other offenders under
this Act? May I repeat that I stand
by every syllable, every word, and
every letter of what I had said? 1 do
not recant, I am unrepentant. I throw
this challenge to the Government, and
let them take whatever action they
like or can against me.
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I want to know why fifteen days’
grace. ... (Interruptions). Let my hon.
friend please keep quiet.

Mr. Deputy-Speaker: It is not
necessary to talk at such a high pitch.

Shri Hari Vishnu Kamath: I want to
know why the Prime Minister was
good enough to give fifteen 8ays’ grace
to these criminal hoarders to spirit
away their stocks when the hands of
the police who were willing and eager
to lay their hands upon them, could
have been laid upon them and they
could have been brought to book,

All these points I raised in my
speech. But to not a single one of
them was a reply given. He has bea-
ten about the bush. He has practically
evaded everything and spoken on
other matters, irrelevant to the debate.
I am sorry today he has lost the sup-
‘port of my party on this account.

Shrimati Renu Chakravartty (Bar-
rackpore): Unfortunately, some heat
‘has been generated into a very impor-
tant debate, and for that I must say
that the hon. Minister is largely res-
ponsible. He should have had a larger
‘vision.

Shri Raghunath Singh: No, no. The
Opposition is also responsible.

Shrimati Renu Chakravartty: Al-
ways he has tried to blame the Oppo-
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sition in a matter which is of national
importance, which really belittles the
Government itself, because the people
of the country expected a lot from this
Government and now they are sorry
about it.

This question of having quick and
summary trial is something that the
people want. There is no doubt about
it. That is why we have voted for this
Bill. We have, at the same time, sup-
ported what Shri Kamath says, that
when the Prime Minister of the coun-
try gave a 15-day grace to all
the blackmarketeers and hoarders, the
entire people of the country got a
feeling that this Government has aid-
ed and abetted them.

Some Hon. Members: No, no.

Shrimati Renu Chakravartty: Now,
the Government has brought for-
ward a Bill which confers powers of
summary trial. The people support it.
At the same time, there is no doubt
about it that we are still very appre-
hensive as to the way Government is
going to implement it. because we
have seen—I have been in jail and I
know—that in such matters the big
and powerful get away and only
the very small people are caught, I
agree with Shri Ranga that it would
be wrong if only the small man is
brought to book; the big people should
also be brought under the summary
trial procedure.

I have seen how the Rice Mill
Dealers’ Association’s Secretary who
was in jail, at the same time as we
were in the dirtiest of jails, living in
a very good style in the European
fashion; everyday they used to get
their home cooked food brought to
them, and we were always told..--

Shri Ranga:

Shrimati Renu Chakravartty: In
August.

When was it?

We were told, ‘You are here because
of your movement for only a limited
time; when it is over, we will let you
out’. This is exactly what we want
should be stopped.
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Therefore, when Government bring
such a Bill, we support it, But we are
really afraid that these very big people
will get away while the small traders
will get into trouble. This is one
lurking fear in our minds.

I also agree that there are judges
and judges. Two examples have come
out in the papers. I do not think
I shall be saying anything derogatory
about the judges, but we must in this
House say something reflecting what
we feel is an outrage on the consci-
ence of the people. In Allahabad, a
judge refused to return black market
goods which had been unearthed.
People blessed such a judge and said,
‘Yes, he is somebody who upholds
justice’. In my State of West Bengal,
when there is not one iota or a tin
of baby food for our kids—not one
tin is available; even if a child
is dying for want of it, we cannot get
it—at that time thousands of tins were
unhoarded, and after being unhoarded
the magistrate ordered that all that
unhoarded stock should be return
again to the trader! Now that trial
goes on and on and on and on. What
happens is nobody’s business.

It is true that there are judges and
judges. But there should be a clear
understanding in the minds of judges
who are also human beings with a
conscience that the people of India
will not tolerate this kind of thing.

That is why I say that this idea of
having summary trial is not to pena-
lise the little man but to see that the
big fellows who have their influences
not only amongst judges and other
people, but also in the top echelons of
Government, are dealt with in this
way., We should see that we do jus-
tice because the sorrows of people are
brimful. That is why we hope that
after having taken such really drastic
.powers of summary trial, which you
have got with the support of the
people, Government will deal with
these blackmarketeers in the way
they should be dealt with. People, as
I said, have been shocked at the way
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the Prime Minister gave a 15-day
grace period to them to put away all
their goods.

We are glad that at last Government
has woken up to what the people
want. Let us see that this is imple-
mented in the way it should be, that
the blackmarketeers are really tried
summarily and punished accordingly.
Let Government not try to escape by
punishing only the little ones.

Dr. M. S. Aney: I support the Bill.
But before doing that, I would like to
make one or two observations

The hon. Minister made a really
very good speech. In fact, he made a
very brilliant speech, a very cogent
and argumented speech, putting in
ingenious arguments. Unfortunately,
he was carried away by passion which
as a responsible member of the Trea-
sury Benches, he should have con-
irolled. A greater responsibility rests
on the Treasury Benches to see that
the limits of decency in debate are
not transgressed. I am sure that in
his cool moments he himself would
feel sorry for what he said today.

As T said, I support the Bill.

Shri C. Subramaniam: I would say
only a few words. Rangaji said that
we should think about this Bill. I
can only assure him that we will con-
tinue to be thinking about these
various measures. If any amend-
ments.are necessary or any tightening
of the measures is called for, we will
not hesitate to come before this House
again for the purpose of getting that
done, to make the legislation more
foolproof and more tight so that ulti-
mately the objective is gained.

Shri Kamath made the point that
15-days grace period was given by the
Prime Minister. I think this was rais-
ed once before in this House during
the food debate and I had replied
to it. He may accept that explana-
tion or not. But the point having
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been raised again, it does not mean
that 1 should go on repeating what 1
have already said during the food
debate. That was why I did not men-
tion about it.

Shri Hari Vishnu Kamath: The other
points?

Shri C. Subramaniam: Ags to steps
taken with regard to the use of the
ordinance, various measures had to
be taken by the State Governments,
by appointment of special magistrates
for the purpose and issue of instruc-
tions. As g matter of fact, by this
period, not only these 13, but all the
other States also have taken measures
for implementation and the machin-
ery is just ready. Even after passing
the Bill, it will involve a delay of a
month or so because procedural mat-
ters will have to be gone through. As
far as that is concerned, I am told all
the State Governments are in position
now and they will be in a position, as
soon ag this becomes law, to take ac-
tion under the provisions thereof for
the purpose of summary trial, where-
ver it is needed.

Shri Hari Vishnu Kamath: The last
point—a second conference to discuss
long term measures?

Shri C, Subramaniam: I do remem-
ber that we did have a conference
here and then we discussed this point
that we should continue to consult the
Opposition leaders, particularly with
regard to long-term measures. As a
matter of fact, this point was
raised in the other House, as to why
such a conference has not been con-
vened. For the benefit of hon. Mem-
bers, I might mention that long-term
measures are with reference to the
production aspect of it. In regard to
that T made a promise that 1 would
prepare a white paper which will be
placed Dbefore Parliament. During
that period, we shall see that a sepa-
rate meeting of the Opposition leaders
is convened for the purpose of discus-
sing this white paper. Whatever sug-
gestions are put forward by Opposi-
tion leaders will be taken into consi-
deration. I am sure the hon. Mem-
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ber would agree with me that every

point raised by every leader was

separately examined and a note was

sent.

Some Hon, Members: Yes,

Shri Hari Vishnu Kamath: I do not
deny that.
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Shri C. Subramaniam: Therefore,
it is not as if we brush aside, or do
not attach importance to, suggestions
made by Members simply because
they come from the Opposition. Any
reasonable suggestion, any valid rele-
vant point is certainly always wel-
come, and I give this assurance that
whatever  suggestions are made, if
they are useful and reasonable, we
will examine them and to the extent
possible, adopt them also. Therefore,
I can only give this assurance to this
House that this measure will be used
for the benefit of the community, for
putting down anti-social elements, so
that this difficult food problem may
be tackled to the best advantage of
the community, apart from hardships
for a few individuals here and there,
and it will be our endeavour to see
that these hardships also are mini-
mised as far as possible.

Mr, Deputy-Speaker: The question
is:
“That the Bill be passed.”

The motion was adopted.

15:30 hrs,

MOTION RE ANNUAL REPORTS OF
THE UNIVERSITY GRANTS COM-
MISSION FOR THE YEARS
1961-62 AND 1962-63

The Minister of Education (Shri M.
C. Chagla): I beg to move:

“That the Annual Reports of
the Univérsity Grants Commis-
sion for the years 1961-62 and
1962-63, laid on the Table of the
House on the 21st August, 1963
and the 19th February, 1694 res-
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pectively, be taken into conside-
ration.”

I am sure the House has gone
through these reports, and that the
House will agree with me that the
reports register a steady progress in
higher education during the two years
under review. The two reports also
constitute a tribute to the very fine
work done by the University Grants
Commission.

Also, running through the reports
is one idea, and that is to improve
the quality and standards of higher
education. May I say this? As far
as primary education is concerned, it
is more a question of expansion than
of quality, We want all our
boys and girls to be in schools. That
is the constitutional directive. We
want our younger generation to be
literate. It will be some time before
the constitutional directive is carried
out. But, when we come to higher
education, these questions of quality

and standardg 2come  important.
They are really paramount. If we
are honest with ourselves, we must

admit that the standards of higher
education have been going down, that
‘education in a college or university
today is not what it was 20 or 30
years ago. It is our duty to try and
find out what the causes are.

I think the main cause is the tre-
mendous pressure on colleges and
universities in the last few years. [
will presently give the figures. Not
only has there been an expansion in
primary education and secondary
education, but there has been an even
greater expansion in higher education,
and our institutions as they exist, our
universities, our colleges, our techni-
cal institutions, have not been able
to bear this on-rush, if I might so
put it, of students wanting higher
education, and knocking fat the gates
of oblleges and institutions. There-
fore, broadly speaking, I think the
duty of Government is to relieve this
pressure on our colleges and universi-
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ties, and the question is: how do we
do it?

In my opinion, it is not possible for
any State to provide full-time -col-
leges, full-time institutions, for all
the citizeng who want higher educa-
tion. Even in a country like the
USSR, and my friends there know it,
—I have been there recently—the
numbers of colleges and universities
are restricted, but they see to it that
every citizen who requires higher
education gets it, and they have pro-
vided various methods for bringing
this about. They have devised
various facilities, they have got cor-
rospendence courses, they have part-
time colleges. They have morning col-
leges, they have evening colleges;
but, as far as full-time colleges are
concerned, they have believed in
maintaining the standards of these
institutions. I think that is the way
we must go.

The Delhi University has blazed
the trial, if T might so put it, by start-
ing correspondence courses in this
city, and { hope that, as time goes on,
to introduce this ail over the country,
I think this is the only solution to the
great demand that is being made by
our boys and girls for higher educa-
tion.

I think it is the duty of the State
to satisfy their demand. Every citi-
zen has the right to have higher
education if he or she wants it, but
I do not think it is correct to say
that every boy or girl, whether qua-
lified for proper collegiate education
or not, is entitled to go to a college
or a university. Therefore, what we
are going to do in the near future, as
far as higher education is concern-
ed, is to have, apart from our colleges
and universities, correspondence
courses, to have part-time colleges,
and also—and this is equally impor-
tant—to provide diversification at the
higher secondary stage. Today, the
unfortunate student finds himself in
this position, that as soon as he has
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finished his higher secondary educa-
tion, he wants to go to g college to
get a degree.

The B.A. degree in this country has
acquired a statug symbol, which is a
relic ‘of the bad old days. In the British
days, when the people of India had
no wother avenue except becoming
clegks or administrators, or possibly
‘en%ring law or medicine, everybody
walinted a degree. But that is not so
today. It should not be so today, and
w¢: must give to our boys and girls
alternative avenues. We must have
mrore technical institutions, we must
hlave institutions with  terminal
churses, so that, after getting secon-
dary education, the boy need not
want to go to a college or a univer-
sity. This is broadly the policy we
are trying to pursue, as far as higher
~ducatton is concerned,

Coming to g few details,—I do not
_want to take the time of the House
- for long—I will first refer to the tre-

mendous increase in numbers, They
tell their own tale. In 1961-62 we

. had 51 universities; in 1962-63, 55. 1
will not give for the further years,
because we are only concerned with
these two years. During the two
years under review, four more univer-
sities were established. As a matter
of fact, today we have 61 univer-
sities.

Then, coming to the colleges, in
1961-62 there were 1,783 colleges; in
1962-63, there were 1,938 colleges.
These colleges constitute really, in a
sense, the crux of our problem. Edu-
cation is given through these col-
leges. In many colleges they teach
even the post-graduate students and
many universities, for all practical
purposes, are just affiliating univer-
sities.. Of course now universities
are setting up their own departments
in various subjects. But the quality
of our higher education must largely.
depend upon our colleges, and T must
frankly confess that, excepting in a
few distinguished cases, the stand-
ards in our colleges are very poor.

Again, the reason is the same. The
colleges are overcrowded. The tea-
chers are badly paid. There is hard-
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ly any contact between the teacher
and the pupil.

Look at the enrolment of students,
In 1951-52 we had 5 lakh students; in
1956-57 we had 8 lakhs; in 1960-61,
10.58 lakhs; in 1961-62, 11.55 lakhs;
in 1962-63, 12.73 lakhs. In other
words, the average yearly increase
has been a little over 10 per cent.
That means every year the increase in
students who go to higher institutions
is almost 10 per cent., which, judging
by the population, is something astro-
nomical.

Turning to women students, of the
total enrolment of 13.85 lakhs in 1963-
64, about 2.58 lakhs, i.e.,, 18.7 per cent
were women The percentage for
1961-62 was 16.1 and for 1962-63 17.6.
Frankly, 1 am not satisfied with this.
I believe that no society can really be
called advanced if there is an imba-
lance between the education of men
and women. They must both
progress  simultaneously, if you
want to have a balanced society.
This is true not only, of higher
education. It is true of primary
and secondary education also. It
is, if I may say so, partly due to
our social habits and our prejudices
which we are trying to fight. My
Ministry has done its best to give
every possible impetus to women’s
education and 1 know that whenever
women have. been given an opportu-
nity they have done as well, if not
better, than men....

Shri D. C. Sharma (Gurdaspur):
Better,

Shri M. -C, Chagla: My friend
Prof Sharma who is a great expert on
education agrees with me. Look at
the list of first class passes; you will
find more women getting first class
than men.

The total number of teachers was
63053 in 1961-62 and 66370 in 1962-63.
The teacher pupil ratio was 1:15.3 in
1960-61; 1:15.5 in 1961-62; 1:16.3 in
1962-63, ‘The ratio is going up which
is not a very good thing.

What has the U.G.C. done in these
two years ag recorded in these two
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reports to improve the standard and
quality of higher education? To my
mind the most important thing is the
revision of salaries of teachers. You
cannot impart good education to
your people if you have dissatisfied
and frustrated teachers. I am horri-
fied at the salaries that our primary
school teachers are getting. I am
doing my best. But there again the
cost is so high and the States are not
in a position to meet the expendi-
ture. The Universities are fortunate
in that respect but even there it is
difficult because the grants are match-
ing grants. The University Grants
Commission has laid down salaries
for university teachers and they have
agreed that they would pay 80 per
cent of any increase that the univer-
sity professors might be given pro-
vided the universities or the State
Governments concerned pay the
balance and also give an assurance
that the scales would be maintained
after the Commission’s assistance
ceases. This is where the snag lies.
I must frankly confess this: the
States tell me: we have not got
money even to pay 20 per cent. The
private colleges say: all right, we will
pay 20 per cent.; what happens after-
wards; we cannot take over the res-
ponsibility of 80 per cent after the
assistance from the Commission
ceases. I am glad to tell the House
that 33 universities have so far intro-
duced the above mentioned pay scales
and about 4,000 university teachers
have received the benefits. The
U.G.C. has also tackled the question
of salaries of college teachers and
their scheme is that they bear fifty
per cent of the increased expenditure
in men’s colleges and 75 per cent.
increased expenditure in the case of
women’s colleges. The period of the
scheme is five years. So far 14,000
teachers of 461 colleges affiliated to
23 universities have received the
benefits under the scheme. Our
scheme for the revision of salary for
teachers in Government colleges has
benefited 1266 teachers working in 42
Government colleges,
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The Commission is doing its best to
persuade every university to accept
the three year degree course and
after careful consideration and
thought the Commission has come to
the conclusion that it is the proper
course that a student should undergo
in order to be sufficiently qualifiea to
get a B.A. degree.

Shri Nambiar (Tirucherapallyj)
There was g lot of experimentatiGn
in that,

Many students had to suﬂdcr
on account of that.

Shri M. C. Chagla: Except for one
or two States, practically everybodiy
has now accepted. U.P. has no};
accepted it. I am sorry to say my,
own university, the Bombay Univer-
sity has not accepted it. But I think.
by and large the three year degree:
course has been accepted. I agree
there was a lot of experimentation.

One of the most important things.
that the Commission has done is to °
establish centres of advanced study.
The idea underlying this is this. You.
establish or help to establish certain
faculties in certain universities and
help that faculty to the utmost and
give that faculty all the equipment
they want and give them the best
teachers so that these particular
faculties in different States will not
only be the best in India but will
bear favourable comparison by any
international standards. We are
hoping for a day when an Indiamr
student need not have to go abroad
in order to get the best education, he
can get it here. For instance, you
take any particular faculty, chemis-
try. I am just giving an example, it
may not be correct. Suppose you find
in Delhi there is today a very good
chemistry school. The U.GC. willr
wake it a centre of advanced study
and centre for post graduate work;
they will give it the best apparatus,
best teachers. They spend the money
on it so that not only the students in
Delhi but the best students from all
over India who want to study che-
mistry and who are good in chemis-
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try would go to that particular uni-
versity. It serves two purposes. It
creates a particular faculty in one
university; it has the highest stan-
dard -and attracts people from all
over India so that you are carrying
out the national policy. In other
words a university does not become
purely parochial or regional; the
university becomes the centre of all
India studies, attracting people from
all over the country, both teachers
and students.

The Commission has been attaching
the greatest importance to examina-
tion reforms. J think one of the most
terrible things in our country is the
wastage of talent. Failures are so
many and so large that there must
be something either wrong with the
examination system or the teachjng

—system or the curriculam or text
books because my belief is that if
students are properly taught, all
shoild pass or at least a majority
shqauld pass. In our country the
me.jority fail.

Shri D, C, Sharma: I will again
join a university if all are going to
pass.

Shri M. C, Chagla: I am sure my
friend Prof Sharma did not find
any difficulty in passing any exami-
nation.

For this purpose they appointed a
Committee and I shall just mention
the main details of the Committee’s
report: introduction of two papers at
the school-leaving examination to
test competence—instead of one, they
suggest two papers; change in the
present system of awarding marks;
avoiding of delay in announcing the
examination results; reduction of lec-
tures by 50 per cent to give place to
tutorials; examinations to be phased
and not concentrated at the end of
the fina] year. May I say a word
about this?

Today, the whole fate of the stu-
dents depends upon one examination.
The student may be ill; he may be
out of sorts; he may be tempera-
mentally unsuited to examinations
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and he may be a brilliant boy but yet
his whole future may be ruined by
that one examination. In America
and other countries, the feeling is
growing today that you must not
decide a student’s fate by one exami-
nation. You must look at his record
for the whole year, what he has done
in his class and assess his progress
both by that examination and the
work done by him during the year.
Then they suggest the use of methods
of evaluation other than the essay
type such as multiple-choice test and
short answer test; research into edu-
cational and technical aspects of edu-
cation. We are constantly thinking
about the improvement of examina-
tions both at the university level and
also at school level.

Another ‘important departure that
the University Grants Commission has
made and which has worked extre-
mely well is the establishment of
summer institutes and seminars. The
University Grants Commission drew
up a plan for bringing together edu-
cators at various levels and research
workers at seminars, summer insti-
tutes and summer schools. During
1962-63, an amount of Rs. 2,52,000
was paid to 16 universities for orga-
nising summer schools, seminars and
refresher courses. You will realise
the importance of this, particularly in
science which is advancing so fast,
that it is absolutely necessary that
our teachers should keep abreast of
this advance. These poor teachers
have no opportunity to do so and
therefore, if they can go to the sum-
mer schools, it would be good.

4152

Shri D. C, Sharma: May I request
the Minister not to use the adjective
‘poor’ along with teachers?

Shrimati Renu Chakravartty
(Barrackpore): You should call them
poor; they are poor teachers.

Shri M. C. Chagla: T did not mean
any disrespect. I was trying to be
sympathetic. No one has a greater
respect for teachers than I have.

Shri Kapur Singh (Ludhiana):
Shri Sharma has always been afflu-
ent as a teacher.



4153 University Grants

Shri Nambiar: The word “poor”
must be used; they must be sympa-
thised with.

Shri M, C, Chagla: 1 will try not
to use any adjective. The teachers
have got to be brought up-to-date.
We have summer schools in which we
get professors from outside and they
meet together; compare notes and
they find out what advance the vari-
ous subjects have made. We have
also introduced summer institutes for
secondary school teachers in physics,
chemistry, biology and mathematics.
This also has worked very well,
because the University Grants Com-
mission realises that ultimately the
improvement of standards in higher
education must depend upon improve-
ment in standards in secondary edu-
cation because it is from the secon-
dary schools that boys and girls will
come to the universities,

Shrimati Renu Chakravartty: These
summer schools and seminars are for
the secondary-school teachers also?

Shri M. C. Chagla: Yes; in four
subjects—physics, chemistry, ‘biology
and mathematics. These were orga-
nised in the summer of 1963 in colla-
boration with the United States
Agency for International Development
and the National Council for Educa-
tional Research and Training. Then,
the University Grants Commission
has  attached great importance
to the construction of hostels.
The figures show that in 1961-
62, the number of students
residing in hostels was 1,78,423 and
in 1962-63, it was 1,96,458. This is far
short of the target, but still it means
a definite advance. In 1961-62, the
Commission sanctioned the construc-
tion of 17 hostels at an estimated cost
of Rs. 36 lakhs. In 1962-63, the Com-
mission approved the construction of
hostels in 17 universities at a cost of
Rs. 93 lakhs.

“Then ~the Commission has been
attaching a great deal of importance
to students’ welfare. When we talk
so much about student indiscipline,
we must bear in mind that the fault
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is not entirely of the students. In my
opinion, as I have said often, the
student indiscipline is a symptom and
not a disease. You have to cure the
disease. There is something funda-
mentally wrong in the student life
which results in this indiscipline and
you have to get to the bottom of this
and take some radical measures. The
University Grants Commission has
been attaching importance to this sub-
ject and what they have done is, they
have initiated schemes for providing
necessary amenities to the swudents:
first, the halls of residence, s.me as
hostels more or less; secondly—this is
very important—non-resident student
centres. If they cannot provide hos-
tels to students, they want at least to
provide as far as possible student
cenres for non-residents. Today,
many a student has not got a corner
even in his house where he can
study; he has hardly any home-life.
Therefore, he goes wandering, spend-
ing the time in coffee-shops or
cinemas or wasting the time in
some other way. Therefore, if
we can provide amenities in the
university itself where there is a
reading room, library or a corner
where he can sit down and study, I
think it will go a long way towards
doing away, I hope the temporary
phase, with student indiscipline,

initiated

Then they have also

 schemes for health centres, students’

aid fund, hobby workshop, research
scholarship and fellowships and psy-
chological counselling and guidance.
Then the Commission has also insti-
tuted research scholarships and fellow-
ships: 250 scholarships each of the
value of Rs. 200 per month for pro-
moting advanced study and research
in various fields of sciences and
humanities; 120 junior fellowships in
sciences and humanities of the value
of Rs. 300 per month; 60 senior fellow-
ships of he value of Rs. 500 per month
each in sciences and humanities; 30
research fellowships for engineering
and technological subjects of the
value of Rs, 400 per month, and junior
followships of the value of Rs. 250
for engineering and technology. A
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few scholarships of the value of
Rs. 200 at the universities of Baroda
and Calcutta for post-graduate studies
in museology have also been institut-
ed.

Then there is the scheme to which
I attach the greatest importance from
the point of view of national integra-
tion, These are nationa]l scholar-
ships.

15.59 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

They have instituted 100 national scho-
larships and they are intended to per-
mit a student to migrate from one part
of India to another and study in a
university which does not belong to
his part of the region. In other words,
if a student from Madras wants to
come to Delhi, and if he is qualified,
he would get one of these national
scholarships. The idea is, it will
permit students from different parts
of India—

Shri Sinhasap Singh (Gorakhpur):
U the parents of the boy are living
in Delhi, will these boys be entitled
to these national scholarships, because
though the boy comes from Madras,
his parents may be living in Delhi?

Shri M. C, Chagla: 1 am not sure
about that, The idea is that he has got
to leave his family or parents; though
he may be having a home in Madras,
he has got to set up a new home here.

16 hrs.

Shri Sinhasam Singh: His father
is employed here; his mother is here
and they are living here for  years.
But he applies under the plea that he
belongs to Madras, and so he should
be given national scholarship. Will
he be entitled to it.

Shri M. C. Chagla: I hope
not. I will enquire. That is not the
intention. The intention is it will cost
him to have two homes,

A great deal of money has been
spent on libraries and laboratories. I
need hardly say that no university
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can function without a proper library
or a proper laboratory and too much
money cannot be spent on these two
items in higher education.
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The University Grants Commission
has rightly realised that if the stan-
dard of post-graduate educafion has
to go up in this country, they have
to help the affiliated colleges, because
today there are a large number of
affiliated colleges, which are doing
post-graduate work and their equip-
ment and standards are very low.
Therefore, they have decided to help as
many colleges as they can, in order
to make it possible for them to im-
prove their post-graduate teaching,
During the first two years of the
current Five Year Plan, the Commis-
sion allotted grants amounting to
Rs. 49 lakhs to 42 colleges for im-
proving facilities in 99 post-graduate

science departments of affiliated
colleges. During 1962-63 a sum of
Rs. 8'14 lakhs was paid on this
account whereas during 1963-64

Rs. 24 lakhs were paid.

That is a survey of what the UGC
has been doing in the two years
under review and I am sure the
House will join with me in paying a
compliment to the Commission and
also to its very distinguished Chair-
man, Dr. Kothari for the very fine
work they have done.

Mr, Chairman: Motion moved:

“That the Annual Reports of
the University Grants Commission
for the years 1961-62 and 1962-63,
laid on the Table of the House on
the 21st August, 1963 and the 19th
February, 1964, respectively, be
taken into consideration.”

There are quite ‘a large number of
speakers who would like to partici-
pate in the debate, I think it would
be better if hon. Members try to make
their points. concisely and try to
conclude in 12 to 15 minutes. Shri
Krishnapal, Singh.

Dr. M. S. Aney (Nagpur): Are you
calling the Members by the numbers
before you?
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Mr, Chairman: I have a right to
call whomever 1 like.

Shri Krishnapal Singh (Jalesar):
Mr. Chairman, while I admire the
work of the University Grants
Commission in trying to raise the
intellectual standard in the universi-
ties and affiliated colleges, I do realise
that they are labouring under several
difficulties. The greatest difficulty
appears to be that they have not got
sufficient funds at their disposal. One
is really surprised when he finds that
in a big and backward country like
ours, we only spend Rs 0'84 per
cent on higher education, all the
States and the Centre put together. I
fail to understand how in a country
like ours, the UGC or any Commis-
sion can improve the standards of
eudcation, which are obviously low
in our country.

1 wish to emphasise a few points,
which I do consider, have escaped the
view of the UGC. The most impor-
tant one is that whereas they have
paid a good deal of attention to the
intellectual development, they have
failed to devote sufficient attention to
the physical development and the
development of character of our
young men. We see every day our
young men going about with very
poor physique. The arrangements
for the development of physique of
young men in universities and colle-
ges are so very inadequate that they
cannot really be compared with the
young men in other countries. Re-
cently at Tokyo, we witnessed the
poor performance of our team in the
Olympic Games, compared to the

other teams which other countries
had sent.

The other point which is equally
important is the moral education.

Here T would like to quote no less a
man than one of the Shankarcharyas,
who in an interview with one of the
Press representatives said.

“The present tendency in the
part of our Rulers, to promote
morals through legislation  will
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result in chaotic, futile Acts which
will only add to the bulk of the
statute-book. Prizes used to be
awardeq for pupils who did not
steal, who did not tel] lies and
who followed the precepts of their
elders, Nowadays the schools
offer prizes for proficiency in sub-
jects which have no influence on
the development of the pupil’s
moral development. Career has
become more important than
character and  conduct. It is
necessary that the noble ideals
expounded in our religious books
and not Acts of Parliament
should regulate the behaviour of
our boys.”

I suppose if somebody had put the
question to His Holiness the Pope,
he would have given the same kind of
reply. As it is, we have hardly any
arrangement for the development of
character by our young men in our
colleges and universities and that is
why we have to witness the poor per-
formance among the higher services
and in practically every profession. In
every sphere of national life, we find
that our young men do not behave
in a manner in which they ought to
behave. If you see what people think
in general of our temples of justice,
to which a reference was made a
short time ago, it you see what is
happening in the business circles, the
need for formation of Sadachar
Samiti, etc, you would agree that a
suitable arrangement for the develop-
ment of character of your young men
is absolutely necessary, and it can
only be done in educational institu-
tions, not outside. In the olden times,
education was regarded as the deve-
lopment of body, mind and character,
I think that definition holds good
even now, What I would like to
suggest is that we should not neglect
body and character.

Now, the other complaint which I
have against the University Grants
Commission is about the way  they
have neglected education in  rural
areas. We have about 55 universities
in the country at present.
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Shri Chandrabhan Singh (Bilaspur):
61 at present.

Shri M. C. Chagla: We have 61
at present.

Shri Krishnapal Singh: It may

be 61, but not more than 3 or 4
universities are located in the rural
-areas although 80 per cent of the

population lives in rura] areas. Out
of the 2000 affiliated colleges not even
100 good colleges are located in the
tural areas. We know how back-
ward our students from the rural
-areag are. The result is that they
cannot enter any of the higher public
services nor any of the lucrative pro-
fessions in the country, They have
to be satisfied by remaining hewers
©of wood and drawers of water.

I come now to the question of
-affiliated colleges. Most of the
students from rural areas go to the
:affiliated colleges and receive their
education there. Most of the affilia-
ted colleges are situated in the cities.
‘They have difficulty in finding acco-
mmodation Suitable arrangements
‘for boarding houses do not exist. This
is one point which the hon. Minister
refered to just now. Therefore, they
‘have to go about finding accommoda-
tion. Some of them cycle eight to
‘ten miles daily and waste their time
in going to the college and coming
back. Therefore, it is necessary that
we should decentralise our control of
institutions for higher education. There
-are quite a number of these affiliated
:colleges which are good enough to
become small universities. Section
‘3 of the University Grants Commis-
sion Act empowers the University
‘Grants Commission to raise the stan-
‘dard of these affiliated colleges and
«convert them into autonomous insti-
‘tutions for the purpose of granting
degrees. Last year or the year be-
fore last, four institutions have been
given that privilege. But four insti-
‘tutions are too few. I venture to say
‘that there are quite a number of ins-
titutions situated in rural areas or in
suitable centres which can be con-
verted into autonomous institutions,
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which can be developed into minor
affiliated universities and thereby re-
lieve the pressure on the universities.

I would like to give the instance of
the Agra University. It has 128
affiliated colleges attached to it. It is
not proper for one university to look

after 121 affiliateq colleges, The re-
sult is that most of them do not
receive the attention from the uni-

versity authorities which they de-
serve. If we decentralise the admi-
nistration and create more institu-
tions which can confer degrees by
holding their own examinations,
we would really be strengthen-
ing the system of higher education im
rural areas. This is one point which
I would like to bring to the notice of
the hon. Minister.

‘While I am on this, I would like to
bring to the notice of the hon Minis-
ter some of the grievances which had
been heard from the State of Punjab,
as regards the treatment to represen-
tatives from rural areas, particularly
Sikhs, in the university body. There
has been a complaint by no less a
person than Justice Gurnam Singh, a
retired Judge and the Leader of the
Opposition, and other prominent
leaders that gradually this element is
being eliminated from the university
bodies.

Shri D, C. Sharma: They  have
got their own university—Punjab
University,

Shri Krishnapal Singh: This matter
should receive the attention of the
hon. Minister and the UGC. 1 hope
all their legitimate grievances will be
redressed.

Mr. Chairman: The hon, Member
should try to wind up.

Shri Krishanpal Simgh: Then L4
would like to emphasise the point
which was raised by the hon, Minister
with regard to the system of ex-
amination. As the present system of
examination has proved a failure, The
wastage is tremendous, we should
try to institute a system of frequent



4161 University Grants
[Shri Krishnapal Singh]
examinations, I
already been done
institutions. We
other institutions,

understand it has
in some of the
must extend it to

One more point which I would like
to mention here is about the transfer
of reasearch and technical institutions
from the various other Ministries to
the Education Ministry, and thus
within the purview of the UGC. This
is very important. I think this has
been referred to by the Committee of
Members of Parliament on  Higher
Education in its reports. It is the
most amazing thing that research and
technical institutions should remain
excluded from other educational insti-
tutions, thereby creating compartments
in our educational system. I hope
that these educational institutions
which are under other Ministries will

- be brought under the Education Minis-
try.

I would not say very much more,
I would like to refer to one point
now, and that is the system of grants-
in-aid, which is a very important
point. Again, it is the rural popula-
tion which is very hard hit by our pre.
sent system of grants-in-aid, It isvery
. queer that while in cities 7.8 per cent
of the students are going to the uni-
versities compared to 1.4 per cent in
rural arcas, Government gives 90 per
cent of the deficit as aid to the uni-
versities whereas in the poorer areas
only 50 per cent is given. Thus, the
_ poorer areas suffer a good deal. In a
_ place like Delhi, where people belong-
ing to the richer class receive educa-
tion, students can study for Rs. 40 to
50 a month whereas a student coming
from the rura] areas has to go to a
place far away from his home, live
outside and spend three or four times
more. Therefore, institutions which
are located in poorer areas should
receive higher grants-in-aid than the
other institutions.

Mr. Chairman: The hon, Member
must conclude now,
8hri Krishnapal Singh: My last

point is about the construction of hos-
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tels and residentia] quarters for the
staff. So far as affiliated colleges are
concerned, there is hardly sufficient
provision for quarters for the staff or
for hostels for the students. So far as
the system of matching grants is con-
cerned, it is so defective that the
poorer studets have to pay for the con-
struction of hostels. If there were no
matching grants, they would not be
required to pay. I think, the Com-
mittee of Members of Parliament on
Higher Education also recommended
that the present system of matching
grants should be changed. I hope, it
will be done.

=t TR @ wae fag (997)
AT Agwear, Ifated gica sfawa
F1 fom S o @ X aga s« @ 3,
o AT &Y g7 qeaam e § 1 sy
A #dY AgEg ¥ 39 agq @ aat
1 o farr & ol qfafeet qice
Ffa #t a%ea s § 1 o a7
Y qama & fF aawTe #1 98 wEre g
fr == fomn & fod 5 @mr farwi
F AW E I faRwt FY dAT A 0F
[T TG} 9T 37 THT 1 fareqr &7 Tav
B s 1 faer §A wEew ¥ 3@
FFT &7 399 foreqr 71 Ta79 3@ 73
FT TYTH FA T qreawq ggr § #i7
g1 & o 3w Q@ 9O waem o fear
srgr | faedt gfaafedt # w@me
WTEA & HEqUA F NG F AL F IR
gag W faar €1 vy & gfafee
gigw Ffraw o g SR 39R
fad qary = 9= § )

16.22 hrs.

[SHRI SURENDRANATH DWIVEDY in the
Chair]

Jar #¥ a8y fagde fear & 4
i FdiE g qeaam & | T T
T F1 g w1 w479 fwar T &
& *gt wei wfoargar & foaawT 2o A
AT FTAT 93AT & 1 g F fmioe
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# farerr 1 @17 wgeqy g, ug fafqame
£ 1 Su fame ¥ ferr #1 faqr g5
faeaT arfagw SaaT 39 2w o W= faw
T §, EHT T g § e afafeRy
TiEg FiAwE F1 M 79 FAREE F €
Afamgaawg N arafm &
TE ¢ 93 F0 & W |y & g foiE
¥ gg o Tamar wan § fw faenfaal £
q&uT frew o= & axw § g &r T
2| A Ui B ANl ¥ o W1 agd
T35 § 7 favafaaeal &Y camar @
FTHT FT T |

gfrafedt wiew #faww ¥ amw
A FHE, ST X tHFFTUE
fer favere % == # gur faar s, famr
& &I F FAT IB(AT Y. AR GO 48
f& gfrefady @€ o, favafaaremt
I guAr €@ #) AC, CFAT Frfaq
FY 91g 1 wrg &Y avq faw w7 Fw AT
FIAT & | 59 & FTHT A F1%) da1 @<
gt & 1| 75 favafaaremi 1 saw
A1 Ga TaA e F1 E@E HAT 93T € |
I ¥ gfmafedt aew  Ffaww
TN eI g I g | frad & a0
1 &) 79 T A W7 AG) S0 qwAT R\
383 foq@ §1 samRr @ v 39 S @
FAT Ffed |

o T 1T § fF e dRed
A FT QHo To FT IUHT g% TG
faamet g7 ot whar § wfmfog @
- ¥ ¥ og e g § Aoy
& FQ9 faemet org wgf 27 o9 &
a9 g9 F FRul ov faEw s
& a1 gqr FowT fr arw fodet 7Y
FH( § A qrw fogwi ®F w7 w7
T 78 ¢ % Y anw g &, St I=w
farerr s sufe 1Y § F fovar fawna
¥ [T Ag qEd & | 99F g9 &F qA
AT FT FTCT 7€ & 5 awurer A farferst
FT ITAT AR AG! gar & formar fe a1
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FTH FTA a7 @MY FT JAT § 1 qElAC
afaFaz 3== faer S0 aaf gfew &
o1 efafrefer afag & smar wm
FRE I AT & s A I E
SIHT 9§ ™ A fear JET & S
M gEL TALET ATHQ F4 a1 AR
—‘rﬁﬁmgmﬁﬁ% |TaT qRAT TE
fatr ama #, T araT g@T A0 AT AFAT
Fmaﬁg Iy AETT AT Fr@AH I
Y TEAT 8, Afewer gz &1 $1¢ gy
7EY T ], ITH TAT IT FTHIE qT+H
gt graT &, S e geanfa # gfaar
T | T A § AR
gfawd arew € I f5 g@t avFQ
FH FR A 1 faed § owg 9@
fomr 3 g ¥ FWFEA  qE FY
e § 1 atarowr g s 8
A aafw, aﬁ' faer = safe
farerr fawmr & w9 w7 W A
FLATE |

farrrgt st i famemga s & f42
Iy & I N g1 gfawd A7k
qred T8 fad R E AR A @ -
FT ATATA & ITHT I g qATg |
oW 99 FHIT AT 7 FET & fF A
ufefaafes smfos g9 & v f&
B B wgll ¥ g § SN "ewm
FAF A ABAE AR @@ AT X
faerTigaY &1 OMT TRATE AT "I &
@ T AW FT Qifee fE
FFIgE, IWIIG A IAF W FE A
F gET RQA €, 7 T g §
wgt AT 3 wqAT gEw faar &
3 uftpfeifee safow & qg fafesw
Wt #=SI 7g! g & | TERT AT
ag g & & faaifeal & semem-
ear dar gy St g AT dET oo
frar 747 agiaw Feam f&  faardt
i fog geamaseT ¥ R §,
qEaEw ¥ WY & S9 gEEwr &
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[s T W& yEE fag)

feam & 97 § sEamangaT AR & 0
@d 3 faarfaat &1 fawe Qg @
g1 ST E F Y TR IR qEETE-
w7 faater fFar s, @8 aramEer
F1 frmtor foar wrrdr fored 3 srpomes
w @ ar & aAAar g v ogad arf
Fegwa 7€ grm

oY A § 6 Y o Favafaaraagy
F faerdf o € 7 SRR ofEfaafes
FIfAat &1 ATha WY § 1 ofwfaafee
Frfafas A afcfeafr sga e 1 73
F ot FAfqT FAE AT T IEEFT N
TAAT g & 39 WA & F0 A=
a7 fafaqus F1 W caqeaar @ G
2 IR FA g fow @ oy
qafer #%3 ¥ g € AV a0
q BT IR & AT W A F WAR
I @l F FEIA H @ F AV aTf
“qre AT AT, JER T AR FANE
N ITH FAT AMEY a8 N § 7@ 72
R TR FeER W@
Aad B AR W AT O
FIEFe qateT FAET F grat ¥ ey
FE W FARET FAST 7S FRET o
=X F T ST TN, THHT AT TTHIT
1 T@AT ey |

it efwfeafor gfafeda § o=
§ sifra #1 gfefade Tl § A
FIE WY ATIEE FUN WA AE @AY
# § qoedy Fifeegamd #1 a19 FEAT
qEar § | O ¥ i e §
afFT @7 F A ¥ F A A
st g fF @ @ wfmt g
5l awg & T 9T § AfET Q@
Frafaw & a3 & & FET AT E 1
Ffrw X AT FONS gAd &Y
qefrer g | 9 AWt § ¥ A oY
FIYS AT FTOST a4 F AWF TG &
Fifs BT ¥ T ar A8 T AR @,
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AT FEFT F T 98 F19 FQ@
§ A w50 g ary §, 7 I a
araw € AR 7 8% W) | 98 1% @
T ST & HR A AR T #Y Hfrew
T FEET B @ FT S A
g fad ¥ & 1 oF FO9 F aiw
T AR gER A N9 w0
Froet #1 gfafedt ¥ ofqww 2 &
g @1 FIfew S #7199 9 T
g ST @, 7 9T §, 7 Sead
g ady &

T Fifeeegudt § & g
aRF Foe ¢ frad FErAT & e
g | 98 FA9 A TIT @A TE
TAT T AR QAT SR & 9w X
e & fod micT 0@ 2 fay ok
gfrafadt & Qi s #1 <fiwg 2
& 1 T F a9 7 i e § faamet
g 7 fafesa o=t § 7 eaw g 1 Y
FOA! B TH G AR Y TATH F AT
g & of afrafed f avw ¥ w=fE
AT 7 § fodt & arg ot araT Tanfx
7 a1 89 fagzT ag & fir ofiefag-
for gfrafeds oY gt & S &
foet Fraer 71 ufefeaz 33 § S
7g 3| T =gl 6 SN oY sTawEw
I frdly TS T T B 67 QY
gamTSasa s q@d o A &,
FqT IgF T AT § A T 8
fafeewr =) § o7 Y &, X AEAy
& a1 77, waT qEr 7 fenat § ar
W E AmATE§ @ § 1w
aaEg 7 @ T NfwATA 99w,
qeAifas qaa ¥ AEK @ fEe
;N frm: & TR IR W
fiFe & FRET FT q@TET FAT @
MR IT FT qFET AT q@T qAT A §
T guan 5 2 e At F I
gEFAT & | ST F A forem Al &
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A fade @ f s qur fraw s
oy fF S ot GfEfaTeE &1 59 F 9%
Freafafcic s s A, @&
fad wEw gfvafedt avem Ffam &
ar el gEdy oo #1 @ A I
FT AT AT A OF, Y oA F
faard RE FE@EaG LA |
WHRFOTE e @Iy s
weE A T qEr o § | R
forem Wt YRER Q@A IIRA
qEA I IATE | IR AGHT FET
fr g A=A 9 F F A AN
faardt avr g qEw § @ T
e § o ) SfF 99 qw w gfe-
foraa & AT A SF AG FOT a9 a6
g F SN AT Sied @R g
w1 @ Iewy @ e
a1 Froer § A faemy go & Afew @
I FQ 1 dfF A TR
A § F argw Areeer ¥ Y fandt aw
=T § 1 Zafe? argw Srae w1 9 fawa
g & FfER s Fgo T A
I AEA I § , I G B GA FEAT
g @ o e+l 71 ot @R |y,
fogam 1 war a@R §, fegew
F @rn i fea IR g1, T S99
A famr A 1 IR R
g 1 fadidhe § o 39T & ot =imee
AT FAE TR A FA IS @dd
I &, 9 F T @9 A& 8,
9% ¥ ARfaEt w1 aifaae &% foaer
fareror deami ¥ avew g, S farer
#F I @ & Afe fam F fafe-
I HIW Y FFw A A
T &R A A @ F Q7 [ 5w
1 agt Foa § e gfrafedr ar
favafaamem &1 dg i T @
FR FY TG AT T ATHAE F X
Wy & fo@ & o gAR fagr @
U gfafadr g & =g 5 @
IR TwA fafe ok gfated
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areg Ffw e fo ot A e
¥ Aregw ¥ AfHAE € & Avr FrfAw
& A afrafad & i & e
@A Aty gl

W o T ¥ fr ifesw
wew AR I @ faww gfefed
FTEg FIATA & AL WA@Y § AT ARG
wifs § #1f fgw T8 g dfew
FEEfE e ¥ A e gow d
Tgar g | W Y F A w &
faenfadl 1 geaw ¥ AR g9ER &
Ewfre sfReege # 91 ggaw &, faw
Y FT AT e F T g T
grit, S w71 @ A fv g & e,
Tefrm & 9@, T & B R
Afer 2 T I FTF RTFGT g I
# WA A AT | T IFR Y -
e gOF AN qEAd a9 & AT §
I O qER FY fmg g arfad o
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o7 ¥ qawmar 5 et & daa §
afg A & Ife i Faw
afg @9 & F1or 4fF Ter awd ¥
qE I TG & AT W feFwdl F FTO0

#r afafefoat A a0 2 9
& o Y faeT 7o fF oodea
fafer sk afmEfedr at=w
*ﬁvﬁqﬁwmaﬁmaﬁm& |
B1g A F foaar I TR § Y
qEHT ST IT ¥ g g 99 H fgaw
¥ 2 &, Ty gfafafal & s
ee? frag fer 3w sy add
¥ FAAMIFI RIS & 1Y
FEATTHT FT ST N, ST FT IATG
g iR sE fawmwm @ f& &
AT FEG FIW FLERT | A
ferifma s @ § wifs
FET T AG ANGT ¥ FRT TG
t 5 el Fawr gfafafe) &
T FW I AR o
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[t T w77 waTE fag)
v sl F Wwr g fR @ETQ
Tl § 9% 98 R, I fF
€ro o 7o §, FWFW &, AR AL
@m 3 g o gfafedt afaw s
F & ok gfwfed afaw & 90 gu
&1 S o faRR e & E SF AT AT
FEag  TEAde I} & sw A afg
AN § 19 I ARl W
T Efs S F Al 9 d
FRIER IF | TANTE A
F@ & fr et a0 ¥ gfmafed
| Fww F @A aN A @ |
w e o e 3 s af afe@
T O A @ FAR F
& faq  dfaw arew & S fewm
foear Warerm T s S A Em §
g T gIFAw wfaw F g wrg afatady
& gi, st o forer fawmr ® a9 FQ
g 9 99 HIY K A F AT IST S |

16.35 hrs.

[MR. DePUTY-SPEAKER in the Chair.]

7 A A § fRgT w7 TAIRATE
frfae dam afemr ¢ f& =i
Fgl WY gfasea< & AR AT F
q1aT §, TT 9 A TR 9
agl 9 g gfageaw gfafedy som
FW 1 A fadew g e e A w1
gfaFeaw afqafeeT =gt & 1 a@R
¥ qIE G F AH IO UAFTEC
afqafadt aam & fau fagr madde
AR =1 F 9gq ¥ afees 491 3 femee
fear ¢ 1 T agm s swRgganT
FEAMEE | S feww ¥
q wEier a1 gfrafe@rgrasy g
AIFEIYL § AR ST F | A 4T
SwrE # S TR W # aE-
qF 91 MISiFFaIgy A, A
T ITLEAT g, OF frweaz gfa-
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afedt gen R 9 weaT 9 ¥
99 qeLAfd F 99X FATE AR |
T TF TFR A 3T qFGH | TS AgH
fear | FFERITE A= § AR
o ¥ fafee< & 91 fF qoF adsam
& amofagr Awgi T AT, gEET:

st A v ( TegR) - wRaEt
F feqt  # waw ag & fay swr
qET { )

it T gaT qwg fag . €T §,
afeq Jwarfegi A S &7 WA
fear, ga faq ats TorE 1 FT AT
AT G0 § | W TW X T FE
fawq wrgar 7 ETAT HIE FFET AT
ErANA L

F forar AT Y F1 9T F ATEOT F
fork ot SgR "eA ¥ gww frar Ak
7u A1 fAE AR Ao feawd A
TEA F qIAA g Iufqd FY, I F
fod grmae @ g AR gfEiE
areE  Ffawa F1 AN, I F weAT F
adqq, gwar g fegRga s fad
qoTg fFaT § AR SF ¥AW F FTO
z9 foedm FeR FFAT WBAF T8
aeear fadr

Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, in discussing the
annual reports of the University
srants Commission, the figure which
has been given to us by the Minister,
of students going up for higher educa-
tion is that today there are 12.37 lakhs
of them.

Shri Swell
Districts):
1963.

(Assam—Autonomous
Not today; at the end of

Shrimati Renu Chakravartty: This
is' the latest figure supplied to us.
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Now, whatever may be the propor-
tion of increase, I would say that in a
country of 45 crores of people, this
is a very very low figure, and we
obviously have to try and attain a
much higher figure of highly educat-
ed young men and women. The
tragedy of the whole situation is that
‘we have here a philosophy that we
should try to cut down, as far as
possible, the number of people going
up for higher education. Obviously,
it is a logical thing to say that young
students who have not done very well,
who have just scrapped through
-examinations at the high-school
standard need not necessarily go up
for higher education. But the very
big question is: what will they do?
‘They have to have some other paths
of education, whether it is technical
.education, cultural education or some
other type of education, which will
qualify them for life. Unfortunately,
today we just have not got those
institutions. If you see the poly-
technics, if you see the junior techni-
cal schools, you will find in big cities
like mine that there are thousands of
applicants, and at the end of it all
only a few hundred are taker in.
So, after that the frustration that sets
in for these young men and women
today is something that is fantastic.
One does not know how one has to
answer the question of student indis-
cipline, because what is it that we are
expected to tell them? We are parents
also. I have been a university teacher
for ten years. So from both points of
view, I would ask, what are we ex-
‘pected to tell these young men and
women, who may, for very many rea-
sons have turned out with third divi-
sion. Are we ‘expected to tell them:
go and drown yourselves in the Gan-
ges? We obviously cannot do so.
“Therefore, in this period of transition,
to go on consistently saying that we
have to restrict the number of stu-
dents going up for higher education is,
T think, rather unrealistic at the pre-
sent moment. We have to try and fit
them in various fields of education.
‘Without doing that, we cannot just
say that a third division student can-
not be taken in any university.
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Even today, in the fields of employ-
ment what is it that we really put
forward as the main criterion? Are
you a B.A,, LA, 1.Sc.? That is the cri-
terion today. If today young women
wish to go in for higher nursing, a
field which is so badly in need of train.
ed people, we have to have them as
B.Sc. or B.A. So, the question of hav-
ing a degree is essential because of
the whole economic system. There-
fore, this question is not so very sim-
ple as just enunciating the principle
that we should not have people who
do not pass very well going up to the
universities.

The second point is that when we
passed the Universities Grants Com-
mission Act, the principle that was
enunciated was standardisation of uni-
versities. I feel that to a very great
extent this standardisation has not
come about. Maybe, we have had a
large number of libraries, grants for
more laboratories and all that, but
when it comes to the question of exa-
minational reports, I as a teacher, of
course, am not yet satisfied that any
particular method has yet been found
by which we can really evaluate the
merit of the students. Any number of
committees might have sat, but I am
not satisfied that we have been able
to find out a machinery for evaluation
of talent. At least, the University
Grants Commission should have tried
to standardise the results of the vari-
ous universities throughout India.

Without mentioning any particular
university, I may say that there are
universities which turn out quite a
large and substantial number of first
classes, and there are universities
which are so fastidious that there is
hardly a first class in so many sub-
jects. When it comes to the question
of employment, the man who has a
first class is certainy given a plus in
contrast to a man who gets a two-one,
—we do not have a two-one as they
have in Cambridge or Oxford—or a
high second class. Yet, I know of very
many young men and women Who,
getting a second class, are far superior
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to the first class of certain other uni-
versities. Therefore, 1 feel that this
standardisation is very necessary. 1
think this is a point of view which is
gaining ground, and should gain
ground.

Thirdly, 1 feel that the statutes of
the universities should be again lookeg
into. ‘The universities are autono-
mous, but the statutes of the univer-
sities by which the syndicates are
formed etc., should be looked into in
greater detail, 1 was shocked whenl
read in the papers that my university,
which is one of the universities, the
University of Calcutta, was calling ex-
perts from some foreign place or order
to tell us what should be our statutes.
Our conditions are so very different
from those in America or England or
Europe or any other place, and we
have got sufficient talent, judicial,
legal and educational, to be able to
find out what will suit us. Therefore,
this question of the statutes of the
universities should also be looked into
by the University Grants Commis-
sion.

One of the complaints made by one
of our ‘friends was that there was no
Sikh on the University Grants Com-
mission. 1 think thig is one of the
banes of our education. I would cer-
tainly like that in the University
Grants Commission there may be
somebody from Punjab if there is very
eminent person available, but this de-
mand that he should be a person re-
presenting a particular community is
something which should not be there.
I also feel that we should not have in
secular India either an Aligarh Muslim
University or 3 Banarag Hindu Univer.
sity. Both these should be removed,
and we should have universities where
we teach our boys ang girls in such a
way that they get a wider, humane
catholic outlook which is the aim of
education.

On the question of the three year
degree course, most of the universities
have accepted it for good or ill. But
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there is this important question. We:
teach our boys and girls till they reach
that stage in our regional languages. 1
support it. Now, one suddenly chan-
ges over to English. Our teachers go
on teaching them in English. In the
three year degree course the whole of
the first year and even the half of the
second year is spent in the student
trying to understand just what the
teacher says, That is a tragedy which
we have not taken into account. Hav-
ing decided to teach our children in the
regional language till the tenth or ele-
venth standard, if we suddenly change
over to English, there is this difficulty
felt by the children. We have to be
logical. We have to give our children
knowledge and not go on philosophic~
ing or expressing differences of opi-
nion as to what the link language will

be. We have to teach them in the re-
gional language. It is a real tragedy
and 1 as a teacher of English would.
say that we go on teaching English

as a link language and not as a foreign

language, we go on teaching English as
the medium of instruction. My point.
is it should not be the medium of ins--
truction. It should be a foreign langu-

age, well-taught. Today we do not
teach our children English in the way

that we should do. In Germany,
we saw their children learning English
in 3 much better way than our own

children do here, having started learn.

ing English in the 5th or 3rd standard;

it ig all chaos. We have got to make

up cur minds. Our children should

learn in the universities in the re-

gional languages. We should not put

them in the tragic situation of having:
difficulty even in understanding what

the teacher says in a foreign language.

We should teach the foreign language,

correctly and well, That is one thing.

But we should not go on insisting that

it should be the medium of instruction:
in the higher stages of education.

I support the idea of having centres
of advanced studies. I have not seen
any of them functioning. The idea
appeals to me. We shoulq help cer-
tain universities develop a certain
faculty so that they become the best
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centres of best in all India higher edu-
cation, Sometimes we suffer from such
inferiority complex that we go on
bringing in international experts even
in fields where we feel that we are
expert enough and we have got enough
educationa] talent to be able to apply
our knowledge and our conditions. I
quite understand if we were to bring
from M.IT. in America the best person
to teach us something about steel
technology. But there are some uni-
versities in America who take third
class matriculates in their universities.
1 was shocked in my university, they
would not have taken third class mat-
riculates but they are taken there. So,
there are universities and universities.
Therefore, we shoulg try to get only
those experts who really have the
knowledge which we do not have. I
find that it was sponsored by some-
body that we should bring in some ex-
perts. I have no objection if they ar2
brought with the idea of help-
ing us only in fields which
we do not know. Then, there
is this question of our children
abroad. I would like our children
or students to go abroad and learn
how to teach English; I should like
them to go abroad and learn things
that we do not know. Why should
we go abroad for everything? I
know  that  still, in spite of
our foreign exchange difficulties,
people high up send their children
abroad for studying subjects for
which facilities are available here
and they should not be permitted to
go abroad. We have got enough
facilities to teach them those subjects
in India.

One last word, Sir, and I have done.
It is about the question of ragging.
It has really shocked me I quite
appreciate; there could be boyish
pranks; I have got a body who is in
the age group of boys going to uni-
versities. Boyish prank is quite a
different thing. But to permit them
indulgence in doing dirty things in
the name of ragging it is going on in
the last few years—is yet another
thing. I want to bring it up here
because many principals and even
rectors of universities have just brush-
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ed it aside when I pointed out this
aspect to them. Here is a young boy
who is just going out from a protec-
ed life after having been in school—
they are protected by their parents
largely in school life—and suddenly
entering the university; he finds these
ugly things that are done today. Some
of the young students entering the
university are most sensitive in life.
I think it is high time that the Univer-
sity Grants Commission put a stop to
it; it is a sign of degeneration that is
setting in. It is not our cultural tra-
dition; it is not something that is part
and parcel of education; it is some-
thing which we are trying to imitate
from abroad which will really bring
us no credit. It s something that does
great discredit to us. Therefore, I
would like this thing to be stopped.
This particular thing is growing in all
our ITs and technological colleges, in
the Indian Institute of Technology, in
the universities and in the very uni-
versity of Delhi, in the big colleges,
very smart and very fashionable. I
would like to emphasise that this is
something which should be stopped,
and we should not permit it. Ragging
is one thing, and its being permitted
by the rectors of the hostels and uni-
versities is another. These should be-
stopped.

=t wq« 7T I (qwi) : IU-
oy "R, gy o fwer gorey
I9 @ gIw AW F v fewr
wTeT § SRS gAR wew A § faey
N NIy A & 199 fo
TUTAT & FANT FF FIA F wTEAFAT
A N AR W WY 7 W) I
ST O

a9 ¥ 9gw @) favafaemag g
Rt &Y, Fguwar g fs gR asa-
M IR § I P EFIRT
FT 31 wifgr SR aE  gaer wEST
a7 g fF 7 gE} fawafeaegt #F
MU AR WG 9§ & TRl Iq@ &
TER IR e faenfaal #E
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[5ft Fwe 77 FWTH]

I | A AT BT TR FE gAY
A FTIR A #wE e H
F& T Wt o e wwad
wH AT & W1 ag WeT A%l dvrar
fF ga =l w1 ga W fea g
g A A o garer Pt yorelt #Y
5T TEh AT AT AL EO | BT
IETH 59 g § N =nfed fF ew §
T F A AL TR Y W § 9 F
e afg @, g fam &
7T gRET A W FG AR IA A
o @ o dmfas o q/, A
FawR § W afeawe § WX
T FEET E, sk, gady aw w7
FEERT gV T Fak A
SAE @ W e, gfrE,
fawma sfe 4 ag & I@ A QT ERT
TH AR FTF TE ¥ AFTF w0 &
TAE TF ITA W@AE | FEAAF
¥ darfas g ¥ < fear oo fr foras
TR G T FA R TF a¥ { {r@Ar
AEY & T F AL IR IA X AT
fear wmg 1 & wTAan g fe afk oz
gead  afqafadt yew sfaew gra
28 qOF § a1y Ay o & £ 79
it #1 wfaard & AR T @
g frerm welY, M fF =8 &, It
arbe fear 9@ AR Y @9 2w
TR AR FI A A A F A
g fF TeFTCEF A8 FEI AR |

FATE M ATH TF AHAT BT
39 ¥ fouqd agratanm & afe
s g fererem g ast A
a9 & qr A A7 JAET L AR Y
i 7 w5 fomy oy 0 #
wraT g 6 &= ot & a ¥ o9 9m-
FTO I ARHE fa¥iy THgd F AR
FATAE YA A AW/
FETITA A T oG TF fF g@ gaqt
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F AR ¥ 7B IR N Ay T
T A W, qrwafaw ar qEfA
1 FgER gEl }T A IqEET
WY A9 9% 99 g8f FIR AR g@
R FuFgH FT @ AW fAw Ew
g AR ST=91 & (TS ¢ |
@ ¥ far g =91 &1 A=
78 qOd § faaior Al & gwar
2| s afa adl s awar g wWW
Y ALIEAL T W gAR faamtaat
¥ gras @ SEFT WUF FO TG
g & ooy s oorfos o FawrE
§ Y 39 BT qFEAQE FW F | R
Iq F AAE@T g5 9K T TS0
FEHTC 0%, 9T §F, gF ada F7 fowr
snrmr"r ¥+ g we §© adr

A

Hfs saa

gga Al g A, 3 faemEw S
AMEX F A T T AT RS 4§
gafay wfagt €7 ggt agi 9T w1 0f
4 | &fe 39 & afaee TR
ami ¥ & X, e Y ¥ AR,
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aifal &Y g 4T X1 I ¥
Atgm g & s W oarfe
T g% F I7 w47 939 o fw
gl F 7= 79 99 QY T I
IORA FT F17 €1, CF GAT § TH
w7 fF 7zt 97 gfee @ved @F #
far 1 ¥ gmr et v i
fratnr @ g @ R @ ¥ 3B
T ATEN 1 IFH F w9A T, qTY
F GEAM 2 % g T A O framA
FT qLZ FTH FAT TG & | FfFA
¥ A W gw IIE g ad W
§ i % g W 9= 5 gt
9T g9 F FET & AR [t F
TRIWE FTA FA F TG AT ]
w4 Fg T T 91 FHY § ¥ AW
HITFITITIM ¥ N 7
gt WA AT I s dfs gwar
TN TIE | wFagIm AR ST §
Fgr ar F@r A 1 4§ HA F
AT W F A AT g F AR F gy
Fgarar fr I frmod F R QY &
afFr A wawm Fgm 5 A T
¥ w gy Afar faed 3 a3 w
ST FL P IWRN I FT g AR
g F 7 7, a9 FT g9 T G
oI OF FIF F FW FE@T oG
ag |

ag W foer g gAT T TS &Y
for Wt @ 7z amerar a7 @ AfEa
A F qrdwar faad fafr ) 99,3
FE H &% AR e I7F Ew
TR §9 g%, I adw @ fwew
St 3% & fog F W g fv faer
N g IR Ffe ¥ mw F @
FT afs g7 I T @ TR TN
FF A | e # ey 5w
Iq F AAT AW gH F59 § | a8 T=H
g agfrar &g AfwT g
AT F N gagg § g sfar €
TAFT qEAGF €T § ITET FEAT

1796 (Ai) LSD—8.
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o Ay | W EH AR F AW g
faar st & e QAT Tifyw o
AT FHIR a5 gAY g9 et § o
2 Jafeat ¥ @Y F fagar wgET ST
gafrra e ¥ AT oim AT faet
TAw FT G FW Ft I IS foe
QY 0w F A F a1 I
RN ¥ §@ wEng & A g e
T W 0F AN a0% ¥ 39 F) FW
# I I AR 99 & 9% faar
ST fear s Sfe@ 9T SR Ag
frar s 2T &

W Fawma Fagwgargfe
af fafor gk a==i &1 Q1 5w
feafs @ @& 5 7 @1 o=
St & f sfe famfor &3 fem Sirer
7 faardt & war @ 5 = frafo
Fifem o ) 3@ 99 W g
Il YFIX TG gAwar | & FEAr g
fa6 30 FY AT AAT T I A g
59 & I W AmEE AR &
o & 9a qon T fawre @ifad o
I At ¥ faww § & 9w Afm
fawfor st 59q AU AFT 1 T
# §r9-91q afs g¥W g TG FGT Al
AR a1 fau F9 ¥F fag, fame
F & fag Ak @ § fag g g
They must be provoked to think.
dgr AW WW gAr =Wt
foay fra faga = & oo
g 1 e FY fermr womer § @A
FeX ATEH A4 W, FAT OF @A
o FWEN

I9d wAWA § A WA (Fo
ar g Tig ) - ard s @
T g

st ®AW Aq% aA™ o S g
g sy &) W rd § S qEEE
g g ag § Tk § qEEHW )
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T% WA swm . de
ferar

Y WAN TR AT ;. qE
I T FE A EEE A ARy §
afg I F1 T FTAT AT { A HHFI
AWT §z T F A @A § Afe
39 ¥ Y @A OrfE 9T gar 2
I Y AT IWAE | I A AE
FAAT g & | WY § wwmy §
I ¥ IT KT SRS 9 HATIA T
2 o 39 £ TTHT W FHIAR R & 1
oE FL AR Tfeamie & § geeg oY
FagimaBirTag =g f5
ITF AW AW @l 51 39
TR A A AEAEEFAT qEqH
w€ gafay WA IFE qar P
R TEH TR gE fpam g

¥ qa ag Ag & afew §aw
at ag & i gw s St B anfo
FAITF g | 39 foafgd ¥ &
TOF FAATS 6 & o F v 97

o

T At GF AT qEm TEE 9r
Nfe agisT@ITETIT | g AT
gz 9 T AIGE, 99 gH UF /E F
A W, FAT 3, 4 WA ] gh
WIY Ferfr aF ax dargan g
g RETEANTA g@ A
I AHY 3@ 1 qga wfaw A Afe
e 7 & faard At fear iweraan
9 g gEW I3 ) 4 a5 faard
faar | =@ & & F gwwr @ fE
F F FH AN A F QWA ¥ 9
LS FT IT HAFY FY QAT G AT
ofas g N1 F & 90 whima:
WO R WTE | g a0F ¥ g
gAY 1 qha, TAR WA Y qIE
AR AR AN FT qIHF qg AT
W FE @ I g
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Matters of Urgent

Public Importance
sAsfEd F o1 AR HEM wEiq
garg i g, afz & & w1
¥, @ fegurd amwife #% W7
g qT%  qfAaiEEy arzw FE A
FE g A g+ F wrer F@IF
fe gat  fuer-oed  forerr-sorert ®y
fasgwr ofafas ¢ & oF qar foen-
g &1 famin §G W fs Sfaq
D AR A AR ST F TF AEF
fraT s F F foq 9w qwE
Hawa g awal &) Fad Al
AT 2 F gETU FW FEi g am
2

Iuege  w@eg, § moaT nfaw

T AE AT ;W A qF F OE
fear &, S & fow amaTR

17 hrs.

Mr. Deputy-Speaker: There are still
3% hours left for this discussion. Dis-
cussion on the motion regarding Re-
port of the Commissioner for Sche-
duled Castes and Scheduled Tribes
has been put down for tomorrow.
That will come up after this discus-
sion on the UGC Report is over.

Shri Surendranath Dwivedy
drapara): After that there
Hindu University Bill.

(Ken-
is the

Mr. Deputy-Speaker: After this
discussion we will take up the motion
regarding Report of the Commissiorer
for Scheduled Castes and Scheduled
Tribes.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE—(Contd.)

(i) Strike by the workers of the
Madras Port Trust

Shri Nath Pai (Rajapur): Sir, under
Rule 197 I call the attention of the
Minister of Transport to the follow-
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ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“The strike by the workers of
the Madras Port Trust.”

The Minister of Transport (Shri
Raj Bahadur): Sir, as a result of dis-
cussions a settlemen: satisfactory to
both the parties hag been reached.
The strike was called off this after-
noon and the workers have returned
to their duties.

Shr: Nath Pai: In view of the fact
that the strike was occasioned by the
apprehension  entertained by the
workers that they will be losing in
real wages because of the new prac-
tice of recruiting employees and also
in view of the fact that the strike
was led by a distinguished member
of the ruling party, may I know
whether the Government in future
will refrain from making this slander-
ous charge against the Opposition that
the food situation in the country is
caused by irresponsible strikes at
ports in the country, as the Prime
Minister and some other Ministers
are getting in the habit of insinuating?

Shri Raj Bahadur: So far as the
leadership of the strike is concerned,
it is true that the gentleman today is a
member of this party, but till some-
time before he was a member of the
hon. Member’s party and the old
habits take time to die out. About
the food situation, I do not think it
was affected by that. So far as the
appréhension is concerned, we have
recently commissioned three new
berths and that necessitated additional
labour. That was not the only rea-
son. The demand for the Union that
the existing ‘C’ category casual and
‘B’ category semi-casual labour should
be upgraded and promoted, and in
regard to these matters a settlement
has been reached satisfactory to both
the parties.

Shri D. C. Sharma (Gurdaspur):
Sir, there have been strikes at various
ports recently. Those strikes have
also interfered with the clearance of

to Matters of 4184
Urgent Public
Importance

stocks of foodgrains that have come
from abroad. May I know if the Gov-
ernment is aware of the basic causes
that lead-to these strikes, if so, what
machinery the Government has evolv-
ed so that these strikes do not come
up in such quick succession at these
various ports,

Shri Raj Bahadur: There are many
assumptions in the question which the
hon. Member has put. So far as the
question of affecting the unloading of
foodgrains is concerned, it was affect-
ed to a certain extent in the port of
Bombay when the Food Ministry
labour unloading the foodgrains went
on go-slow strike for some time.
Off and on, strikes have of course
occurred in the port of Goa. I know
that. But, apart from that, I do not
think any other port has been affected.
In the Goa port we do not handle
foodgrains as much as we handle iron
ore,

s gwR Wz wEAE (W)
FAT 5T AGGR A AT AIGLA AT
¥ g FY 9z qar Avfew faar ar
fs afz 37 & =ial #1 9 "W T,
A 3 gEare 4T 7 4% geaTw fraw
fe7 a5 =ot o) gEd frar q@m
g ! a=amgl o« feer
A qeT 9, {99 F1 7 93§ S=ar
F o gE ?

N AN | . EE w1 Afew
g far ™ @y ww argefaw
EET 41 | agf aF qF gEar faer
g T # @ O a1 ) T 4,
IR 39 W Fwm fFar 1 wieg
F sl sgavar fF e  a &

FrE qdwer g

Nt g 9 R W
TR ¥ ¥ I A G Y
frqar qFwm gar ¢

=t A qgg : I AT I
g R fF fear qRm g T
g
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#F4 ggara gd 9@t M ag N ggaw
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ot TR qggT ;. wAINAT A
gFATA g A1, I9 FT AW FO-JAT
5 A% ag@y, sq G4 9N, 7 qqrava-
agar fs Qg frae & omow &
gz ag@gEfr st v afma agi &
wIgd #1 wiafafe s &1 97
T @ 7@ F fag 9 g3 Fifw @
RO L, SEF AR A AW AAd A A
qW aqw ¥ gda fEar

Shri Shinkre (Marmagoa): Are
Government trying to study the
whole problem on an all India level
and devise ways and means to avert
such strikes in future?

Mr. Deputy-Speaker: We are now
concerned only with the strike in the
Madras port.

Shri Shinkre: As the strike has
taken place there, will Government
look at it in relation to the whole
country?

Shri Raj Bahadur: The situation is
constantly under review and it is
with that end in view that we have
recently appointed a Wage Board to
go into the question of wages and
allowances etc. for the port workers.

17.08 hrs,
BANK OF CHINA®*

Mr. Depupty-Speaker: We will now
take up the half-an-hour discussion.

Nt wermER men (feek) -
IMEFR W, IF AE AT
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grageg ¥ 9= & oufeaq w0 @
g 399 gy aF-awr § @ TR
AR I I A B A T d qIX
Y 98 Ty | N8 17 faarEs,
A AT A AT T AF A AT &
T ¥ wW 99 @ 91, a
qIe@ F Teg-wAl, st Wi & ger
T e g fae® 1 i ad & s
T FY 0 @ AR g7 9g A
®] ¥ Fg g B F7 aF @ A9-
FeaE Y g & & aree TET ST A
I R+ waq A S SR faar ag
WX & 93 FGAATE | I F
‘g mfgdw & @1 A, W w
gfgdmm & & wfow F8m 5 @
TR ¥ ww F qformy seifag feg
T &

I FER ) g sEE A fF
] wawy R ww #feEaww
A gavg Iafeaq g1 Ay | Afw oy
NS 99 21 FIFER FT qg TH qF-
qar # wman, A faw oW X oW
vy # g W qfkorm s 9
YR Ffr | IEA FaA ag TG
f& FrfewiT g FaFard a9 B
™ IFR F! IR TEHET AR
FME A F Frw @ RO A
wHTog #<7 3F A & | g |
X W gEr ¥ graEfug OF g AT
M 97 $7 fawe sEFQ T w T,
i faa 7 7 wer ¥ Srw-fgg § wdy
3q  #r wEfag & Sfea ad
il

JUTERE  WEYE, Ww 9 §
I faew F2 a9t ¥ ATEEN 9 HEH
FT I HTAT & | dAA 1962 ¥
I@ q g AT L AT A

*Half-An-Hour Discussion.
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fear, afes @ & 1 gy ag wE
THL F ATRNT  WEGEY H wl
AATE | TEN IW A A q]AA B
/5 ¥ feurem 3 dwEdf &6 w7
R T fogr AT I 9@t o< 4
N 7€ AN FrrarfgEt A wfean
¥ owm g frmag T A
T g@rQ st ¥ faw &%
TG FEE § |l # A
FUY @& 3 09 WY TH-51g A TF
Agf g IR mFTIT A9 &
TFT ATFAN g @1 fF W 45 AH
AT F FRA FAST T FF FLF
T@ AW ¥ wicasHi 1 ud wfq Asfvg
FW & W @egRw g fwar
A 9% g F aa Fgwmoogar & fF
A A THATH TF HE FATRAT R
ML FA W AAT A AT AfEY
Y | I AT qER T 4¥ 5 6
¥ ae fggem & grFg W98 @
& 97 39 9FR &7 afafafy oy F
fae Y g 4F F1 wi@aw & FTA-
I FW A Ay G A afen
Y, afr wafe o 9w AR
9 495 F dxEdl 7 A IW F AWt
q FIT q GH R Ta7d <7t fF 5
W § s faquny  afafafast w1
O S gAT & 99 A ATRAT F
T D wHY F qwArq faweaw,
1962 ¥ wmeczads a1 wfafafaat
g3 Sfaarg @Ay @

&9 &% #1 geufow ag g, &
IFFITY A AR WA F TE
QAR TN F f7g T At
T Ay AR ARG § 9 IFRF
e g fomd A ¥ qn & faa
T FT qR T AT g@R AT A
¥ foa s QW@ o ag fgg-
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w0 & fof asom AT 9" &7 A
T 2 7 TE O AT g A T
& T FarE FEO e 4 ) A®
aq &% W% Wz Fy afafafedt
FT & qf o gaw | S 3L ST
§ agdE AT 4FAT ®o A AN
FaToW gET AR 99 Ag 9F %

gATAT SHF T AN I FAT & WY
Faqfwdl | @ AN S ufmE
AF F o A N 3 faw WA A
A F AYA IALH Ig qAAET 5
ot fager IV ATATE FATT E9F 1957
FaRa] 1962 HgTal gAX TEA
dF s qg ¥ fran ey @
farr @ WS W Amer #, w7 R
foqr AW g g @ A @

7g 36 T v § faasy o= A qw
FT &A™ T gHT & 1

HS IF A% e gy |
Terttas afafafadt &1 agr &
AT AT § afew W F weeifas
AT 9T W AT wieaswl 1 o1
F fd @R E FO9 T fyg-
I L U U A LU
17 agm f faw At wov g
TFT WEIH T A @ Ag
fE o de wme WA A e
qE a9 A4S § IO FEgfaee qEf
F Wl w qfEweet AT
I & wHTSE qF W § | IS
F o 71 N AT ag 1 wFEE
I HRL WY qraT § A 9av oy
ot Tfawent AT ot € & IEET
HFTSE F0 4F F AL 417 AT q8 @A
ad & 5 I gw 3w ¥ FRfee aifea
SHTIAT FI I G §, I 5 o
afsafert grow &, aF dex, Fowar
3, fra® grr ¥ ged & s
A8 Y, 3o aTfew @ o ST
g &, I W fEgwTe gy @ F we
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[+t swr@ET aTet)

A T 1 TA FAT R GER W A
7 7 forrr WA @ 1 W AR
1 2mEig &1 afafafus) fav 1 7
¥ 99 W § 398 gwfag gt
1 for § @& FT FF qT AN
W, gg § A€ S qUar |

T AW & Ay g =T
f& za &5 19 @@t wgE fawrar
ST 91, 1§ I 48 Jam $
sfafaa §8 00 wfaee Jamt &1
GqT ¥ T aF & wee} a1 fAawr A
T a7 AfeT M FEfree a@T F
afqelter F149al § 1 Fg W@ Sl
A Y qEe ¥ afvai swAs ¥
fagrad @ & 1| UH A T 57 afw
F graey ¥ ofvew s fagm qwr
# =t o At I9F MA@ A a|i F
Iog WA A 7 Fgr a1 v o wfgen
@R F & fag g7 ¥ 3o
fga qgor 7 ar@ w97 F7 afw @
oA A § fAET o gER T aET &
THo THo Tlo & AT Y gTE ™
fgadr A faw ware #7 @ity a2
NAA g F AT fr s IFR F 0w
safe Toa @l ¥ wegfaee anfam
g § AR WgT ¥T F we §
gfrafeq 1 g & s9dT A @ AR
Foax 7 @@ ¥ wfas wogr qEn
T A Iia AT ar 1 T W
1 AT afmat agi ¥ faseay
Gl A 9T @ FH & AT T
TEY | g ¥ AHEA F I
THR FT M FY afafafamr Fs@F
ford 37 waaT a1 fzam |

fradam M ¥ faa gy ¥ &
AT TR g ©F ag ag fF 3§ qoed
A oy e S T AT € FT IS
qfcorm e ITET F1E QT TEAE
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qar w41 & fF $3 47 I o @A
agi § fasre mar faw S+ w AR
fEdY & gearerT w€Y 91 & ¢ v
HTATE AT WAL Y 4F  AH
T § farer wav & 0 q/ a@w
g frfoam aefagt Famd agds ¥
Ig A & Fafew Hag ¥ T
T N qF 9T G § | AT ]
Ig AN F S ATIHT TG § R I
M F SF LI AN AN A
wd F1 Ufear 9F 76 AT ¥ &Y
I @Y 1 Qg Y Ag AT WS TSl
gl T T @ AR fod &% 716
ifeqr wmwr wfafafast &t Ve
F@T T, W AT A ATEAT -
| & AT FrarEw #1 gfeq w3
FT 9ATE IqER FIQT @I | A Tg W
qar AT & fF q¥ 9F o Igt oF 7
¥ for ox ot @rEl w9d fAww @
R o S goaT 39 ar F geame}
G ¥ | oW qF 4T AT BT IR
7g w1 & for 919 g N1 #7 A< wwar
AN I FEARLAG AT ITIT
R & A fear ST FAT A9 A
1 fE ¥ oforrEss gw sE
FyH F o0 g9 faaww I § AR
Tl T e W AR S §F
fadt avg ¥ geamaT 9@ ¥

At 79 ¥ I a@ oag s
afeal & weew, J4r f5 w9 & 21
FarAT F W ¥ I F 47 oy 7 &,
FAT 1L 39 TFR & AT A097 F A
¥ foe & AT 9 79 &% AT A0E A
i afmat fagedt @ A1 a8 qrdr
Frary fimat 5@ 3w ® wegfiee @t
F g9R R AR Fqfaee el & mfga
F 99 X [T T @Y, 7R 4@
FIHTLET T T a7 7G0T g 81
o ai F am o= w9 ofuwi
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i, ;1 f5 Fafaee ot & afea @
AT FEFAT A, FAT IT FT W @AW
FF1E oAt avafa &, a7 39 F1 F 0 g
mEE AT A I @ g A &
F 3% OTE FEAT ¥ 399 w6l 74T F
feaa @ a&y 9, w9ar FE 2R 39
TF FY a1 47 i F A 9% 99
a1 Gar fagy war | ;T zg Fug o
e AEY gt 6 g AT A wEaTs
an ¥ fergea & 3@ A% w9 & A
fEIady F W A @ F AR fadndt
araraey FaT fr sy BT 2w #r
< § Fraar fagr sy fawd sq 9T
&1 AT Y &Y fergeaT A wet WS
OTHES araraw a7 §|T @ a8
TR W I @R FE T JaTT
fadt SR = Y o 3R F QI FA
¥ fag fee gae Ay ofsq 2w 7
FET T |

& ag WY s =g fF o awa
AT X 5T 4 ATE FIRAT F1 7% fFar ar
1 9z 9 & 5 38 Fnoma 97 &
FHIIFET & 752 74 {28 AR § FHeTA
o9 K1 7G4 qF, AT F47 a8 AN
qEE fH N T T A% IRATF FHATA
g, fa ox & 9 v wr g @,
IH! 99 gug Aq 4F 1 a7 FEAT
AR ¥ Iq ¥ 9GF 39 FY g faw
¢ A7 g fergeam Bl FT I )

oF % 59 99 fegwam & w14
FLET W AR 73T R § 1T T
W aig & far Fer ST @ Foaw
fgmeam ¥ swax qeIAfas wfafafray
FT OF WGr & | BHR  gET WA 7,
S HT ST AR g7 AT a9 FgT 91
fe = ¥ ga) ama o fear, W
arg favaraar fear, 5@ 7 AT 15
FNG F gu AT | Afew gy 15 H
I8 ¥ BT waREY, a9 1962 ¥ @)
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a1y, ¥ fagd 7w a9t & S a2
®TA FET @ | T0O9C F qT HT
IareA &Y et T, AfET W aw
FITET 3 G GIE #1 IET FET
FAT TE | ATH I AT TR AR
=TT § 1 fa= 99 & qmaaEr F9 At
afrm g fag macer 7@ @5 A%
AT F1f@E 1 fgm FT AT A3
F 1 oY wra o A fred wfaFaa
% war a1 fx g3 ¥ o ufuisw §
st & afzorm wwTforg &< fad g
# ST =mgar g B s W axE T
4t A2t 37 9t F qfeomt Fr gFFAT
FCT | 38 § F17 a1 avsfed fomgan
& | gara Arefgq @t 38 ® grw fE
fergeama 913 a1 G 99 TR A
HR AR F1F1 A7 § Ta1 7 77 fog-
&1 & faars rerr @ § 1w faeg-
T aTfgazaaEa ¥ 2 a1 39 A
Z f5 za wEdfeat w1 a9 foar &2
THGT G | TR A w4 A § A
feadle omq & arg oy wg & famw et
feafsange & g &1 waifoa w1 faar
s aife At AW BT F AAF
faar 1 gady wim ag & f forqat sy
fadft & 3w F gyaR foad Jgs=<
AR A AR F1 & Fa7 3 3 fgegear
F a1g @ FE W@ AW IR A
wa&T gor M =rfgy, 5 f 3w
F1 freT Sszr & fag Srar asav g o
o & fad I WY TFFT 7 3 AFAT
2 wg 378 faraely snfed )

@ ag d «@ am @ &
WX WG g & faum § &9
andF Ffact & afy fFar g5 w1
|9 FTHT 4fT § @1 799 F §23 & 15
ST 91X A8 IT 9T FIE TFAT-AZ AAT
e, gwifs § 4 fa=r<t w7 @Y,
A fa=re & A Sy qigATg 3 AWAT,
AT # foet g7 F7 weaw wwE AT
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. Mr. Deputy-Speaker: Only one

e st afz s & =g ¥ ﬁ-{ vgr:rovja question can be allowed for each hon.

I & faq 919 &, T 38 qUT W F 9
e F @ afea § o F s sh
difer  quas wwafase € s FO
T F AH AFAT ¥ F w fergma
F gl #@ @, 9 ) F18 wfqEwy
T AT AT qEAT | I I LI T
TEY e I 1 W AT F 2w A ¢y
i fes wawm a8 s & faa § aen
R T AT AT T A1 FYIAT AT
FIAT UF WIRT AIFTT F gaATT F7 9 ¢-
9% @ g )

# agm f5 fam gt oo w9d
IC ¥ 3T G IET FT EAsErHw
FX HWifF g8 19 geT & TE I
=1gar afes qUa W A FIE F1 ATAT
ATZAT & | TETE |

Shri Surendranath Dwivedy
drapara): I want to put a specific
question. 1 want to know whether
the Government is in a position to
deny that in the inquiry report there
is a mention of the name of Mr. Biren
Roy who is a Member of the Rajya
Sabha, now belonging to the Congress
Party, through whom lakhs of rupees
have been passed on to the Communist
Party.

(Ken-

Shri Rameshwar Tantia (Sikar):
May I know whether it is a fact that
at different times money has been
withdrawn from the Bank of China in
different names, and if so, what action
Government are taking against those
people, and whether they have found
the sources for which they got that
money from the Bank of China?

Mr. Deputy-Speaker: Now, Shri
D. C. Sharma.
Shri Rameshwar Tantia: In regard

to whatever has been left behind by
the Bank of China in India......

Member. Shri D, C, Sharma,

Shri D C. Sharma (Gurdaspur): The
Bank of China was doling money to
some educational organisations in
West Bengal and other States. It was
giving some money to some cultural
organisations in West Bengal and
other States. It was also giving
scholarships and stipends to certain
students all over the country. May 1
know  whether Government have
found out the names of these organi-
sations, the leaders of these organisa-
tions and the students who were regu-
larly in the employment of China
through this Bank of China.

Mr. Deputy-Speaker:
T. T. Krishnamachari.

Now, Shri

st gwR 9= wgAa (damw)
JUTETET WEIRT, AW UF @9TT 2. . .

Mr. Deputy-Speaker: I am sorry.
Only those who have given notice
earlier can be permitted to ask
questions.

=Y FFR 9T AT JA TF BT
a1 garer § | & =rgan g o o wfgamnt
T8 4F WG ARATY w7 fAwTeT @
I8 TR FATTC AT |

Mr. Deputy-Speaker: This question
need not be answered by the hon.
Minister.

The Minister of Finance (Shri T. T.
Krishnamachari): If you would per-
mit me, Sir, I would like to make a
statement. I have listened very care-
fully to what the hon. Member Shri
Prakash Vir Shastri has said.

I would like to give a few details
about the working of the Bank of
China. The Bank was incorporated
in Peking in February, 1912, but
establish an office in Calcutta in 1941
and at Bombay a little later. It
applied in 1952 for opening an office
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at Kalimpong, but this application was
refused. The bank was treated as a
scheduled bank, but its deposits in
India were not large. According to
the information available to us they
were not in excess of Rs. 5 crores ex-
cept perhaps for a very brief period
between 1956 and 1959. Till the 27th
December, 1961, the bank was licens-
ed under the Foreign Exchange Regu-
lation Act, as an authorised dealer in
foreign exchange. The licence under
the Foreign Exchange Regulation Act,
1947, was withdrawn on this date, that
is, the 27th December, 1961. The
licence issued under section 22 of the
Banking Companies Act, to carry on
other banking business was withdrawn
subsequently on the 2nd November,
1962, not in August, 1963 as the hon.
Member has mentioned. On an appli-
cation made by the Reserve Bank to
the Calcutta High Court on the same
date, that is, the 2nd November, 1962,
an order for the winding up of the
bank was passed.

Some of the Chinese employees of
the bank, before it was wound up,
were reported to be engaged in car-
rying on political propaganda or in
other undesirable activities. Suitable
action was taken in these cases under
the provisions of the Foreigners Act,
1946, and during a period of about
three years up to the middle of 1962,
12 persons were served with notices
under the Act ang actually left India.
The Bank was ordered to the wound
up a little later in November, 1962;
and at that time it had only about 21
Chinese employees recruited from
China and all of them were allowed
very soon thereafter to leave the coun-
try.

It will be seen from what I have
stated that Government have been
continuously in touch with the affairs
of this bank, and if any impression
has been created to the effect that the
appropriate or necessarv action was
not taken in time or that there was
any delay on our part in taking such
action, that would not be right. We
could not act on the basis of mere
rumours or allegations.
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I am aware of the interest which
this House has taken in matters relat-
ing to this bank. The hon. Member
gave a catalogue of the various ques-
tions that were askeq in this and in
the other House on this matter. In
view of this and in the exercise of cer-
tain powers which we specially ac-
quireq for this purpose in April, 1963,
under the Defence of India Rulas, 1962,
we undertook a somewhat more
detailed investigation of the working
of the bank during the period of about
eleven years for which it wags actual-
ly functioning in India. The report
of the investigation officer was sub-
mitted to Government towards the
end of September, 1964.

We have, since this report was re-
ceived, answered a question in the
House on the 21st November, 1964, to
which reference was made by the hon.
Member, indicating the broad conclu-
sions and results of the present in-
vestigation. No information is or has
been made available to Government,
as a result of 'this report, regarding
the charge that expenditure on
account of the thirq general elections
was financed by or through the bank.
As regards the other allegations, it
appears, as I have already stated in
answer to an earlier question, that the
bank was not always following the
conventional or establisheq procedure
in making payments and that it was
extending special facilities to certain
institutions, especially those of Chinese
origin.

It js not possible for us to arrive at
any clear or definite conclusion on the
basis of this evidence in regard to the
charges or allegations, which have
from time to time been made against
the bank, I should perhaps add that
some of the allegations and rumours
which one hears from time to time,
are such that they can neither be
nroved not rebutted. Considering the
background and the circumstances
which I have mentioneq earlier and
the action which has already been
taken by Government, there is 1
think, nothing further which now re-
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[Shri T. T. Krishnamachari]

mains to be done in regard to
bank.

this

We have carefully considered the
request that ‘the report of the investi-
gation into the affairs of the bank
might at this stage be placed on the
Table of the House or otherwise pub-
lished for information of the public.
In view of the secret nature of this
inquiry and the necessity to protect
our sources of information, we do not
think that it will be in the public
interest to accept this request. The
House, I think, should in matters of
this kind trust the Government to
take suitable action in sufficient time
or to bring before the House any mat-
ter in respect of which action is, in
Government’s view, necessary or
appropriate. We have, so far ag this
particular institution is concerned,
taken adequate and timely steps. As
no useful purpose is likely to be
served by discussing this matter in
any great detail, the House, I hope,
will not agree not to press this matter
further.
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As I said earlier, I think it would
not be in the public interest to dis-
cuss a question in regard to any indi-
vidual which may or may not be
right—which, I think, is better not
discussed here. And that I plead, is
the only defence for my giving that
answer, that it i3 not in public interest
to do so.

Mr. Deputy-Speaker: The House

now stands....

Shri Surendranath Dwivedy: Can
the Finance Minister give an assur-
ance....

Mr. Deputy-Speaker: The House
stands adjourned till 11 A.M. tomorrow.

17.28 hrs,

The Lok Sabhq then adjourned till
Eieven of the clock on Thursday,
December 10, 1964/Agrahayane 19,
1886 (Saka).
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